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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2018-2020), having
been authorized l:rr the Committee to submit the Report on thelr behalf, present this Twelfth
Report (17th Lok E:ahha} of the Committee on Government Assurances,

2. The Committee (2019-2020) at their sitting held on 24 January, 2020 inter-afa
considered Memorandum MNos. 77 to 101 containing requests received from various
Ministries/Departments for dropping of 53 pending Assurances and decided to pursue 40
Assurances,

3 At their sitting held on 22 September, 2020, the Committee (2019-2020) considered and
adopted their Twelfth Report,

4, The Minutes of the aforesald sittings of the Committee form part of this Report.

NEW DELHI;

22 Seprember, 2020 RAJENDRA AGRAWAL,
i CHALRPERSON,
31 Bhadrapada, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES

(iv]



REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implementad by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurances on one ground or
the other, it Is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

£, The Committee on Government Assurances (2019-2020) considered Twenty-Five
Memoranda (Appendix-I) containing requests received from various Ministries/Departments for

dropping of 53 pending Assurances at their sitting held on 24 January, 2020.

3. After having considered the requests of the Ministries/Departments, the Committee were

not convinced with the reasons furnished for dropping of the following forty Assurances:-

| 5l. SQ/USQ No. & Date | Ministry | Subject
Ko,
| 1. (i) USQ No. 1482 Finance () Amnesty Scheme for Black
dated 04.03.2011 Money

| {Department of Revenue)
(i) SQ No. 85
dated 05.08.2011

(i) Black Money

(iil) SQ No. 66 (ili} Black Money
dated 25.11.2011

(Iv) Money Deposited Illegally in

(lv) General Discussion Foreign Bank & Action Taken

dated 14.12,2011

(v) USQ No. 2937 (v) Revelation of Black Money by
| dated 30.03.2012 | CBI

s i |



dated 08.05.2012

(vii) USQ Mo, 5898
dated 11.05.2012

(i) USQ No. 881
dated 01.03.2013

(ix) USQ No. 1913
dated 08.03.2013

{x) USQ No. 4306
dated 22.03.2013

() USQ No. 436
dated 06.12.2013

(xil) USQ No. 4443
dated 19.12.2014

(xill) USQ Mo. 866
dated 27.02.2015

(xiv) USQ No, 2852
dated 13.03.2015

(xv) 5Q MNo. 187
dated 11.12.2015

{xvi) 5Q No. 89

dated 22.07.2016

{xvii) USQ No. 559
dated 18.11.2016

{xviii) 5Q No. 94
dated 21.07.2017

(vi) General Discussion

5 ———

| (vi) General Discussion on the

| Finance BIll, 2012

| (vii) Estimation of Black Money

Black Mcney

(i) Indian Entities

{xiii) Black Maney

(xv) Black Maoney

| {xvi) Black Money

(xvil) Action on Biack Money

{wlii) Information regarding

(ix) Panel for Black Money

() lllegal Financial Outflow

Unaccounted Wealth

(»ii) Black Economy

{xiv) Outflow of Illicit Money

(xvill) Black Money Stashed

Abroad
(Appendix-11)
|2. UsSQ No. 3979 Textiles Land Scam
_ dated 13.08.2015 {Appendix-lIl)
3. [ USQ No 3684 ' Information and Prasar Bharati Act
‘ dated 13.02.2014  Broadcasting {Appendix-I\V)
E |
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4. (i) USQ No 6978 Power | {1} Power Generation
dated 18.05.2012 .
(i) USQ Mo 4945 (i) Irregularities Under RGGVY
| dated 25.04.2013 | (Appendix-V)
5. {1} USQ No 2410 | Personnel, Public {i) Right to Privacy Bill
dated 28.03.2012 Grievances and Pensions
{Department of Personnel
(i) USQ No 5496 and Training) (i) Right to Privacy Bil
dated 16.05.2012
{iii) USQ No 3201 {lii) Separate Legisiation on
dated 12.12.2012 Privacy
(v} USQ No 4154 (iv) Panel on Privacy of
dated 19.12.2012 Individuals
{v) USQ No 1714 {v) Exemption from Right to
dated 09.12.2015 Privacy Bill
_ | (Appendix-V)
6. | US() No 2659 Failways Seml High Speed Corrdors
| dated 03.01.2018 (Appendix-\l)
7 50 Mo 561 Earth Sciences Cooperation in Earth Science
dated 06.05.2015 { Department of Earth (Appandix-VIII)
Science) e
8. USQ Mo 3278 | Home Affalrs Enemy Property
' dated 06.12.2016 | (Appendix-1X)
9. | USQ No 4159 Defence | Dhanush Tank
dated 11.08.2017 (Department of Defence | (Appendix-X)
i | Production) | -
10. | S0 No 277 | Defence Intermediate Jet Trainer
dated 10.02,2014 | [Department of Defence | (Appendix-X1)
_ Production) |
11. | (i) SQ No 476 Defence (i) Defence Deals
dated 13.12.2010 { Department of Defence
Production)
{ii)} SO No 116 (i} Cases Against Defence |
dated 08.08.2011 Companies
) | (Appendi-Xll) |
12, | USQ No 9466 Finance Regulation of Pension Funds
dated 12.08.2016 {Department of Financlal | (Appendix-XIil)
- Services)
13, | USQ No 917 Environment, Forest and | Anti-poaching Laws
dated 07.02.2017 Clhimate Change (Appendix-XIV)

3
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lag | USO Ne 3208 Defence i Fighter Planes
| | dated 14.03.2018 (Department of Defence) | (Appendix-XV)
| 15. | USQ Mo 4860 | Defence LCA Tejas
dated 31.03.2017 {Department of Defence) | (Appendix-XVI)
16, | USQ No 1531 Electronics and Cyber Crimes
dated 04.03.2015 Information Technology | (Appendix-XVii)

17. |USQ No 972
dated 20.04.2016

| Health and Family

Welfare
(Department of Health
and Family Welfare)

Health Insurance for CGHS
Pensioners
(Appendix-XVill)

4, The detalls of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the ahove mentioned 40 Assurances are given in

Appendices -IT to XVTIT,

3. The Minutes of the sitting of the Committee dated 24 January, 2020, whersunder the

reguests for dropping of the Assurances wera tonsideraed, are given in Appendix-XIX.

B, The Committee desire that the Government should take note of the Observations of the

Committee, as contained in Annexure-Ii to Appendix-XIX and take appropriate action, for the

implementation of the Assurances expeditiousty,

NEW DELHI;
22 September, 2020
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RAJENDRA AGRAWAL,
CHAIRPERSON,

COMMITTEE ON GOVERNMENT ASSURANCES
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Appendix-|

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

Statement showing summary of requests received from various Ministries/Departments i

regarding dropping of Assurances

ﬁ] Memo | Question/Discussion | Ministry/Deptt. | Department | Brief Subject I'-
M | No, Refarences
0.
(4 |77 (i} USD No. 1482 Finance Department | (i) Amnesty Scheme
dated 04.03.2011 of Revenue | for Black Money
(i} SQ No. 85 (ii) Black Money ,
dated 05.08.2011 :
(ili} 5Q No. 66 (i) Black Money :
dated 25.11.2011 3
| (iv) Money Deposited |
(iv) General Tllegally in Foreign -:
Discussion Bank & Action Taken |
dated 14.12.2011 i
- Revelation of Black
(v) USQ No. 2937 mmevugv ek
dated 30.03.2012
vi) General :
E‘;EEEESSLEL E}isl:cusslnn on the '
i Bill, 2012
dated 08.05.2012 FiRaee 2
| (vii} USQ) Mo, 5898 {vil) Estimation of
dated 11.05.2012 | Black Money
(wiil) US0 Mo. 881 | {wiil) Information |
dated 01.03.2013 | regarding Black
Money
(x) USQ No. 1913 (ix) Panel for Black
dated 08.03.2013 | Honey
%) USQ No. 4306
{da]ted gam.zma (x) Illegai Financial
Outflow

(xl) USQ No. 436
dated 06.12.2013

(%1} Indian Entities’
Unaccounted Wealth




W
] (i) USQ) No. 4443 (i) Black Ecoromy
" dated 19.12.2014
(xiil) USQ Mop. 866 (xlil} Black Money
Hated 27.02.2015
(xiv) USQ No. 2853 E:duhr? Qutfiow of [icik -
dated 13.03.2015 =¥
{¥v) 8Q No, 187 (v) Black Money
dated 11,12.2015
(xvl) S0 No, 89 (i) Black Maney
dated 22.07.2018
{sevil) USQ Mo. 559 (evll) Action on Black
dated 18.11.2016 Money
(wlll} S0 No, 54 (svill) Black Money
dated 21.07.2017 Stashed Abroad
'2 |78 [USQNo. 3978 | Textiles | Land Scam
dated 13.08.2015 '
3 |79 | (1} 5Q No. 219 . Women and (i) Exploitation of
| dated 17.07.2000 | Child Women
Development
(i) USQ No. 1331 o)) I“‘je‘:i;‘;n *
dated 18.07.2014 EETER ROV
Wamean
(i) USQ Mo. 684 (lii) Indecent
cated 26.02.2016 Representations of
Wemen in
- S s o Advertisernent
4 |80 US) No 3684 { Information Prasar Bharati Act
dated 13.02.2014 | ang
| | Broadeasting
5 | Bl (i} USQ No 6973 Power (i) Power Generation
dated 18.05.2012
(1) US0 Ne 4945 {If) Irreqularities
_dated 25.04.2013 Under RGGVY
& |82 (i} USQ No 2410 Persannel, Pepariment | (i) Right to Privacy Bill
dated 28.03.2012 Public of Personnel
L Grievances and | and Training

&
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(D USQ Mo 6436 | Pensions | (il) Right to Privacy |
dated 16.05.2012 Bill
(Hiy USG No 3201 (i) Separate
dated 12.12.2012 Legistation on Privacy
(iv) USQ No 4154 ' {Iv) Pangl on Privacy
. dated 19.12.2012 of Individuals
[v) USQ No 1714 (v) Exemption from
dated 09,12.2015 Right to Privacy Bil
7 183 USQ No 2659 Railways Sami High Speed
dated 03.01.2018 Corridors
8 | & S0 Mo 561 | Earth Sciences | Department ' Cooperation in Earth |
dated 06.05.2015 of Earth Science
e SCiEnce .
9 | B& USQ No 3278 Home Affairs Enemy Property
| dated 06.12,2016
(10|86 |USQ No 1321 | Human Department | Demand of English
dated 07.12.2015 Resource of Higher Teachers in South :
|, Development | Education East Asia E
11|87 | USQ No 2423 Raihways Setting Up of MEMU E
dated 08.12.2014 | Coach Factory |
12 (B8 | (i) USQ No 2656 Agriculture and | Department | (i) Setting Up of !
dated 09.12.2014 Farmers of Agricultural University ]
Vielfare Agriculture
(i) USQ No 2117 Research (i) Setting Up of i
dated 10.03.2015 and Agricultural g
Education Universities i
|| (i) USQ No 1309 '. (iil) Setting Up of i
dated 28.07.2015 Agricultural 3
) Universitles :
13 | B9 USQ No 4159 Defence Department | Dhanush Tank | F
dated 11.08.2017 of Defence H
| Production ) i
1490 | SQ No 277 Defence Department | Intermediate Jet i
i dated 10.02.2014 | of Defence Trainer |
: Progucticn ﬂ
15 |91 (i} 5Q Mo 476 Defence Department | (i) Defence Deals ¥
dated 13.12.2010 of Defence .
Production ;
(ii) 50 No 116 (1i) Cases Against
! dated DB.08.2011 o | Defence Companies -
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lﬁi 97 | USQ No 4466 Finance ' Department | Regulation of Pension
| dated 12.08.2016 of Financial | Funds
Services
17 |93 USQ Mo 2928 Finance Department | Reversion To OPS
dated D3.08.2018 of Financial
e . Services
18 | 94 f USQ No 4172 Health and Department | Drug Addiction
, | dated 11.08.2017 Family Welfare | of Health
and Family
Walfarg
19|95 | USQNo9L7 Environment, Anti-poaching Laws
dated 07.02.2017 Forest and
AR : Climate Change
20| 96 50 No 384 Home Affairs Acld Attack on
dated 21.04.2015 Women and Girls
(Supplementary by
Shirl A.
Arunmozhithevan,
| M.P.)
21 197 | USQ No 3208 Defance Department | Fighter Planes
J dated 14.03.2018 of Defence
|22 | 98 (1) USE Mo 3662 Electronics and {1y Natlonal Electranic
, dated 19.04.2010 Information Mission
Technology
' (i) USQ No 2559 (1) National Electronic
dated 17.08.2011 Missign
23|99 USG No 4860 Defence Department | LCA Tejas
dated 31.03.2017 of Defence
24| 100 | USO No 1531 Electronics and | Cyber Crimes
dated 04.03.2015 - | Information
. Technaology
25| 101 USQ Mo 972 Health and Pepartment | Health Insurance for
| dated 29.04.2016 Family Welfare | of Health CGHS Pensioners
and Family
Welfare

HEFTT S PR

I e o L T TR LI

= _F#= o EER

P e ot



i
(]

s P L

e 0 B [, i - 4 S o 1 M2 S

e

L B TR e E——

o

T e o B e




Ablerdoe =7
LOK SABHA SECRETARIAT |
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM Ma, -7

Subject:  Request for droppinggof Assurancés given in raplies bo;-

(1]
(i)
(i}
()
(vl

(i) *

)

(i)
(i)
()
()
(i)
o)

(xvi)

Unstarred Question Na, .14&2 dated 04.03.2011 regarding "Amnesty Scheme
for Black Money.” (Annexure-1).

Starred Question Mo, 85 gaked 05.08.2011 regarding "Black Money.”
(Annexure-I1).

Starred Question No. 66 dated 25.11.2011 regarding "Black Money,”
(Annexure-IT).

Ganeral Discussion (Adjournment Motion) dated 14.12.2011 regarding

"Maney Deposiled Hlegally in Foralgn Bank & Actlon Taken, " (Annexure-1v).

Unstarred Question No, 2337 dated ' 30.03.2012 regarding "Revelatlon of
Black Money by CBL" (Annexura-y),

General Discussion dated 08.05.2012 regarding “General Discussion on
Finance Bill, 2012~ (Annexure-y1),

Unstarred Question No. 5898 dated 11.05.2012 regarding "Estimation of

- Black Money,” (Annexure-vI1),

Unstarred Question No. 881 dated 01.03.2013 regarding “Infarmation
Regarding Black Money.” (Annexura-VIIT, '

Unstarred Question No. 1913 dated 08.03.2013 regarding "Panel for Black

Money.” (Annexure-1X),

Unstarred Question No. 4306 dated 22.03.2013 regarding “lllegal Financial
Cutflow." (Annexure-X),

Unstarred Question Mo, 436 dated 06.12.2013 regarding "Indian Entites'
Unaceounted Wealth,” (Annexure-X1),

Unstarred Question No. 4443 cated 19.12,2014 regarding “Black Econamy.”
(Annexure-XIT), :

Unstarred Question No. 866 datad 27.02.2015 regarding “Blaci Money

(Annexure-XI11),

unstarred Question No. 2852 dated 13.03.2015 regarding “Outflow of Thieit
Maney.” (Annexure-X1v).
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[mr} Starred Question No, 187 dated 11.12.2015 regardlng “Black I'ﬂm'fe'rr."

(Annexure-XV]. |
1

(xvi) Starred Question MNo. B9 dated 22.07.2016 regarding “Black Munev.
{Annexura-xXvI).

4
(evil) Unstarred Question No. 559 dated 18.11.2016 regarding "Action on Black

§ Money."” {Annexure-XvIL),

fxvill) Starred Question No. 94 dated 21.07.2017 regarding "Black Money Stashed
Abroad.” (Annexure-x¥II).

The above mentioned Questions were asked by varous M.Ps, to the Minlster
of Finance. The contents of the Questions along with the replles of the Minister are

= a% ghven in Annexures I to XVIIL

2 The replies to the Questions were treated as Assurances and required to be
implemented by the Ministry of Finance {Department of Revenue) within three
months of the date of the reply but the Assurances are yet to be implemented.

3. In respect of the Assurance mentioned at 5. Ma. (Iv) above, the Ministry of
Finance (Department of Revenue) vide O.M. F. No. 294/70/2012-IT {Irv. [) dated 21
Movember, 2012 had requested to drop the Assurance on the following grounds:

"That the pmceedlngf under the Income Tax Act, 1961, are quasi-judicial
- Proceadings subject to the due process of law and further appeals tn the
courts i.e. Income Tax Appellate Tribunal (ITAT), High Courts, Supreme
Court, etc. Therefore, no tme-frame can be prescribed for completon of
these proceedings and final results thereof,"

4, The above request y was considered by the Committee at their sitting held on
17 December 2013 and the Committee decided naot to drop the Assurance. The
Cormmittee accordingly presentad thelr Thify-Seventh Report (15th Lok Sabha) on
11 February 2014 wherein the Committee inter-alia noted that the matter relating to
black money Is of extreme national importance and therefore, cannot be dropped

merely on the plea that no time frame can be predicted. The Committee also
emphasized that they expect the Government to play a pro-active role in co-

ordination with all concerned In collating the requisite information on black money
stashed outside,

5. The Ministry of Finance (Department of Revenue) vide their O.M. F. No.
294/01/2013-TT(Inv.I) (Part) dated 11 May, 2018 have now steted as ender:
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"The final study reports on unacesunted Income and weslth both Inside apd
eutside India received from National Institute of Public Finance and Palley
(NIPFF), Natlonal Coundl of Applied Economic Research (NCAER), and
National Institute of Financial Manggement (NIFM) have been examined and
tha reports and Govemment's response fg It have been forwarded to the Lok
Sebha Secreteriat for placing them befgra the Standing Committed an
Finance. The Lok Sabha Secretariat has informed that the same has been
placed before the Standing Committes on Finance. The Commities Is now
seized of the matter and hag decided to select the subject “Status of
unaccounted income/wealth both inside and outside the country - a critical
analysis” for detafed evamination and report during their current term, "

6. “In view of the above, the Ministry, with the approval of the Minister of State
for Fnance, have requested to drop all the above menticned 18 Assurances,

The Committes may consider/re-consider,

New DELh:
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEF'ARTHEHT CIF RE‘I.I"EHUE

LOK SAEHA UNSTAHFIED QUESTIDH N - 1-18(2

TOBE ANSWERED ON FRIDM" THE 4 MARCH; 2011 -
: [Fhalguna. 13, 1932 S‘alul',l

AMNESTY SCHEME FOR BLACH MOREY " T

1482. DR P. \"EHUEGPAL

SHRIMATI INGRID MCLEOD:

SHRIMATI BETCHA JHANSHI LAKSHMI-
PROF. |DR.) RANJAN PRASAD YADAY:
SHRI P. KUMAR:

SHRIBIVASAMI C.;

SHRI P.C. GADDIGOUDAR:

DR ARVIND KUMAR SHARMA

SHRI P. LINGAR:

SHRI RAKESH SINGH:

‘SHRI PRABODH PANDA:

SHRI 5.8, RAMASUBBU; |

SHRI GURUDAS DREEUFTA
MPs
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banks;
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ANSWER
Minister of State in thie Ministry of Finance
- " |8hri 5.5.PALANMANICKANM)
No, Sir, The Government has nit made any estimaticn of unasgouykad

Governiment has decided 1o get a fresh study condocted on unsctountsd
incomelwealth -both inside and outside the ceuntry bringing out the |
nature of activities engendering monay laundering and. its: ramifiestions
on hational security. The proposal was approved by the Govemment in.
January, 2011, The study Is likely to be completed within a time frame of
sighteen monthe. —_ — K

g AL

Doas not artse in view of reply to part (s} above.

At present, there is no proposal before the Government 1o teing an
amnesty schame for disclosurs of undisciosed income. .

Does not arise in view of reply to (c) 2beve.

The Income Tax Departmeit takes several deferrent and ponitive slaps o
unearth ‘unaccounted money and curh tex evasion. These ncluds
scruting of retums, Surveys, ssarch and selzure actlon, imposition of
penalty and launching of prosecution In appropriate cases. Information
Technology has 2iso been used in & big way in coliection, coflafion and
diasemimation of taxpayer information. Tax Information Hetwork {TH) has
been sat up =& @ depository of knportant tax relatad Information wiich
can e accessed by the Department. The basic components of TIM are
information melating 'to Tax Deduction at Source {T0S), payment of axes
and high value transactions teported in Annual Infarmation Returns (AIR).

' The Department ias set Up an.integratad Taxpayer. Data Tanagemant

System (ITOMS) 1o electronically collate Information  collected fram
various solrces i@, Tax Deduction at Source, Electronic Filing of Rsturmn,
4nnual Information Returns, Central Informatign Beanches (CIB} #ic, 1o,
craata BEO «degrovs profile of High net-worth assesses. nfoanation

~eiieds fiom Finencial Intslligéhee Lnlt: Hhder the Depifiieit of

Ravenus _regarding. suspicioys transactions . from Marious - Banks,
-Insutance cempanies elc, are also investigated by the income Tax
Départfvant. [Further, the Daparfiient Tas' Impleftented Compuier

- Azsistad Salection of Scrutiny (CASS)-wharein returns ara sefected for
scruting on the tbasls of comparisan of the irformation -gathered Trom

vaous solirgesiith 1hé Midmation d¥aifiblE snd teclarstions Wide by
tha assessss in the Tetym of income. P
#e Tefards ufiearthing of unaccounted money and wealth outsids

{he coamtry, investigation Eﬂmr.t#mta_s--pui-;at&iﬁﬁﬁnaﬂﬁn Tegifig any

depositoutside that ,n&wjﬂnﬂmﬂmm. gpasiment.is fiavingwo
administrative con |.of the Divector General

-:gat:i.il_l:ail wings under rech :
o it T {IASEPRADGRAT eSO, ~THE - INtE Tatirar Tal Division.

Investigates and assseszes the ‘cases of foreign companies, Non-
residents and other such entities. The Transter Pricing Division sxamines

Coatd. ...~
- i
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the internatlonal transactions between essociated enterprises to
detarmine the arm’s length price in sccordance with the provisions of
Ghﬂpter ¥ of the Income Tax Act 1961. Appropriate actlon under the
pravisions of Income Tax Laws is tiken in cases whers tax evasion Is
detectad.

India ‘has initlated tha p-"pl:EEE of puting in place a legislative
dramework by amending Its existing Double Taxation Avoidance

Agreements (DTAAs) to widen the scope of Aricle ::um:lmh'tg Exchange

of Information. The amendment to tax treaty with Switzerland has also
tean_ signed, it will enter into force when Switzerfand compleies its
internal process. Upon entry into force, it will allow India to- obtain
banklng Information from Switzerland In specific cases for a period
starting ‘from 1st April 2011 or thereafter. India has also completed
negotiations of Eleven new Tax Information Exchange Agreements.

Governmant hes 2lso proposed certain new provisions in the D'm'pl:tﬂiﬂ
Direct Taxas Gm:la BillTor unearthing black money.

(fitoig) 'Nine. voluntary disclosure schemes have been fioated by the

Bovernment between - the period from 1951 4o 1387, Significant
disclosures were made In'these voluntary disclosure schemes,
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GOVERNMENT OF INDIA
" MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

LOK nnhﬁf STARRED QUESTION No. 85

TO BE A;NSWEREB ON FRIDAY, THE 5™ AUGUST 2011
' : (Sravana, 14, 1933 Saka)

BLACK MONEY

*35;  SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH:
DR. SHAFIQUR RAHMAN BARQ: |

Will tha Minister of FINANCE e pleased to state:

(@) whether the Government has estimated or proposes to make an
estimation of the amount of black monay reported to be in clrculation in
the country and stashed in foreign cuﬁntrlas; '

(b) it se, the datails.tharoof:

{c)  whether some of tha countries including Switzeriand have agread to
share the informatioh with the Indian Government regarding the amount

of money and names of persons, carpcrates and other legal entities who
have stashed such money in thair banks;
(d)  flao, the details thereof;

{e} . whether the Government proposes to amend the existing Double

Taxation Avaoidance Agreerment (DTAA) with various countries including
Switzerland: ‘ o

(fl i so, the dataiis thareof; and-

(gl the measiires taken / propesed to be taken by the Govamment ta. bring
back black monay alongwith the success achieved thereof?

ANSWER
To be answered by the Minister of Finance |
| | (Shri PRANAE MUKHERJEE)
(a) to (g): A statement I3 laid on 'the Table of the House. ' = =
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STATEMENT REFERRED TO IN REFLY TO
 LOK SABHA STARRED QUESTION NO.E5 FOR REPLY ON 05,08.2011

(a)} & (b):  Yes, Sir. The Govem#!nt has commissioned & sfudy to estimale the
quantum of unaccounted Income /lweallh Inside and outside the cauntry and its
ramificaticns on national security on the basis of the recu'm'mmd:.iﬁuns‘u! the
Standag Committes on Finance. The study will be conducted separately by thres
national-level institutes namely, Mational Insfitute of Public Finance and Policy
{HIPFP] Natoral Instifute of Financial gggg mant {NIFM) and the Naticnal

Couril for Applied Econamic Reseamh (NCA.ER} Memorandums of Understanding
{MolUs) have bean signed with the Institutes on 21.03.2011. The study is expected to

bs complétsd In a period af 18 months. ===

—

(e} & {d): Many countrias | jursdictions are willing o share banking information in
spacific cates with India under the Double Taxation Avaidance Agreement (DTAA) /
Tax Information Exchange Agreement {TIEAJ for tax purpuses‘ Huwever na fishing
©or roving enguiry is permlsaihle s

(e} & (f): So far Government has concludad negatiations of 18 new TIEA=, 18 new
DTAAs and 21 existing DTAAB In last two years, with various cummesﬂumdhcm
All thesa UTAAs and TIEAs have provision for effective em:hanga of infarmation in
acr:nrdanca with the Intematicnal standards, The Amending Protecal betwean Indla
and Switzeriand, which sesks to amend the axstng DTAA betwesn the two

ceuntries, was signed on 30th August 2010 at New Defhi and i3 ready to enterinto

__'fmzmminglﬂs_ida. The amending Protocol will, howaver, enter Inta farce only

after Switzerland completes its Intemnal processes. Upon enfry nto force, the
amended Profocol wil aliow India to obtein banking Infarmation, ss well as
information without domestic Interest, from Switzerimd In specific cases for a pmu-cl
starﬁng from 1st April 2011, '

g To get back the black m-;iur_gay_tg the country, a fiva pronged sirateqy has been

farmulated by the Gavernmeant which i summarizad s under;
g  Janing the global crusade against ‘black monay':

b.  Creating an appropriate legislative framewark;

¢ Setling up institutions for dealing with flicit funds;

d.  Developing syslems for implementation: and

|6
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R Irmparting skitls o tha manpower for effeciive antit;n

Infarmation ragarding delzlls of asset and payments recaived by Indian ctizen
in sevaral countries has starl.Ei:I fiowing In which Is now under different stages of
processing and InuEE-ﬁgalj;n. -ir'| Islrgél numbear of E-FIEE-I'HE:.CEEEE irfarmaiion hﬂa bean
oblained under ©TAAs. In the cases of money kept by Indian residents in 2
Liechienstein bank, tax, mierest and paRaty aqual- ta nearly the amount P_r.épi abroad
has been levied and scme of it alrazdy recovared. Fmagauuiicﬁ'fc-r'tax-evaslun has

aleo bedn h‘:lllalnd_ inthese cases, =

-
i

Directorate of Transfer Pricing has detected mispricing of Re. 34,7145 crore in
last twe financlal years as against mispricing of Ris, 14,855 crore In earlier five }"aars.
Directorate of International Taxation has collected faxes of Rs, 33,784 crore from
cross border transactians In last twa financial ymars. Investigation wing uf_C-EDT has
detected concealed Incamea of Re. 1E,?Eﬂ crofe ir tast bwo financial years.
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. Annerue —TIL
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
LOK SABHA
STARRED QUESTION NO. *5
TO BE ANSWERED ON FRIDAY, THE 25" NOVEMBER, 2011
AGRAHAYANA, 4, 1933 (Saka)

BLACK MONEY

1%66. SHRI SHAILENDRA KUMAR: '
SHRI P.C. GADDICOUDAR:

Wi the Minister of FINANCE be pleased to state: =

()  whether the Government has conducted 3 study to estimate

unacebnnted incomelvwealih inside and outside the country End ig
national ae.turil]r;

the quantum of
ramifications on

(b)  ifso, the progress made in this regard so far;

{e) whether some countries Incinding Framee and Switzerlind  have initiated
metsures for sharing tax related infn'rrlml.iun with Tndia and prnlwi:]ﬁ:l the defails of
aceount holders who are reparted to have Stashed hlack money in

i} ifso, the details thereof; .

their conntries;

() the resction of the G;J\"Eh]meht for making their names public alongwith the
#étinn taken/proposed ty !31: taken apaingg them; '

{f the progress made iy regard in signing or rwiéﬂmﬂmuhgpﬁqﬁng_ﬂu Double

- Taxation Avoidaice Agrecments {DTAAL) and Taux Infarmation Exchange Agreements

(TTEAs) with sther countries i get information about black money stashed there; and

(g} | the ather mensures faken/proposed i be taken o bring back black muney
stashed in fareign countries alongmwifh the snecess achieved therefrom?
ANSWER
FINANCE MINISTER
{SHRI PRANAR I'rfUIEE:EﬂJEE}

() to ()t A statemnent i laid on the Table of the House,
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STATEMENT REFERRED TO 1N REPLY TO LOK SABHA STARRED QUESTION NO. 66 S
|

FOR REPLY ON 25.11.2011 | |

(a}  The Government has commissioned a stidy to estimaie the gquantum of
unaccounted income fwealth inside and ide the country and its ramifications
on national security on the basis of| the Tecommendations of e Standing
Committee on Finance. The study will be conducted separately by three
government institutes, namely the Matignal Institute of Public Finance ang Policy
(FAPFP), the Mational Institute of Financial Management {HIFM) and the Rational
Cauncil far Apglied Economic Resaarch {MCAERY. '

{b) The institutes have I:nem_»;'li_wggﬂ_tlﬂlﬁ-ﬂ-mgptemher, 70412 to submit their
reports.

[

fc)tole)  es Sir. Many countries  jurisdictions are willing ta share Dankirg
information in specific cases with india under the Double Taxation Avoidance
Agreement (DTAA)/ Tax Infnrmation Exchange Agreement [TICA) for tay pUrposes.
India has received tax related informaticn from various countries. However,
disclasure of such information is governed by the confldentiality provisignz of the
OTALS TIEA under which the information has been received and can be used only

for tax purposes.

(fy  The Govemment of india has DTAAs with 81 countrles, out of which 73
OTAA: da not have specific paragraph for sxcharee af banking informatton. Al
these 75 DTAAs heve been taken up for rénegotiaton and 5o far renegotiations
have heen complefed in 22 cases. India has also emtered into TIEAS with 3
jurisdictions. All these agreements contain articles comcerning exchange of

information for thy purposes which allow for exchange of tax-related 1_nfarmatium

(g} The Government af India has framed a comprahensive five-pronged strategy
in order to bring back the country's money fllegally stashed abroad. The strategy
eomprises of: ' = - '

[)  Joining the alobal crusade against ‘black rroney’;
TN Creating an appropriate legislative framework;

(it} Setting up institutions ﬂ:-i_' dealing with likicit Funds;

{iv) Developing systems for implementation; and

(v lmparting skills to the rn'anp-uwer far effective action.

(3

As a result of these efforts, tag-retated information has stafted Lo flow in
large numbers from outside and necessary action is aken to verify such
information and bring to tax any untaxed amaount, During the last two years, the
Directorate of Transfer Pricing his detestdd mispHciig of 'Rs.56,085 crore and the
Directorate of International Taxation has collected taxes of Rs.33,784 crore from

cross-border transactions.
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T “THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIEE): Madam,
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Nommally, when 1 start my observations | ilwavs appreciate the mover or the A
leader of the discussion bt this is o particular Motion on which 1 cannot do it, - :
even technically, because it is an Adjournment Motion and at the end of it 1 will i &
have to oppose it. But surely 1 would fiks 1o appreciate senior Leader Shri A dvani 1 :
ji's Jan Chetna Yatra. As a Finance Minister, like any other Finance Minister, | ?
would like to waich the outcome of his vatra if it can influence the tax-cvaders, 1

the tax-dodgers and black-money generators to reduce their activities and help the
exchequer to get the money dus to it As T understond, Van Chemma’ means to
create awareness amongst the people, 1o create some sort of social awareness and
if' it is achieved, surely 1 would ke 1o congratlate him for taking that trouhle at
thiz age to have such an arduous journey from one end to the other end,

Having said that, Iwould like to start with how black money is g2nerated?
What is the quantum of black money? What steps we have taken in this regard?
What steps you could not take? 1 am not going to enter into the debate to win

~ N T o I W P TER e
i Ll LU TS S Loy

some brownie points here and there, [t is because the jssye 15 serious. Like many ; ks
other serious issues, 1 would like this House 1o debate, discuss and decide that how .J ‘
effective steps can be taken to get rid of this menace. 4

Whatever be the guanturn, [ am not indulging in any fancy figure. T do not
have the liberty to indulge in that fancy figure. It is because of the Office, 1 am
occupying. 1 have figures 8s per reports of the Swiss Banking Association, After

Eiler 0.

Ll

o 1 iets 2L
i

my two years' sincere efforts, I could not locate where this Azsociation is, What
they do? When I asked throngh our Ambassador to Switzerland, they have
expressed thelr inability to id®ntify any such organisation.  But this Organisation
had a very prominent place in Indian media for several days together.

50, [ am starting with their assessment, Their assessment is 1500 billion to
1200 billion US dollars. According to BIP's Task Force, Report which was
circulated during the General Elections of April, 2009, it iz varying from 500
billion US dollars to 1400 billion US dollars. Ifmy figure is incorreet, somchody
from that side could correct me, i
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According 1o the Global Financial Integrity from 1948, one year afler
Iudepmdmw to 2008, 213 billion US dollars have been lost by India since
Lud:pmd:m:e till 2008, The current value of those 213 billion US dollars wonld
be 462 billion US dollars.

But none of these agencies — of courée, not non-exigting apencies - have
clearly defined the assumption. Therefore, when this Debate started, the first task

"1 did, T wanted to have an authentic and muthoritative assessment, if poasible o

make by three important institutions. They sre National Institute of Public
Finance and Policy; National Institute of Financial Management and National
Council of Applied Economic Research.

I hwve mandated them to make sn assessments independently. 1 will
provide them the necessary funds to come oul with a dependable mssessment of the
size and quantum of black money.

Now, what type of strategies are we following? [ bave discussed this jssue
on the floor of the House earlier in other forums also, ‘T am talking of the five
pronged strategy. We may have emotions and we may indulge in very high
sounding phrases but it does not help me when I am to act with other soversign
countries,

There are laws, international practices and norms. T ghall have to follow
them, Therefore, for the information I would like to have, the instrument, which is
available to us, i3 Double Taxation Avoidsnce Agreement, We can collect banlk
mformation through this Double Taxation Avoidance Apresment, We have 82
Double Taxation Avoidance Agreements. For quite some time, these Double
Taxation Avoidance Agreements were being signed to facilitate those entities
winich are. having cross-country operations to avoid double taxation in both the
countrigs. Therefore, primarily it is a trade facilitator,

Here [ would like to most respectfully submit to Advaniji that this did not
become concern of the world with the UN Convention. The UN Convention dealt
subsiantially on money related to drug trafficking, nareoties and crimes which ire
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funding terror activities. Even the Convention 2003 is substantially dealing with
it. Of course, tax evasion and avoidance i3 one'part. But in many countries, tax
evasion and tax avoidance, unless there is a fraud, are not crime.  But the issue
came o the international forum and was debated in the internationsl fora after the
London Summit of G-20 in Ccteber 2002, Thereaftes, it was followed by
Pittsburgh Summit, Then, it was followed by Seoul and it was also followed in
the last Summit at Carmes where our Prime Minister very strongly pleaded for an
automatic eéxchange of information, I would like 1o quote from his ohservations
there: He said:

“(-20 countries should take the lead in apresing to automatic

exchange of tax related information with each other, imespective of

artificial distinctions such as present or past, tax evasion or tax fraud

m the spirit of our London Summit that the era of bank secrecy is

over,” :

There is no lack of initdative from 2010 to November, 2011. Before the
Summit, the G-20 Finance Ministers met, It 1s m}r' recorded speech., In every
moating inclading on 12% February et Paris, T zaid that we shall have to ensure
that we get this information automatically,

What observations were made by the intermational commentators on the
Prime Minister's speech, [ am quoting. It is from GFL Adveaniji bas quoted very
profusely from GFIL. The GFI noted in a recent press release:

“While the final declaration mentioned automatic exchange of tax
information as & potentially usefual tool in tackling non-cooperative
Jurisdiction, it stopped shom of calling for its implémentation,
instead stating fhat they:would consider it on a voluntary basiz or as
Eppropriate.”
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17.00 hrs.

" DECD also is recopnising this, In a1 interyiew published in today's Eeonomic

Times in reply 10 a question as to why we are not getting the informntion, the
QECD spokesperson said:

‘I must say that you “Indisns™ are being very impatient, If you look
at other countries, the process o get the Agreement signed, its
matification and implementation itself has taken & lot of time, Indja
started the process 18 months ago and signed 22 agreemerits .
This is mere than the numbers of apgreements the United States have.
Your Tax Administration is building capacity 1 make use of thege
agreements. India has done a pood job on this seore alse highlighting
the (-20 issue. It takes time and 80 you must have some patience,”

They have recognized that India is ons of the three fast moving countries in
this direction. It is true that we started two years age, Why? It is for the same
feasin a3 you mentioned one that during your temure, diuring our tenure, all the
banks, not merely Swiss Bank, located at tax Ruvens — tax havens ere nat located
in developing poor countries like India, but all of them are locaied in industrialized
developed countries — doggedly refused to share banking information i the
avoidance of Double Taxation .z’ugl':-u:mznl. Therefore, you could not do anything;
we could not do anything. But when the G-20 countrics including USA had pui
pressure, then they sterted negotiating, | have given the fipures. The total number
of Double Taxation Agreement wo started with were 75, We have completed
Double Taxation Avoidance smendment incarporating clause 26 of DECD i our
Aéj‘::m:uts where sharing of the bank information hag been agresd upon. Today
including the new Double Taxation Agreement, where we have inseried this
clause, along with the main Agreement, Tax Exchange Information ‘Agreement
with the soversign Jurisdiction, we  have completed 60 which inchides
renegotiations of 24 DTAA out of 75, The remaining are m the process of

negotistion. So, I do hope that it would he possible forus to complete this exercise
early, '

24
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Even with Switzerland we have completed the agreement. A lot of mis-
information have been spread that we will sign the agreement in 2012. I do not
know from where/this date has come. When the Agreement was signed with
Switzerland — I ani not to get this information from anybody else because 1 am the
signatory to this Agreement along with the Swiss Federal Ministers — in August
. IDiU, they said that they will give us prospective information and not retrospective
information. Please believe me, no country of the world, not even the USA, not
even France, not even UK pot information from Switzerland, through the legal
Treaty, retrospectively. Nobody did get it. Everybody got prospectively.  What
happened in the case of Switzerland? They said that it will be done on 1" of April,
2011. 1 sdid; "Why can’t you do it earlier?” They said: “Look, Mr. Minister,
unlike your country, we have a very elaborate provision of ratification of
[nternational Treaty and Agreement, I am not quite sure whether I will be able o
complete it in one year. Both the Houses of Parliament of Switzerland will have to
pass it, After that, it will go to all the Cantons. They will have to ratify it, The
specific period of four to six weeks is to be given to cach Canton and ultimately, it
was ratified not even on the 1% of April, 2011, It was ratified in October, 2011 but
it will be effective from 1% of April. We will get the information. Whatever
information we will get, we will definitely like to act on it.”

On our efforts, I would just like to guote from an article of Am
Hollingshead.

“The more important and more effective course of action is to stem
the outflow in the first place and in the recent months, India has
significantly expanded its efforts in this arca to this end. India
recently joined the Financial Task Force and the Task Force on
Financial Integrity and Economic Development Partnership Panel.”

She has also stated:

“India is one of the three countries which has been recognized as
doing guite strong and well in operating against the black money.”

25
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Surely, self-criticism is good bul not self-condemnation, [ have no problem if you
criticize. The entire exercise started from Pittsburgh Summit and still the process
is yel to be completed. It is 1o he completed in the sense that the automatic
exchange information and past information are not yet available,

Shri Advani has raised a number of poinits. I would like 10 respond to those
points, First of all, he has referred to the act of dirty money, He has discussed
about dirty money. I heard Shri Advani with great attention when he spoke on

- dirty money relating to drug rafficking, ete, We are fully aware of it. To take

appropriate action, this Parlisment has received the legislation. Narcotics and
FPsychotropic Substances Bill has been introduesd iy the last monsoon Session of
Lok Sabha. It is currently under the congideration of the Standing Committee and
when the Standing Commitiee will send its Report, surely we will work on that
Repart,

I have already mentioned about the Swiss Bank. French accounts are there,
But your interpretation is not correct. Not ence, but twice [ had meetings with the
French Finance Minister, 1 said: “Some of our countrymen are saying this
information you did not get from legal sources. You had some other sources. I do
nat want to know what sourcas you have, But can | disclose this information?™ He

said: “ﬂn, Mr. Mmister. ¥ou are getting information from me through the legal -

channel of the Double Taxation Avoidance Apreement Frem where | got the

information is not your business. Witk & sovereign country, 1 am sharing tha-

information with certain conditions” Shri Thakur rightly quoted that for:tax
purposes, all tax avoidance cases barring, all tax evasion cases and  all
conceslment cases in this country il today are not pensl offences, nor are they
criminal offences. Neither your Government dig enything nor my Government did
anything. You considered it proper that the Income Tax Department is not to
sdminister the IPC, Our job is to prevent 1ax evagion and ftax avoidance and if we
get the taxes we are satisfied, If you feel strongly that it should have been done,
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what prevented you from doing it for six years? It 1s because we know what job is
to be done by whom. : )

Regarding insisling on getting information, let us thinid of & situation like
this. Suppose 1 publish the 36,000 pieces of information, and names from different
countries, to satisfy the inguisitorial interest of the Members of Parliament
Tomormow, the same countries will tell: *Mr. Minister, you have violated the
international agreement, Sur-rj.r, we will not share any information with you,"
Then, what should we de? We will dry up the sources. T will publicise the names.
Please do not forget that these people are not naives. When'they operate: black
tmaney, they know what to do. Once their names are disclosed, immediately they
will withdraw the money from their respective banks. You will not be able to trace
it. ... (Interruptions) This suggestion has come from the former Home Mmister
and former Deputy-Prime Minister of the country! ... (Interruptions) Please listen.
.. [Interriptions) When you collect information, there should be an element of
surprise. When the Income Tax Department gete information that somebody is
holding black money, somebedy is holding unaccounted momey, should I nublicise
it? Or should T go and search and seize the money? How is the intelligence
collected? An element of surprise is there. How is the information collected
normally? An element of surprise is there.

I can show you under what conditions these are being given. When there is a case
of money lsundering or when there it & case of criminal activity, when these
persons are prosccuted, definitely their names can be disclosed. So many
speculations have been made. Former Deputy Frime Minister, Shri Advani
referred fo a judgement. It ie about Shri Jethmalani’s case. The judgement 15 not
vet comolete. Tt was an interim judgement, The Department has challenged that
judgement. Tt has been sent to the larger beneh, The judicial process is yet to be
completed and we are discussing it in the Parliament! 1 would have ignored it if it
was mentioned by anybody else. But when it comes from the former Deputy
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Prime Minister or the Home Mirister of the country, | am really a liule disturbed
over it The process has not yet been completed.

There i another issue which has been raiged is about the actions which we
have taken. Yes, we bave unsarthed Rs. 66,000 erore. Now, we have established
8 Criminal Wing in the Income Tax Department. What did vou achieve? What
wis your performance when the Transfer Pricing Act was passed during your
tme? How much money have vou received by preventing transfor pricing? | am
not blaming anybody because we did not have that expertize, Those who are the

* 1ax evaders and who are the tax avoiders are equally clever persons and they know

what to de and how to operate. Therefore, this iz a constant battle between the tax
eveders and those who are implementing the tax laws.

Madam, my respectful submission is thet the issue of black money is very
seriows. 'We ghall have to find out how to prevent it and how to bring it back
Some Hon. Member has suggesied that “declare it as a natiopal azsel’”. Yes, 1
declars it &8 & national asset and this Parlinment declares it as a natlemal sget —
money located in Swiss Bank is a national asset How waild you get it? Sheuld |
send forees? We can get it only threugh the tax agreement and through the
internitional agreement. So, that aspect is 10 be kept in mind |

You have referred 1o the Swiss Restomation Act which has been passed i
2011 You want to know what action we have taken, What is the content of that
Act! The content of that Act 5 got merely of tax evaders or tax aveiders and
those who are politically associated. You have referred (o the former President of
Philippines. [ am not gong to take the name of the country where somebady
faught us that India is the first among the eountries whose citizens have black
money in foreign banks. 1 have gol & published list, but for obvioue reasons |
cannot mention the name of the countrics. Nowhere Indig i5 there in the first ten
conntries, But we ean essily say that India ig an the topmost list, Yes, there are
people; there is black maney; there is unaceounted money, So, those umaccounted

‘memey ought to be brought in. Please analyse the existing Act Somehody has
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demanded that you will have to confiscate. We aré making the provisions of the
Prevention of Money Lauadering Act more sitringent. [ have givena notice to this
House to introduce the Bill and in this Session itself, the Bill will be introduced.
But mere introduction of the Bill docs not help me if this is not passed and i1
cannot be passed, if half of the Session goes without discussing anything. We are
talking of the sovercignty of the Parliament. Yes, we are sovereign. We are
talking of the image of the politicians. 1 can issuc instruction to my Income-Tax
Diepartment saying that you put a clause saying that while filing the retumns, they
will have to make a statement whether they hold any unaccounted money or not
Nobedy will say “I held unaccounted money.” Nobody will say “T am a black
money holder in foreign bank™ But, despite that, we can Iy 10 squesze as much
information as possible. But the image of the sovereign Parliament will be restored
f even in one Session we, from the day of beginning to the day of adjournment
function without disruption. This is my view, [f we can transact the legislative
husiness, even if we cen have this type of a diseussion, it will be good.

Mormally, the Government does not accept Adjoumment Motion, Shiri
Advani iz comeet that it is some sort of a censure. But why did I accept 17 1
accepted it because I felt that at lzast the Flouse could discuss something. Even if it
is not a Govemment business, even if it is for the condemnation of the
Government, 1 thought let me accept it because some normaley would come back,
What are we doing in the past two weeks? How you disrupted it? The wvery
demand was that it must be an Adjournment Motion both on price rise and black
money. Black money is being generated from 1948 1ill 2QU8. What i5 the urgency
in it7 What suddenness is associated with it7 Even, however pernicious it may be,
if it does not have any pross failure of the Government in immediate immediacy,
how could vou link it with the Adjoumment Motion? The House could not
function. It was disrupted. 1 thought at least let me concede and agree to it. I am
grateful to Shrimati Sushma Swaraj that we agreed on the fext. Shri Advani also
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agreed o it. Therefore, there is no harm in it But the shert point which 1 am trying
to drive at is that we can do much more if we can simply bring back noemsley.
You have demsnded a White Paper. | have already, in response to a
question on the floor of the House, stated that I would bring a White Paper. 1 will
give all the information, whatever information you want because there is no
conflict of interest here. I do not believe that vou are protecting the bleck money
holders. You may a&ccase me. [ know that I do not protect any black money holder,

My Party does not pmte::l any black money holder., Therefore, T do not find any
_conflict of interest between your objective and our objective, If there is no conflict

of interest, why can we not work together? You wanted a discuscon. The
discussion could have besn under Rule 193, Two precious days would not have
besn wastad. What additionality can you have except dividing the House on the
maotion whether the House would be adjowrned or not on this iasue? I am, perhaps,
a most illiterate man out of the 545 Members of the Lok Sabha! Probably, 1 do not
understand what grest benefil we are getting by dividing the House on the Motion
whether the House should be adjourned or not on the issne of the hlack money
generation, how to tackle the black money and how to bring back black money,
Yes, we shall have to take concrete action, I have given the action plan. You find
out and say: “Mr. Mimater, there 18 the dehoency, You do this” 1 am serioushy
asking vou this, Do you want the Income-Tax Act to be a Penal Act? Is there any
dearth of the stringent lews? In 1976, this House itself passed two Acts — either in
December 1975 or 1976, One was the Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act, COFEPOSA. Another Act was the
SAFMA - Smugglers and Foreign Exchange Manipulators (Forfeiture of
Properties) Act, What iz the status of those two Acts? COFEPOSA iz still in
operation. I was then young man. As the Minister of State in the Minstry of
Finance, 1 piloted these two Bills, After 25 years, | went to North Block in 2009

- January. | enguired: “Are these Bills still in the Statute Book?" The reply wes:

"Yes, they are still in the Statute Book but they are not in operation.” There is no
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dearth of laws. Many 2 time, | get the suggestion on amnesty schemes, | got these
types of suggestions earlier also. In 1992, when 1 was the Finance Minister, while
entering into extended funding facility arrangement, borrowing arrangement with
the IMF, | was told; “Why doa't you allow some sort of amnesty to get back the
foreipn exchange from abroad?”

In 1992, we were forced to do some sort of things like that and received a
stringent comment from the Judiciary, Therefore, depending on the ecoenomic
situation, prevailing at that time, we ought to take certain measures. From
hindsight we should not criticizes those. To tackle one problem; to be overwhelmed
with that problem, we in our Aanxiely may create many other problems, which will
ultimately be harmful to us,

I thank Advani, through you, Madam, for his efforts to create awareness
amongst the people of this country; don’t indulge in generating black money;
don’t evade taxes; don’t avoid taxes fill the Exchequer properly tap the taxes. |
wish he achieve in his vision. Thank you very much. ... (Interrupiions)
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Ehri Muloyam Singh i"ﬂdﬂ}' and some other .
hon, members hen left the House

i ..o
SHRI PRANAB MUKHERJEE: Please understand. When we get the name. ...
(Imterruptions)
ST HETE & ] M GH Wi E A HN g

... [T
SHEI PRANAB MUKHERJEE: Only one point I would like to suggest and that iz
when we get the names, we shall have to work out on them. Suppose I get
hundred names, some of them may be the genuine account holders; some of them
may be having export businesses; some of thein may be investors in that country.
A circulation was made thet MPs names are there: No MPs name did 1 find in the
documents which [ have secn, But I cannot po on sayving that this name is there:
and this name 8 not there. That is not the purpose. Therefore, T shall have tlu;
ascertain; though many of them may be the genuine account holder with the
permission of the Reserve Bank for their busiress; for their investment pumoses.
India is emerging ac cne of the largest mvestors in Europs. Three consecutive
vears, Indian investors were second in the UK. Therefore, we ghall have to keep
in mind these aspects. There is a demand that we publish the names: give names:
and names will get bighlighted. But whai will happen? It will have its impact on
the industry, on the iwesh’nmlﬂ, and om the reputation of the people, We shall have
to think of these things,
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T wwd ¥ g uTe T TRE R T BRI Siaren e #1 s wTedw o s oA S
g 1 Ry Mm el & s o grgos B, of o freht & gs mwe i S a@
it 4, apart from the other steps that the Government has taken in order to find
out about the black money and pet it back. The second question is this. Iﬂ‘aﬁm
ﬂwﬂ'ﬂﬁwmﬁmﬁiﬁﬁﬁﬂimmwim{@mm
57 &1 ...(=EWr) What does it mean? 377 34 507 & IFE Foww § o §10 oA
o e # anet avwd fvm & . (mwur @ we have been able to get this much money
from outside back into the country. T¥¥ =1 ¥@ @ o fF it was not merely
America or UK or Germany which have actually got back their money from
Switzerland or such tax havens, but very many small countries also indicate how
much money they have got back from Switzerland or froin some other tax havens.
& wrrn e w1 B ¥ GRS % wTeer e 9p & 1 o 9f 2003 ¥ 9w
TS e P U B o f R 4 ega ohedR T e 9 | oRees e
Tad v © win ® womgm @ awgd §, S wemw f B S el A Rl § S
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world, "gmﬂﬁmﬂmﬁﬂﬁﬁ-maﬁwﬁmmﬁﬁrﬁ IF § ¥ 1 T s &
ST 9% oy R o S o fv) A F% i i 2 T A A ek ee 4w
wE & i o fvh o A wie o & thet cannnt be regarded as a crime,
35 an offence. I have always said thas those who have legitimately have foreign
bank aceounts with the permission of the Govemnment of India or the Finance
Misisary, I have nothing 1o say sbout that. But there would be some who had

: tmai]:.;r unaccounted money and without any permission, on those cases 1 would

like to know as to thErauycamhasbmnpcna]jmdfbrmatmdiﬂwthﬁ
anybody has been identified and punished for that.

mwﬁﬁqmﬁhﬁwﬁwm?ﬁﬁm T TR vy € a a g
T = W e gL ()

SHRI PRANAB MUKHERJEE: Madam Speaker, if he yields for a minute,
I would Iike to share some information. He mentioned ahout Rs. 66,000 crore.
That is the prevention of the profit going cutside. It is not that we have got
Ra.66,000 crore as the tax, Through the application of transfer pricing
mechanismn, our officers prevented the transfer of the profit of this amount outside,
This is one,

Second, through international 1ax operation in the lust twa yoars, the tox
which we have collectad is Rz33.784 crore. In addition o that, Investigating
Wing of the CBDT domestically have unearthed Rs.18,750 crore concealed
inoome and in the cutrent year Rs.3,887 crore conceslad income up to now, What
will be the tax will be available to them.

Now, from the foreign sourses information which we have givén, the
scrutiny and other things take some time, but in 98 cases the Department has
detected undisclosed amount of Rs.533 crore and we have already realised Rs.166
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crore in taxes; the balance are still in the process. This is about the tax realisation
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[ do not think that India can be disregarded in this matter. India is in a
position today that after this Convention Against Corruption, at least cases where
it is a case of not just tax cvasion which is not an offence in that country, but there
is a cage of corruption. & # wwE T8 a5 W v s @ o weE o
S TR T T TR W R R FEn A aEe o W w0 What is really the
mmufmmgm?ﬁmimﬁmmﬁmﬁﬁmnﬂmﬁl
wdt ol o e e wem AR (R T R Sw): TE T ST T A B
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wmtmwﬂﬁ.m%ﬁtmilItlsacascwhmhhubeandnmssedmthe
media, on the Television, at length and therefore, it is a very mysterious case
which 1 am not able to understand, particularly, when it was questioned: “Te €
fir W fE waen @ & foren e T Tl A T T W W E 2012
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SHRI PRANAB MUKHERIJEE: It was 1™ April 2011. That is in relation to the
date of 1-4-2011 because the agreement was signed in August 2010, They said it
would take some time for us to ratify this agreement. Iam talking of Indis-Swigs
Agreement. Therefore, the date which was mentioned there is 1-4-2011.
SHRI LK. ADVANI : Maybe, but this will only indicate that those who had
without permission opened unanthorized sccounts in Swiss banks earlier, we will
not be able to do anything about them, [ do not know how the other countries
have managed it ... (Inferruptions)
MADAM SPEAKER: Let us have order in the House, please.
SHRI L.E, ADVANI : But it is somthing that, on the face of it, it would seem o
me that we have voluntarily given up our right o enquire sbowt black money
abroad,
SHRI PRANAB MUKHERJEE: That was on 3™ November, We are insisting —
and I am confident that we will succeed — that vou have fo give us these
Informatien. If you just teke your seat, | will complete in two minues.

One mformation that I want to have from them is about the past, When I

find that this information is available, if we get it about the past, we will give you

You give us the past information; that is one. Second information we are insisting

on is that you have to cooperate with us to get and pealize the money: from the -

Assets located in our country, We can realise the money — once it is establishad —
from the assets located in our country. There is ne problem. But the asseis
located in those eountries whers the tax-svader has deposited his money, 1o
recover from those assets, we require their cooperation. We are insisting on i,
What the Prime Minister impressed on the G 20 countries in the Summit is that, at
least, if these 20 countries and if we voluntarily agree to make these commitments,
then all others will follow, and that accounts for 85 per cent of the world economy,
Therefore, in no way we are lagging behind. We are working. But, at the same
time, as I will quote the official spokesperson of OECD, we shall have to be a Little
patient. So far as Switzerland is concerned, as I mentioned, for all countries tha
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samme provisions they have for providing information from “prospective” and from
“retrospective” date.
SHRI LK. ADVANI : You referred also 1o the LTG Bank and spoke 10 me about
why I should quote from the order. [t was an order it was not 2 final judgement.
But [ know that between the two judges, there 15 a difference and the matter is
being referred to a third judge. But this order has not been stayed from which |
said. ' Had it been stayed, [ would not have quoted it. It is an order, ...
(frtterruptions) You mentioned it in a manner as if T have done sotnething wreng
by quoting it,.., (Inferruptions),
MR. CHAIRMAN: Addresc the Chair, please,

.+« [ Interruptions)
SHRI LK. ADVANI : I knew that it had not been staycd; therefore I quoted it ISI::'
far as the order is concemcd, the final operative part was quoted by vour
colleague, Manish also, and T aceept it; 1 knew about it, ... (Imterruptions)
ot =y weny A= 0w T WY F e E € T i o et w e w8,
aeete #w o R W O % WS 37 T A & amed e § vl = R B
Breft o gl 0 W)t T 41 F TR A ) aeE A R

MADAM SPEAKER: The question is;
“That the House do now adjoum.”

The motion was negatived,
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GOVERNMENT GF INDIA

. MINISTRY OF FINANGE
Bﬂ DEPARTMENT OF REVENUE

- | LOK SABHA
. UNSTARRED QUESTION No, 42937

TO BE ANSWERED OM FRIDAY, THE 307 MARCH, 2012

CHAITRA 10, 1834 (SAKA)
- 'REVELATION oF BLACK MONEY BY cRj

T2937; sHRIBALIRAM JADHAY:
SHRI VIRENDER KaSHYAp:
SHRI CHAUDHARY LAL SINGH:
SHRI TARACHAND BH AGORA:

rs= - Wil the Minister of FINANGE
be pleased to stafe:

. } has recently revelated tha an estimated

: : ¥ balonging fo. Indiang |s n:ie-pné.ihd in tax
havens abroad: oy '

{B) if =0, the detalls and basls ef such relevation .tl'IEI"E'I:II’:

(€) the reaction of the Cavem ment thereto:

(@) whather 25 per the Global Financial Integrty Washington, bisck money worth 25 lakh crores
was stashed abroad by Indians between {42 to 2008; and ;

. {e) iF 48, the detalls thereof alongwith the Progiess made by the Government Ih_éeéhfnﬁ '
. Infermatian in this regaid froem the Banks in Washinglon?

ANSWER y
MINISTER OF STATE IN THE MINISTRY QF

FINANCE
(SHRI 5.5, PALANIMANICK AM)
(a). (b3 {c) -

The Cal, being an investigative agency,

viganized the First Intarpo)
Corruption and Asseis Récovery, whos

Glebal Programme on Ant
e focus was on tracing.- the: proceeds of

crime., Tha
purposa of the spesch of Director, GBI, was to highiight the difficulty in Fecavery of the proceeds %
of crime stashed abread The CBI Director has clarified that as regards the amount aof llegal ;
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maney, the estimata of around 500 billion dollars of jiegal money was in cantettof reporting of
e matter in the Suprems Courl on 47 July, 2011 where the Supreme Coud.inter ali, had
chaarved “There are reports and aralysis generated by Government of India Baif which place

the amount of such unaccounted monles at astronomical levats”,

The GBI Directar has further clasiled that the Reuters in'its report en the Hon'bleSupreme Court
proceedings then statad that a Gevt. Panel in 2003 found illicit funds to the rams between S00
killign doliars to 1.4 willion dellars and he had taken the base figure in his speschas itwas meant
in be illustrative of tha proglem, However, in this regard, it is submitted that themsis no authantic

estmate of quantum of indian maney stashed In fereign banks.

S R e U S R s s g e,

The Gnue_n*._m,gm_haﬂ commissicned a study __a_&t_ﬂatﬂ_ﬂna_miaﬂlum_ﬂ_iunamnted income /

we,alln irisl d outside the counfry and Hts ramificafions on naticnal security orthe basis of the
recommendations of the Standing Commities on Finance. The stud:.l is Ieing conducted .ﬁ
sepa. ately by three Government Institutes namely, Nahnnal. Institute of Public Fisnes and F'nlir:'_-,r '

[NIPFF':I Mational Inetity Instltumﬂfwiﬂfm and the National Ceencil for ﬁ-,ppllud 4
E::nncrrnln: Research {NCAER), Tho :&u::lf.f ia axpacted io ba completed in a peimd of 18 manths

1., 5y September, 2012

() & {e): L '
Global Financial Integnty, Wasrunglnn has p-LﬂJIIEhE!d a feport under thé hu-a'r-ﬂ'na Elnuars and

Dynamics of Uliclt Financhal Flaws from India: 1848-2008", This study estimaid that = total of
USD 713.2 bilion was shified out of India.over &1 years bebween 1948 and 208, Govermment
hias fol gought any infermation in this regard frorn the barks in Yvashington.
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From 1950 to 1968, the general perception was that Ingisn Parliament can
make any smendment § the Constitution, In Golalkhnath case, the verdict came
that Parfiament cannot;slter Fundamental Rights, and 2 series of legal enactments,
sociil legislations, were declared mull and void by the Supreme Count, inchiding
the Banks Nationalisation Act, Privy Purges (Abolition) Act, Thes, Lok Sabha was
dissolved in 1970. The then Prime Minister, Shrimati Indira Gandhi, went to the
electorate saving ‘T want 1o bring social legislations. 1 want 1o transform the

society. [ want the power to amend the Constitution.* She gaid, “I do not have Twios

thirds majority, give me two-thirds majarity.” The Indian electorate gave her two-
thirds majority, and there came the Twenty-fourth Amendment 1o the Constitation
where the *constituent power” was vested in Parlisment. If vou read the text of the

. Constitution Fom 1950, before the Twenty-fourth Amendment made to Aricla

368, you will not find the word ‘constituant power’, "Constituent power’ of
Purliament was fivst invented and put in the text of the Article 368 of the
Constitution through that Twenty-fourth Amendment,
Not enly in India but everywhere, in all developed societies, Legislature's
intention s what matters because we are representing more than 70-crore people
of this ceuniry, Each constituency has 1.5 million or L6 million voters. Therefore,
their intention is what matters. Yes, as far as the Supreme Court and the Judiciary
is concerned, the Constitution has given them the power to nterpret the law,
However, the law is to be framed by us, If we find that there is & conflict between
the “intent® of the Lepislature and the ‘interpretation’ of the Constintion, maost
respectfully I subumit that by interpretation of the law, our right of amending it or
asgerting our right 18 not taken away. That is the power of the Constitation which
1s vested in s,
Advani Ji has raised the issues of black money and White Paper. | am
bringing the White Paper before the Parliament Session adjoums - not on 22" but

I'Will iry mwmgnmu;hmlin.mdnmgimumEmjmgg.rwiuug.r_ﬂ'

e

give all the relevant and possible information. He has raised two specific points,
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one of which is about the names which we have received. There 15 one problem. 1
have shared it with the others, They have statéd that I could disclose the names
when we prosccute the people. As Shri Yashwant Sinha Ji was correctly pointing
out, those names against whom prosecution has been launched by the Income Tax
can be divulged. There is no problem in L However, what we get is maw
information, In that raw information, only the names are there. Therefore, tiza
Department has to scrutinize to see whether they have the legal permission,
whether they have the authorization from the Reserve Bank and whether they have
any other business where they are entitled to have it. We have to first establish that
the smount which they are depositing is illegal. For asserting the legality or the
illegality, it will have o be scrutinized. After that, where it is found that there i5 o
legal amcti.:@ the prosecution will have to start. When the prosecution starts, I:h_en
the names can be disclosed. So, when the prosecution will start, we will give you
whatever names we have gol,

I do not know why it happens at the ime of talking about money or finance,
but my voice starts cracking at the time of replying to the discussion on the Budget
ot the Finance Billl

In respect of estimates of black money, three institutions are studying it
ind:pm"d_.m_'ﬂ_y and they will give their reports st the end of an 1§-month pm_*lnﬁ:

L]

i

and that period 15 coming to a close around July or August, We have not yet

received their reports. 1 will share that information with you, as soon as 1 get the

repors fom those three indepeadent Study Groups. But the White Paper
contaiming other relevant information will be made available to the hon. Members

and [ will lay it on the Table of the House.
Thank  you, MF, Chamman, Sir, for giving e this

opportunity. ...(fnterruptions)
ME. CHAIRMAN: The question is. ..
... (Interruptions)
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Hnﬂ‘ﬂﬁ‘rﬂ-’ﬁ
GOVERNMENT OF INDIA
MINISTRY OF FINANCE,
DEPARTMENT OF REVENUT,
LOK SABHA
UNSTARRED'QUESTION No. 5898 §

TO BE ANSWERED ON FRIDAY, THE 117 MAY, 2012

(VAISAKEA, 21, 1934 SAKA)

ESTIMATION OF BLACK MONEY

SH98, SHRI NARTNDRA SINGH TOMAR:

SHRI PRATAPRAD GANPATRAD JADHAD;
SHRIMATI RAMA DEVI:

SHRI SURESH KUMAR SHETKAR:-

Will the Minister of FINANCE be pleased to stafe:

(a)  whether there is constant rise in the generation of black money in the cnu nfry;
(B} i su, the detalls thereof indicating the sectors and areas iﬂ:ﬁrlﬁed from the
Eencration and transaction. point of view of black money;

(e} whether the Gavernment has an grtimate or Proposes an estimate of

black maney existing in the EQUMmIFY;,

(d)  H 3o, the details thereof; '+
fe)

the amount of hlack money seized by the Government during last three years

alongwith it utilisation in the welfare schemes; '

(0 ithe an-nl-fecmaurﬁ:nnnjmh:e of officiuls/agencies noticed in gm-éﬂtfﬂ-[l of blaek
money and the aetion talien'to be taken egainst them; and

(g) the concrete measures taken/ proposed to be talen to check constant rice in hlacl:

maney slongwith keeping a siriet vieil and stromgly enforeefimplement the
measures being undertaken to trap taz evaders?

ANSWER

T BE ANSWERED BY THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE P it 2 et

(Shri S8.PALANIMANICKAM)

{8} There s o credible informetion Suggest that there hes been a constant

rize in the
fener

ation of bleck money. The increase in direct tax collection of over & trmes in the
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last ten years, ie. FY 2001-02 @ FY 2010-11, and gmmh of nearly 2 times in :h:. }

[irect Tax to GDP ratic in the same perind muu:at:e better tax administration and
improved lax compliance, _ ]
(F)  Dows aotarise in view of reply 1o part (s} abjive.
] The Covernment does nmi-hav: an estimate of cuantum of black mioney =xisting in the
cauntry. However, on the'besis of the ﬁcuwmu Commirtes an

Finance, the Goversment has commissioned a cd.a study by three nationzl-level institides,

“narrely (1) Waional ]uhﬂﬂ%&-&mmw al

Iumtul;e of Financial hunw,nmﬂ_ul._mﬂ_ﬂnj_ﬂa_@i@ﬁ”_‘u_; Applied
Eﬂﬂnnmm Fesearch (NCAER) 1o uu%m
| e S

inside and gutside the coentry and its tamifications on nationa) security,
o =
[d}  The study is expected 1o be commpleted by September, 2012, )
(e Emﬂg, the Income Tax department has seized undisclosed masets worth
Rs.2.644.08 crore domestically, However, unaccounted income detected in the period
wag over Rs 45,004 erore through invasive actinns, The mssets seized are adjusted

against the lax demand raised conssguent to ﬁn.aIL’«:aLi-a::! of the esséssment proceedings.

(N Whenever credible information about uunm*i'anmhnvnw:.me»t of nﬁcera.-'ag-nm:e: in
generalion of |:||B;l;-k. money s noticed, it i3 communicated 10 the r=levant authority to
teke appropriate a-:lmn 1 accordance with the law.

(g} Drive against 1% evasion IS a cortinoous and STgoing pmu:sa "'he Income Tax
[}cpanm-:nt tekes several punitive snd deterent sigps. to. unearth. mmun:b:d maney
and curb tax evasion. Thess include scruting of tax retums; surveys, seansh and sejzme

actiang imposition of penslty; and leuncking of prosecution in appropoiate cases.
Infonmation technology iz used in & systematic wey for coflestion and” wollation of
information to take anti-evasion action 2gAnst tax, svaders,

The Government has elso framed & comprehensive five-pronged strategy in order to
bring back the mu.-tr;rs morey illepelly stashed shmad The steatepy comprises of:

(i) Jaining the global crusade against *black money';

(i) Creating an Appropriate lagislative frarmeworls;

flii]Sl:EEng Up institutions for dealing with Izt Funds;

(iv) Developing systems for implementation; and

(¥) Imparting skills to the manpower fiur effective action,

. Lbd S L]
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. _ GOVERNMENT OF INDIA Anvextre T2
sl ! MINISTRY OF FINANGE
& ! DEPARTMENT OF REVENUE
Bk _ :
' -y = =T SRR LOK SABHA

UNSTARRED QUESTION NO.881 |
TO BE ANSWERED ON FRIDAY, THE 1% MARC!-d 2013

PHALGUNA 10, 1634 (SAKA)

INFORMATION REGARDING BLACK MONEY

- - 881. SHRI INDER SINGH NAMDHAR:
SHRI SHIVKUMAR UDASI:
SHRI HANSRAJ G. AHIR:
SHRI L. RAJA GOPAL:
SHRIMATI RAMA DEV:
- SHRI MAHABALI'SINGH:

-

SHRI RAM SINGH KASWAN: i

SHRI NEERAJ SHEKHAR:

SHRI BHISMA SHANKER ALIAS KUSHAL TIWARI:
SHRI VIRENDRA KUMAR:

SHRI I.P. DHANAPALAN:

SHRI PRATAPRAQ GANPATRAC JADHAD:
SHRI P.C. GADDIGOUDAR:
._5HRI 5.5, RAMASUBBU;

Will the Minister of FINANCE
' be pleased to states : ,4

() whether the Government has identified tax haven countries with regard 1o Black Money
and if so, the details thereof; .

(b) the detalls of repartsfassasements of the Black Maney

in the country made by various
Internationg| and national agenciss auring the last three years and'the current y=ar,

(c) the detalls of effods made to bring back hiack Mo
along with extent of success achieved thereon dur

(d) whether the Govemment has

into agreement with any coun
year; and

ney =tashed in various banks abroad
ng the same period;

signe;d any Memcrandum of Understanding (Mal) .fetjztére:l
iry in this regard during the last three years and the current

e

e} if so, the details thereof? e

ANSWER -

MINISTER OF STATE IN THE MINISTRY OF FINANCE
& ' (SHRI S.5. PALANIMANICKAM)

- {ak  No, 8ir, The Government has not identified any couniry as tax haven with regard to

Black Money.
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(B  The Gavernment has commissioned a study. inter alia. on estimation of uﬂaml':“'ntm

income and wealth bath inside and outside the country. The s.tl_r.i'_.f 15 being conductad by« ree-,

insfitutes — Wational Institute of Public Finance snd Felioy [NEF‘FP] Mational Coungil of .ﬂ.pphed*

Economic {ke search (NCAER) and Natiohal Institute - of Financial J'ﬂanage*nen'.‘ (NIEMD
he sludy reports are still in the process of finalisation by the Tespan:twn institas,

() The Govemment has iaken various stsps in this direction under !1 multi-pronged
sirategy which incledes craating an E||:||:|r|:1:lrJEI:E iegistative framawork; sefting up institutions to
deal with illc funds; developing systems for implementation: impartmg ski I's 13 the rnaﬁpcwer
for effectve action and joining the Global crusade against black money. Various Ieg[s.gnl.rg
measures. have also been faken by the Finance Act 2012 in this regard which, inclida
reporting of sseets (incliding bank sccounts) held oulside the- country, - reapening  of
assessmants upto 16 years for taxwg undisglosed asseiz {Includmg bank acn::uunts:l kept
aulside the country; strengthening of penal provisions in respect of search casps- E}:pansmn. af
the ambit of fax collection at source (TCE) to cover cedain more vilnerable iterms { sectore,
India has been renagotiating its Double Taxation Avoidance Agreements (OTAAS) with othar
countries lo brng the Asticle on Exchange of information to Internafional standards, and has
also been expanding its treaty network by signing new DTaAs with many other countries and
by entering Inte Tax Informaton Exchange Agresments (TIEAs) with many tax jurisdictfons in
its affart to facitate the exchange of information and to bring in tax tranaparency, If hias also
become a member of the Multilateral Convention on Mitual .ﬂ.dmm:s’;ratwe A.sslstan:e i Tax
Matters in 2012. These steps have equipped fhe Gc--.rernmen: beltsr in taakkng the menace of
black monay.

(d) & (e): Yes Sir. India had entered into Double Taxation Avoiddnce Agreements IDTAAS)
with 78 countries 4l 2009. Thereafler, new DTAAe have been signed with 8 more countries,
viz,, Colombia, Estonia, Ethiopia, Georgla, Mexico, Mozambique, Lithuania, Taiwan and
' LJr'uguay' Out of these, the DTAAs with 3 countries viz., Colombia, Ethiopis and L.lrugLra'f will
. snter into force after -::c-mpl-atlnn of intarmal procedures in these countries,

o wince 2008, the Government has alzo appreached 45 priority countries f jurisdictions far

© o negotiation of Tax Information Exchange Agreements LTEEAE'II': At present, Tl_EA; with 8
prsdicions viz. Bahamas, Bermuda, Eritish Vigin Islands, Cayrman [slands, lske of Man,
Jersey, Guernsey, Liberia and Macau have enterad Intc farca. In addition, Four mase TIEAs
have been signed with Argentina, Bahrain, Gibraltar arnd Monaco wha:h wll! enter ino-fore

. aftar completion of internal procedures of thase GuunhEﬁ '

: ﬁ.H these rﬂ'-.rls.s-d and new DTAA& and TIEAs contain pmwalnm for Exchange. of
Information under which Tax Authorties: can seek Ownership and Banking information,
infarrmation held in fiduciary capacity as wall as information which has no dUI.'I’HEE‘d'E |J'|_‘tE'|'E5t for

supplying country,
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Annexune — T

GOVERNMENT OF INDIA
MINISTRY OF FINANCE |
DEPARTMENT OF m:wmm

- LﬂREﬂBE.ﬁ.

UNSTARRED QUESTION NO. 1913 ,
TO BE ANSWERED ON FRIDAY, THE 08 MARCH, 2013

PHALGUNA 17, 1934 (SAKA)
PANIL FOR BLACK MONEY
913, SHRIABDUL RAHDMAN:  °
SR ANURAG SINGH 'm.u:m;
SHRI ASADUDDIN OWALSL:

Will taé Minister of FINANCE be pleased to state:

() whether the black money exceeds 14 per ceat of the GDP of the country;
(b) 1::"sni'T the steps ‘nedng taken by fhe Government to recover this money;

(e] ‘H'h.ﬂher this bisck mn::r i repariediy aﬂura.t«ed tl:.ruug'h 1ax evasion udng tranafer
pricing; . :

() i 50, ﬂ::ut:pa taken by the Government to address the !nmu.,

() whether the Government has disclosed the reports ob tl-]nm munn:.- by Natlopal
pcedl for Applied Economic Research (NCAER), National Institute of Figncial
Management Eﬁl.l:"h'[} and Mational Ingditnte of Public Finance and Polley NIFFT): and

{n m.q, the details me.rmf ang It mot, the reasops ¢ marehr :hug I'l"lttl the fime by whi:h
the said npurh are likely fo.be iiﬂlﬂuﬂ'!

ANEWER i

- - MINISTER OF STATE IN THE MINISTRY OF FINANCE

—

CEE LS

(Shri 8.8.PALANIMANICKAM)

fa) Thers iz oo official estimete m this regard However, the Government hes
commissioned & study, inter alla, on estimation of unacéounted ingome and wealth both
inside and oofaids the country, The stady i3 being conducted by three institutes — Mational
Institute of Public Finsnce and Policy (NIPFP), Mational Council of Applied Econcmic
Research (NCABR) and Mational Inatitute of Financial Management (NIFM) separately. The
sy T:p-:lrl.: e yek ta he mhmn*tﬁd by thase institutes, ; i R /

()  Daes not erise in view of reply to part {a) n‘n:wa. However, drive ngmmi. tux evasion
iz an ongoing process and sppropriste action under Dintct Taxes laws ml:.]urllng levy. af
penalty and launching of prosecution are taken o detection of cases of tax evasion. The
Cevemment has taken various steps under s multi-pronged strategy which includes manng
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an appropriate legislative frameworls setting up Ingtitutions to desl with illielt fends;
developing systems for implementation; imparting skills to the manpowes for efoctiva
agtion; and joining the Global crusads against.black money. Legislative measures talien
through the Finance Act, 2012 in' this regard imiclude introduction of provisicns requiring

“reporting of assets (including bark accounts) beld ocutside the country: reopening of
assessments up-t0 16 years for taxing undisslosed assets (including bank accounts) kept
cutside the country; strenathening of penal provisions |n respect of search cases: expanclon of
the ambit of tax collection &t source (TCE) to cover certain more vulnersble ftems / sectors.
India has been renegotiating its Double Taxation Avoidarce Arreements {DTAAS) with other
countries to. bring the Article on Exchange of Information to Intematjonsl standiieds, and Has
also been expanding its treaty network by signing new DTAAS with maay other countries and
by entering into Tax Information Exchange Agreenterts (TIEAs) with tiany tax jusisdictions
i its effort to facilitase the exchange of information and to bring in t=x transparency. It has
also become & member of thie Multilateral Convention on Mutual Administretive Assistance
tn Tax Matters in 2012, Vardous steps have also been mken to improve.intelligence gathering
mechanism of the: Deparment. These steps have equipped the Government better in tackling
the menece of tax evasion, i '

(¢} Dossnot arise in view afr:pl:r w pait (2) above. However, black money i$ gﬁmmd
through varicus means including tax evasion using transfer pricing.

(d} - Does not arlse in-view of reply 1o part (c) abové. Howeves, Government has taken
various measures 1o address the issue of tax evasion as illustrited in reply. to part (b) above,

'.‘(e) As stated in reply to part.(g) above, the fimal reports in respect ufﬂ'-: study being
conducted by these institutes ars yet to be recgived in the Ministry.

& Fady % fts by the thice Tastliuies, the stdy Tepors woud be examined by e
Government [or necessary action, - R ;
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
et DEPARTMENT OF REVENUE
' L 1 L S T R R )
LOK SABHA .
: UNSTARRED QUESTION NO. 4306
TO BE ANSWERED ON FRIDAY, THE 2™ MARCH, 2013
Chalra 1, 1935 (SAKA)
] ILLEGAL FINANCIAL OUTFLOW
+4306, SHRT ANAND PRAKASE PARANIPE
SHRI EKNATH M. GAIKWAD:

SHRINS.Y, CHITTHAN:
SHRIB.B, PATIL:

Will the Minister of FINANCE be plessed o state:
imy  whether the Government has talien note of the -rtl&].-_

Floancial Integrity {GFI) whercin odr country haa been ranked
conmtries with illegal financial outflew:

released by the Global
dguite high on the list of

b} 30, the detalls thereof and the reaction ofthe Government thereto;

i€} the details of such sutflows from the con

niry dorisg the bast faree vears and the
current year, destination-wise;

€}  whether the Government has

ldentified the reasons for snch o large putflow of
Ulegal fends from the country; ) R '

fe}  ifso, the details thereof; and

i) the steps taken/propesed o be taken by the Government o prevent this outflow?

ANSWER
FINANCE MINISTER
(SHRI P. CHIDAMBARAN)

nor-profit ergenization, has
Mlicit Financie! Flows from developing
financial flows from developing comtries including India,
re fnentioned in the GFT report,

ars ooly estimasss bassd on various assumptiens and
presumptions, The Covermment has not Misde o formal analysis of the seid repor! regarding
kg sOmectHess. m :

()  The Global Financial Itegrity (QFD), & US. based
released & report on 17" December, 2012 tited
conntries: 2005-2610", The illich

(b}  Docs not srise in view of reply to part (=) ahove,
{g) * Thers is no official estimate of the Gvernment in this regard.

(dy. The Gmﬁnmcm has commissioned & shad

¥y inter alia, on estimation of unaccounted
inecms and wealth both inside

andd outside the sogntry, The studly is being conducted by three

of Pubdic Finance and Policy (NIPPP), National Council of
Applied Economic Research {HCAER) and Mational Institute of Financial Managemnent

{IIFM) separately. The study reports £re yed o besubmitted by these institutes,
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(¢} Does not asise in view of reply to part {d) above,

I =
)+ Duoss not adse invicw of reply to parts (d) and (8) above, However, drive agamst E=x
evision is an engoing process and oppropriate sction under Direct Taxes laws including levy

of penalty and launching of prosacution are taken on detection of cases-of tax evasion, The -

Government has taken various staps uhder & multi-pronged strategy which inchudes cresting
an appropriste legislative framework; setting up inwingtions to deal with illicit fimds;
developing systems for lmplementation; impacting skills w0 the menpawer for efective
actlon; end joining the Global crussde sgainst black money, Legislative measures taken
through the Finance Act, 2012 in this regard Include mibroduction. of provisions requiring:
reporting of pasets (Incheding bank 2ccoomts) held oumide the country; reopeming of
assessments up-to 16 years for taxing undisclosed assets (including bank accqunis) kept
outside the country; sirengthening of penal provisions in respect of search cases; exparsion of
the ambit of tax eellestion at source (TC2) to cover cenaln mors vulnerable items / stctory,
India has been rencgotiating its Double Taxatdon Avoidance Ajgreements (LXTAAS) with other
countrics to bring the Article on Exshenge of Information 1o International standards, and has
also besn expanding its treaty netwack by signing scw DTAAS with many other countries ard
by enterlng inta Tox fnformation Exchange Agreements [TIEAS) with many tax jurlsdictions
m ifs effort to facilitate the exchange of Information and: to bring in tax wansparency. It has
also become a- membar of the Multileteral Convention on Mutue! Administrative Assiztance
in Tax Malters in 2012, Various steps heve also been taken to irr'.p'ru'-'elllnh:lligm gathering

mechanism of the Department. The above steps have cquipped the Government beter in

tackling the mensce of tax evasion.
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S - Annesyre — KL

= GOVERNMENT OF INDIA
} . izt MIMISTRY OF FINANCE
DEPARTMENT OF REVENUE

LOK SABHA. |
UNSTARRED QUESTION N0, 436
TO Bl ANSWERED ON FRIDAY, THE 6™ DECEMBER, 2013

| AGRATIAYANA 15, 1935 (SAKA)
INDIAN ENTITIES' UNACCOUNTER WEALTH
36, SHRI FRAVODH PANDA:

Will the Minister of FINAMCE be pleased to state:

{a) Whethir National Council for Applicd Econsmic Research MCAER), MNatlonal

Institute of Financial Management (NIFM) and Mational Tnstitute of Public Finance and
Fuolicy (WIPFF) commissiomsd to undertake stady on estimatlon of unacensiicd

mecome aud wealth both inside and ouizide the country submitted their study reports to
the Government;

(b]  ifsa, the details thereof and if nat, the reasons thersfor;

(€}  whether the Government bag fisclosed the said reports by NCATR, NIFM and
NIFFP; '

(d) i s, the details thereof: and

'{-.-] If nod, the reasoms therefor along with the fime by which the snid] reports are
likaby 1o I:u: diselnepd 7 '

ANSWER
MINISTER OF STATE [N THE MINISTRY OF FINANCE

{SHRIJ, D. SEELAM] °

(0)  The Government bed comnissioned a study, Inter alia, on estimation-of-unaccounted -
Incorme and waelih inside and outside the vountry, ‘The study is being conducted by Mationa|
Comeil of Applied Boonomic Ragesreh {(MUAER), Mational Institute of Finaneial

Munzgement (HIFM) and Nationd] Institute of Fublie F /

inance and Policy (NIPFP). Final
wiicly repons of these Institutes aze yer to be racebved, _ N EErE=

(b)  Given the compiexitiss mherent i f1e sy
wis extended on the request of the [nistitutes.

.rl—_‘——_p-

bjest, timeline for submission of final report

(¢) - Daes not arise i view of reply to parts (o) and (b) above,

(d)  Docs mot arise in view of reply to parts {4}, (B} and [£) akove,
{e}  Final roposts are fikely to be received only by thie and of Decembes 2013,
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- umacesunted facome and weelth inside and cutside the country, the
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GOVERNMENT OF INDIA '

MINISTRY OF FINANCE
BEPART‘PIENT OF RE?EHUE

LOK s:uam"{ ,
UNSTARRED QUESTION NO 4443
TO BE ANSWERED UH FRIDAY, THE 19" DECEMBER, 2014

i1 AGRAHAYANA 28, 1935 (SAX4)
BL&E:H EEUNUM‘:' _
4443, EEIRI M.B. RAJESH: wﬂf #u*-" :

'W'II the Ministor of FINAN{.'E h-E plamtd to state;

fa) whether the ﬂumrnmk::t!qiﬂm.- agency io sin

dy the ltcue of black FCOROMY
in the mu.-rrrj- and if' so, the a&mﬁr :ﬁ.ermj‘ '

Lo ' 0.
by w!m'.ﬁer the Gmermeﬁ,&-mmm r:pnra‘ af the Siudy and if g0, the

- deaify theranf mmd rESponse &mww

fe) . the action mkeurpmpa:eﬂ' i el teken on the basis af the reporti'

= e *'_, |-.
i ""Aﬂmn
W[E]‘}HSI'.EH OF STATE FOR FINANCE
At (SHRT JAYANT SINHA)

(2)  The Government hn.! ::Dmm.umﬂn:d & study, imfer alia, on estimation - pf

ubgh Mational
Ingtinste of Public Finsnee eng Policy (NIPFP), National' Council of - Applied
Economic Res:nrch_{NEAERj and Hahuna.l Institute of Financial Mmagm:ml
(NTFM). While h:.mg:m:ugthe 3tudy 1o I'I']PFP NCAER and NIFM in March 2011, the
frame work was spesified in the form of specific terms of reference,

eamination of the Gwm-unan:

(e) Tl:u: stu&y reparts along with the Government's § Tesponse would be taken 1o the
Stﬂndmg Cnmmi‘t‘{EE an FJ'lET'H:-E b whase instance the study wag mmnned

-

Eiu:l} raporta of the 1‘:1::: [nstitutes have been received and the SATe Are utuder
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GOVERNMENT OF anaIL

MINISTRY OF FINANCE
DEP A.gq'rmﬂ'r OF. REVENTTE

LOK SABHA
UNSTARRED QUESTION NO.866
TO BE ANSWERED ON FRIDAY, THE 27° FEBRUARY, 2015

PHALGUNA 8, 1936 (SAKA)
BLACK MONEY

Bi6. SHRI BEHARTRUHARI MAHT AB:
SHRI KALIKESH N. SINGH DEO: |
SHEI Y.V, SUBBA REDDY:
. SHRI D.K, SURESH:
SHREI NANA PATOLE:
PROFALY. THOMAS:
SHEI SANJAY DHOTRE: 2 e i
SHRI 5.F, MUDDAHANUME GOWDA: |
SHEI M. RAJA MOHAN REDDY:
SHRI E.T, MOHAMMED BEASHEER:
SHRI NE. PREMACHANDRAN:

- SHRI CR. CHAUDHARY:

ADY. CHINTAMAN NAVASHA WANGA:

Wil the Minister of FINANCE be pleased fo state; -

e the estimated amount of black money within and ouiside the mmm:r; along
with the details af the amount recovered from within and abroad as an daie;

~a

strategy fo check the menace of black money within and sutside the

)  whether Special fnvestipation Team (SIT) to uncarth Mack martey stosfied
abrond fax submitted ity repart, if so, the detaily af the recommendations made
Hypenf specifying the number af Peaple interrogated by SIT, names of the black
mongey account holders in various foreign banks along with the likely action taken

- prapased to be faken by the Government;

el whether . Government has devisedproposes to devise any muifipronged

Commiry
cluding roping in the banks and launching veluntary disclosure scheme,

renegotiaion of Dowble Taxation Avoldance Agreement [DTAAs) with varions
countries to facilitate the exchange of information and bring transparancy; and

(dl i 10, the details thereof and the success acitievedlikely io be achieved along
with hurdles facedTikely to be faced in thelr endeavour?
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mmg%w STATE FOR FINANCE

Al (SHRI JAYANT SINHA)
{a)  There iz no official estimation of m::\;m!ml of black money within and cutside
the country. The Government has mmuyaiqng‘d a study, nter alia, on estimation of
unaccounted income and wealih imi.ql‘qh'_ i, putside the country, through Nationel
Instingte of Public Finence and Policy (NIEFE), Nutional Council of Applied
Eeonomie Research (NCAER) and Naional Instimte of Financial Menagement
(NIFM). Reports roceived from these! Instifutes are under examinstiod of the
Covenment. “ELn)

The cases invoiving black money (mreported incomelasset) are subjected o
approprizts enfjuiry/investigation, m:i;li,!hmigh seprches, surveys or other modss
as preseribed in tha Incomestax Act, |96F (the Act): Based upon findings of the
enguiry/ investigation, tax, ete, payab[é:it?._m subject persons are determined and

recoveries are made through the ptmﬁrgﬂmsmb:d in the Act, Penalties ars levied

and prosecutions are launched in appropriRle cises. Recoveries of taxes, penalties, €G.
made frem such cases form pert of the et 'gﬁ'.‘l%ﬁt fax r;ulladﬁ_unin&le COUnLTY,

(b] As per the Government's Notificiticn daed 25® May 2014, the SIT is
responsible to the Hon'ble Supreme &mﬂu ia chizged with the duty 1o keep the
Hﬁn'bigﬁgpmme Court infoimed of all :magor, developments by filing of periodic
status reperts end following of sny special orders that Supreme Coust may issue from
time to time. The SIT has submitted its ficst geport in August 2014 and secoad report
i1 November 2014 to the Hon'sle Supremed Court. Directions issued by the SIT are
carrisd out and feedhack submitted to the 8IT from tme to tme.

(¢} and (d) The Government has taken every possible measure 1o sffectively deal with

———the-menace-of-black money. Measures taken by the Government in this regand inciude

(i) Congtitution of a Specinl Investigation Team (SIT), in Mey 2014, with two former
judges of the Hon'bie Supreme Court sa Chairman and Vice-Chaimman, inter alig, to
deal with iseues Telating to black mouey stashed sbroed; (if) Joining the global efforts
to combat cross-border global fex evasion and tex fraud and to promoté internaticnal
tx compliance, inchiding supporing the implementation of & uriform global stendard
on Automstic Exchange of Information on a fully reciprocel basis facilitating
exchange of information regarding pessons hiding their money in offshore financial
entres and tax havens through mulfilayered entities with non-transparent ownership;
(i#) Teking appropriste legislative measures which inchade amendment (o section
285BA. of the Income-tx Act, 1961 (the Act) vide Finanee (No. ) Act, 2014
facilitating the Automatic Exchange of Information; amendiment to section 139 of the
Act and relevant rules requiring reposting of assels {lncluding bank accounts) located
outside the country in Income-tax retum (ITR) and filing of ITR by every person
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resident in India who has any asset located outside [ddia or ﬁgnjng authority in any

account located cwuiside India) introduction of section B4A of the Act providing for
counfer measuIes against @ non-seoperstive jurisdiction once such & jurisdiction is
notified, e, {iv) Renegotiztion of Doshle Taxation ﬂvmdmcu Agresmants
(DTAAs) with ather countries 1o bring the Msticls on Exchange of Information to
International Standards end expanding India's treaty network by signing new DTAAs
and by enﬁeﬂ.ng inta Tax Information Em:hm:gu Agreements (TIEAs) with meny tax
junsdictions to facilitate the exchange u;:nf mihn:naﬁnn and 1o bring transparency, (V)
Joining the Multilsteral Convention on Mufual Administrative Assistance in Tax
Matters; (vi) Proactively cngaging with foreign goveraments for exchange of
information under the provisions of D’TMSJ'T]EM]?M'IJJEEEIBJ Convedtion; (wvii)
Explaring non-governmental sources to. v:ll:ltam information mgarding undisclosed
[oreign azsats; (viil) Effectively wtilizing the information recerved from freaty pariners
o combat tax cvasion and avoidance; (ix] While focusing wpon nop-introsive
measires, due emphasis on intnusive enforéement measures in high impact cases with
a view to prosecute the offenders e the Ba.rlit-:lt possible, for credible deterrence

against tax evasion; (x) trengthening and s li:ﬁ the information collection and .

enforcement mechanism, LI:I.1-'H alia, througl’ ::’tﬁm: use of ‘Information technology,
eapacity building, etc. A ey

" While there are impedimerts in obtiting iformation relating to undisclsed
assets stashed abroad, pursuant @ stepd tdken’ by the Government as mentioned
above,the flow of information has mmproved leading to better snforcement action.
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GOVERNMENT OF INDIA ' :
MIH'IETRY OF FINA.N@.

DEPARTMENT OF RE’WENUE

LOK SABHA
UNSTARRED QUESTION HO.?-’ESZ
. TOBE ANSWERED ON FRIDAY, THE 13" March, 2015
PHALGUNA 22, 1936 (SAKA) |

CI'UTFLOW OF ILLICIT MONEY

1852 SHRI BAIJAYANT-JAY PANDA:
" SHRI S.P, MUDDAHANUME GOWDA: -
 SHRI LALLU SINGH:

Will the Minister of FINANCE be pleased fo state: "’
fa)  whether the Government is aware that the cnmtr.fuﬂ'ut ilticit mongy mrmng
out of the country from 2003 to 2012 has risen to USD 439.59 billion;

. (B i so, the details thereof and the number of such cases identified by the
l J Gnmnmut _

L]

fe)  whether the Government. proposes to establish reguluiory mechanisms to
determine the attribates of these outbound overseas fmvestment fo prevent money

laundering, corporate frduds eic., if 5o, the details thereof and if not reasons
therefor;

(@)  whether F inancial Action Task Force rFATF) has submitted repart on
money laundering, if so, the detaily thereof; and

(¢ the action taken by the Government therson?

_ANSWER
MINISTER 017 STATE FOR FINANCE l
(SHRIJAYANT SINHA) —— '

{a‘n The smount of USDr 439,59 bu]huna;-paarsmb:bmd on 4 report on * et
Financial Flows from Developing Countries: 2003-2012" released n December 2014

by Olobel, Finsncial Integty, & Washington DC based nor-profit ressarch mnd i
advisory organization. Verying estimations of the amount of licit meney moving out-
of‘the country have béen feported by different pu‘au:mfmhﬁ:huns Such estimetions

are baged upon different sets of facts, dats, methiods, namptmus. cic. leading to
varying infevences. However, there is no official estinidfion of the smount of black
. _money stashed abroad/illicit money moving out of the country.

. _ 'The Government hss commissioned & study, inter alis, on estimation of -
" unsccountsd inceme and wealth indide snd outside the country, to be condusted by
National Institute of Public Finence and Pokicy (NIPFP), National Council of Applicd
‘Heonomic Hesearch [NCAER) and Maticnel Instite of Financial Management

(NIPM). Reports received from these Institutes ere under cxamination of the
Governmert, .
‘_-__—-—'—"__'_'
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(b]  Case specific details in respect of illicit money moving out of the country ars
not given in the above-mentioned report. However, apor priats actien agzinst evasion
of taxes/duties, including through cross-border inns, is an on-going process.
Such actions include investigation, levy of taxes/duties; imposition of penaities/fines
and prosecution of aceused persons under relevant laws.

(e} ' The Government has put in place appropeiate regulatory mechanism to check
illicit movemesnt of maney out of the country, Such mechanism includes regulatory
famework for making foreign remittances, ming eppropriate action in cases
tvolving misuse of the medium of trade for moving money out of the COuntry
illegally including through overvalustion in imports, undervaluation in exports,
remitting foreign exchange on forged import documents, payments/remittances for
non-genuine purchases of goods/services'technical know-how, G . '

The Government has taken effective measures i deal with the menace of
black money within and outside the country. Such measired incliide (i) Conétitusion
of a Special Investigation Team (SIT),'in May ‘2014, Chaired ‘and Vice-Chaired by
two former jidges of the Hon'ble Supreme Court, inter alia, to deal with issuee
relating to black money stashed sbroad; (ij) Joining the global efferts to combat cross-
border fax evasion and tax fraud and to promole mternational tax compliance,
ncluding supporting the implementation of a usiform global standard on Automatic
Exchange of Information on & fully reciprocal basis faciliating exchange of
mformation regarding persens kiding their mooey in offshore financial centres and tax
bavens through multilayered entities with non-transparent ownership; (iii) Proactively
eogaging with foreign govemments for exchange of information under availzhle
instruments; (iv) Exploring|non-governmental sources to obtain informition regarding
undisclosed foreign assets (v) While focusing Upon Don-intrusive measiies, due
emphasis en enforcement measures in high impact tases with a view to'prosecute the
offenders at the earliest possible for credible deterrence apainst tax evasion; (vi)
Streapthening and streambining the information collection and  enforcement
mechanism, inter alia, through extensive use of information fechnology, capacity
boilding de: =21l

Further, the Government has announced in the Budget spesch 2015 features of
i comprehensive new law to be enacted specifically to deal with black meoney stashed
abroad. ' : >

(d) and (¢) The Mutual Evaluation Report of India, prepared end published by
Financial Action Task Force (FATF), had made certain recommendations in respect
of Prevention of Money Laundering Act, 2002 (PMLA) to make the Act more
compliant with the Interrational Anti-Money "Laundering: standards, PMLA was
‘umended i 2012, inter alia, to strengthen the regalatory and law shforcement system,
improving complianee by regulatory entities and enabling them to handle evolving
issues in & better manner. FATF recognized that India had made significant progress

in addressing the issues identified in the Mutual Evaluation Report and decided to
remove it from the regular follow-up process,
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Llrcedation within the co

{2) to (d): A stursrmen; laid on the

——

GOVERNMENT OF INDIA ﬁ”“ﬁ”“‘ gz

MINISTRY OF FINANCE
DEPARTMENT o REVENUE &
|
: LOK 84BHA
STARRED QUESTION No, ‘187 -
TO BE ANSWERED o Y, THE 117" DECEMBER, 2015
| AGRAHAYANA 20, 1937 (SAKA)

BLACK MONEY i '

*187, SHRI p.y, MIDEUN REDpY:
SHRLLAXMI NARAYAN YADay.

WiIl the Minister of FINANCE be Pleased to stare:

OREY stashed abrogg and fiv
HRCry, 5F 56, the detatiy thereof and if not 1he reatans therefor Qlong with iha
reaciion of the Crovarm ey therefo:

ANSWER
FINANCE MINTSTER
(SHRI ARUN JAITLEY)
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. STATEMENT REFERRED TO IN REPLY TO LOK SAEHA STARRED QUESTION NO.*187,

'5 3 RAISED BY SHRIT.Y, MIDHUN REDDY AND SHRI LAXMI NARAVAN YADAW' HON'BLE

MEMBERS OF FARLI&.MENT FOR REPLY lJN n"* DECE&IBE&IMS ;

Thete iz 10 official estimation regarding the Qom‘n of black money within the country and stashed
abroad. However, the Government had commissivned o study, inter alia, on cstimation of unaccounied”
'—i_n.-r:umt and wealth inside and outzide the country, through National Instivuts of Public Finenca and
“Palicy (NIPFP), Naticnal Council of Applied Economic Research (NCAER) and National Institute of

“Finencial Management (NIFM), Reports received from thess Institutes are under examination of the
Govemment. !

Perindic review of the Govemment's machinery, bandling investigetions and other follow-up actions in

-

J

the cases involving black money, iz an oa.going process. In recent times, the Government has taken |

szveral steps, both hy wey of policy-level initiatives as well &8 through more affective eaforcement
sction ou the ground, to tackle the issus of black maney, particularly black money stashed u.way
shroad, maore effectively, These steps include putting in plece robust legislative and administrative

frameworks, systems and processes with due focus oo capacity building and integration t;f'iafomnnm

end its mining through increasing use of information technology. Major initietives taken by the
Govermment in this regard inchude — (i) Constitution of the Spesial Investigation Tearm {SIT) on Black
Maoney undsr éhamnanahsp and Vice-Chairmadskip of twe former Judges of Hon’ble Supreme Court,
(i1} Enactment of & cogprehensive new Jaw titled *The Black Monsy (Undisclosed Foreign [ncome and
Assets) and Imposition of Tax Act, 2015 to specifically and more effectively deal with the issue of
biack money stashed away sbroad which has come into force wee.f, 01,07,2015, 8if) Introduction of the
Benami Transsctions (Probubition) Amendment Bill, 2015 to amend the Benami Transactions
(Probibition) Act, 1088 with 8 view to, inter alis, enable confiscation of Denami property and provide
for prosecation, D) Proactively ongaging with forsign govemments for enhanced exchange of I
information under Double Taxation Avoidence -Agreements (DTAAs)Tax Information Exchange
Agreemenis (T[E.A&)Muln'la::m] Conventions, (v) According high priotity to the cases involving black
meney stashed sway abrosd for investigation and ather follow-up actions, {1.-1] While focusing upon
non-intrusive measurés, due emphasis on mﬁummant meagures in high impact casea with a view fo
prosecute the offenders &t me antl:est possible for credible deterrence agrinst tex cvamw’btack money,

(vi1) Proactively fusthering globel efforts to ml:nhex tax evasion/black money, tnter alta, by | Jnmmg the

Multilateral Competent Authosity A.gm:rrwnt in respect of Automatic Exchange of Information and
having information sharing acrengement with USA under its Foreign Account Tax Compliance Act
(FATCA), | i
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Appropriate action against evasion of texeshlack mnnile,f i an of-going process. Such m;éju.:va
under direct tax laws includes scarches, SUTVEYS, enquiries, assessment of income, levy of taxes,
penalties, ete, and filing of prosecution complaints in eriminal couris, wherever applicable. Such taxes,
penalties, eie. form part of the totel tax lability of sach assesses and i i5 retoversd in ancordance with
taw, Such liahility iz also reeovered from assets e-mz:d d:urmg the searche: condueted by the &n:ume
Tax Department There are also provisions for recovery of the sarhe from the assets kept abroad in
accordance with legel nstruments with the foreign ju[isdictiﬁna concerned, Az per scheme of the
Income-tax Act, 1961, only the demand/fakility raised in relation to the toth] income assessed is
recoverable and pot the undisclosed [ncomerblack mongy per-se, However, the newly enacted Bleck
Money (Undisclosed Foreign Income and Assets) und Imposition of Tax Act, 2015, ks included the
offence of willful attempt 10 evade tax ete, in relation to undisclossd foreign income’ and assety a
Bcheduled Offerce under the Prevention of Mm-&jltlamdmng Act, 2002 (PMLA). This enables
attachmenl’ and confiscation of the proceeds of crime of wilful attempt to cvede such tae, efc. y
eventually leading to recovery of such undisclosed foreign (neome and essers/blick money stashed
abroad. Farther, where property/procesds of erime is teken or held outside the country, PMLA has beeq
amend:ed through the Finance Act, 2015 l:mbimg attechment and confiscation of propeny eqiivaient in

" value bield within the SOMDTTY,
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Atmesuee KL

co ecwm e - . (GOVERNMENT OF INGIA
- MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

LOKSABHA
STARRED QUESTION Na.t*§9
T() BE ANSWEHED 0N FRIDAY, THE 23 JLY, 2015
ABHADHA 31, 1938 (SAKA)
BLACK MONEY

[*83. SHRI BRIJEHUSHAN SHARAN SINGH:
EARI MB. BADARUDDOZA KHAN:

Will the Minister of FINANCE be pleased to state: -

(4 whether the Goverrnmens fras mgde an asvexmment of block money stasficd abroad and
iff xo, the detfaily thereof:

o) the sieps taken by the Government 5o Jurio umearth the back maney and e puicome
thareps:

fe}  whether the Govermment fos introduced & new sehere in the budger 2016-17 1p tackie
the meiace of black morey in the country; and

{a} if $o, the dernils aud ouicome thereof?

ﬁHSWEﬁ

FINANCE MIMISTER
(SHRI ARUN JAITLEY)

{2} to-{d): & statement is laid on the table of the Hoge, |
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STATEMENT REFERRED TO IN REPLY TO LOK SARHA STARRED QUESTION
NO. 1*85, RAISED BY SHRI BRUJBHUSHAN SHARAN SINGH AND SHRI MD,
BADARUDDOZA KHAN, HON'BLE MEMETRS OF PARLIAMENT, FOR REPLY ON

2™ NILY, 2016 A'j
There is 10 official estimetion of the emount of hl,i'.'v:k money stashed away abroad. Verious noa-
govirsnental ur'gmlif.ldnu: and coonomists in the past kave indicated certain estimations of

. illisit finencial flows out of the country. Such estimations appear to be based upon different sets

T : : -

of facts, asnumptions, presumptions, ete, leading to widely varying inferences, which lacked

vnanimity and reliability.

The Government had commissioned & study, #rer alia, on estimation of unaccounted income
and wealth inside #nd cutside the country, through National [nstitute of Poblic Finance end
Policy (NIFFF), Netional Council of Applied Economic Research (NCAER) &nd’ Natiomal
Inastiute of Financial Management _Ragnrts received from these [nstitutes are wd
examigation of the Government and the same

weslics, S e

The Covernment has teken several steps to effectively tackle the issue of black money,
particulariy black money stashed away abroad Such messures include poliey-level initiatives;
more effective enforcement action on the ground; putting in place robust legislative and
admiristrative fremeworks, systema and processes with dus foeus on capecity building and
integretion of information end its mining through appropriete use of mformation techmology.
Fecent major initistives in this regard include — (3) Constitution of the Spetial Investigarian
Team (SIT) on Black Money mder Cheinnanship and Vice-Chairmanship of two former Judges

-of Hon"ble Supreme Court, (if) Recognizing verious limitations under the existing legislation

[]m%:-m Att, 1961, ete], enaciment of a comprebensive new law - *The ‘Black Money
(Undiseiosed Foreign Income and Assets) and imposition of Tax Act, 2015 to specifically and
mors effectively tackle the issue of black money stashed away ahrosd, (if) Constitation of
Multi-Ageney Croup (MAG) consisting of officers of Ceatral Board of Direst Taxes (CBDT),
Reserve Baalc of Indiz (REI), Enfercement Directarsts (ED) and Financial Imtelligence [lart
(FIU) for coordmated mvestgation into recent revelations in Pameme paper leaks, (v}
Prosctively engaging with foreign governments with a view to facilitate and eshance the

" gichange of mformation under Tax Treaties, (v) Renegetiation of existing tax tresties with other

countries to bring the Article on Exchange of Information to Intemational Stendards snd
expanding India’s treaty network by signing new Tax Treaties, (vi) Proactively furthering globsl
offorts for Awomatic Exchange of Information (AEOT) aad Commen Reporting Standards
(CRS), imrfer alfa, by joming the Multilateral Competent Authority Agreement and having
information sharing mrengement with USA under fts Fersign Account Tax Compliance Act
(FATCA), (vii) Enabling artachment &nd confiscation of property equivalent in value held within
the couptry where the property/proceeds of drime s taken or held outside the country by
amending the Prevention of Money-lsumdering Act, 2002 throwgh the Finance Act, 20] 5, (wiil)
Introducton of the-Benami Franasetions (Proqitition] -Amendment Bill, 2014 W amend the
Benami Transactions (Prohibition) Act, 1988 with a view to, imter alia. erable confiscation of

+ ;
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Banami Prn:lpr.'.‘i‘l‘_'f and provide ﬁ:-r prosecution, (ix) Initigtion ﬂfﬁm informetion technc-l-:ngy hmd
*Preject Insipht' by the [ncome Tax Department for streagthening the non-intrusive information
driven approach for improving tax compliance and effective atihization of availshle information,
{:r.j Other legislative measures including amendments-in the Tncomea-tax Act, (i} According high
pricrity to the cases lavolving black money stashed sway sbroad for investigation aad other
follow-up actions including prosecutions in appropnate tases, (i) Whils foeusing upos non-
irtrusive measures, due emphasis on enforcement messures in high impact casea with a view to
datect uodisclosed income amd posecute the offenderz &t the sacliest for credible detorence
peainst tax cvesic/black money.

A5 part of eaforcement measures, the lncome Tax Department conducted seatches in 990 groups
of agiessses during last 2 vears [F.¥s. 2014-15 and 2015-16), seizing undisclosed asssts worth
Bs.7,474 Cgre, These assessees admited undisclosed meome of Bs.2l,254 Crore. Dring the
same penod, 5,457 surveys conducted resulted o detection of undizcloied iocome of 322475
Crore. Further, there has besa sipnificant rise m crimitial peosecutions filed by the Income Tax
Department in last 2 years end mumber of cases whers prosecution complaints wers filed and
offercas were compoundad during F.¥s5. 2014-15 and 2005-16 15 3,140 83 ageinst 1,690 during
F %z 2012-13 and 2073-14.

Thess measures have aquipped the Government better in curbing the menace of black money,
Fuorther, sustemed snd prompt action teken by the Income Tax Department in vanous cases
invelvine Hack momey has resultsd into ssseszment of substantial ameunts of undiscloged
income, levy of concealment pesally and filing of criminsl prosecution somplaints for variows
offences in appropriats casca.

"Tha Incoms Declarsiion Scheme, 2016" (the scharme) has been introduced vide the Finance Act

2016, with affect from 1% June 2016, The stheme provides for an opportunity o all the persons
who I:la".raul;!-t];-.a:l.d fill taxes in the past to come forward and declare the undisclosed income and

pay tax, surcherge and penalty, totaling 1o furr;r-ﬁv: per oemt of =uch mﬂlﬁtlﬂﬂ!&d income
declared. The sn:hema is open for declarations up-to 30" September 2016.
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GCOVERNMENT OF INDIA - |
MINISTRY OF FINANCE;, -
DEPARTMENT OF REVENUE
LOK SABHA
. UNSTARRED QUESTION N(.$559 ¢
TO BE ANSWERED ON FRIDAY, THE 18™ Nmﬁmnm 2016
KARTIKA 27, 1938 (SAKA)

ACTION ON BLACK MONEY

334, SHRI SATISH CHANDRADUBEY: :
SHRI UDAYFRATAP SINGI:
SHRI KAUSHALENDRA KUMAR:
SHRI SHARAD TRIPATHI:
SHRI EAKESH SINGH

Will the Minister of FINANCE be pléased to state:

fa)  whether the Government has made iy nsvessment abont fhe hack money in the
couniry and abroad and if so, the detally ifferenf:

{5 whetlier the Government has achieved saccess in Ilrfugi’ngv back Nack money deposited
in_foreign banks during the last hwo years and if s, the detatls thereafs

o) whether there is Aany system in pldce fo monitor the inflow af black mowey in the
country and if vo, the detaily thereaf: and '

@ whatlher the Givernment fas any p]'nfr fo identify the persony whe have stavked -bi'm:-.ii.'
maney in fndia and abroad, If so, the details tharanf along with the number of individual and

companies identified under the plan and g steps fiken progress made by the Government sa
Jar? .

ANSWER

Atnergye — Al

4

MINISTER OF STATE FOR FINANCT )
(SHRI SANTOSH KUMAR GANGWAR)

{a): There is-no official estimation of the amount of h!ﬂmqu within the country and stashed
abroad, The Government hed commissioned a study on the above throngh Natiopal Institute of
Public Finance and Polioy (NIFFP), MNetional Council of Applied Econormic Research (NCAER)

efsd Nationsl Tnstitute of Finsncial M {NIFM], reperts from which have been received,
Theae reports are under consideration of the Govemmert. :

(&) to (d): Aporopriate action sgsinst tax evasion meluding fn respect of unaccounted fneome
stashed in foreign countries, is en on-going process. Such action umder direct tax laws includes
SeArches, SUCVEYS, enquiries, a3sessment of income, levy of taxes, penalties, ele. and filing of
prosecition complaints in criminal courte, whersver appliceble, '
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Reécognizing various limitations under ‘te mcisti.ug[:g:i.:la!iou.ﬁnmmbtu Act, 1961, etc], the ©
Government enacted “The Black Money (Undisclosed Forcign Imcome end Assets)and
Imposition of Tex Act, 2015 — o specifi and cffectively tackle the issue of black money
stashed mway abroad. This has, inter alia, ded for more stringsat provisions of penalties and
prosecutions in réspect of black mgney stashed away ghroad. Further, undzr this law, for the first
Gme the offence of wilful atsnpt to cvade tax, etc. in relation to undisclosed foreign
inpomelassets has been mede & S¢heduled Offence for the purposes of the Prevention of Money-
lssndering Act, 2002 (PMLA). This enables artachment and confiscation of the procesds of
ciime of wilful atempt-to evade such tax, ete., eventually leading to recovery of such
undisclosed foreign ineome and assets/black money stashed awsy abroad. The new law came
‘into [oree w.e.f 01.07.2015.

However, before fhe ceses involving black money stashed away ahroad were subjected to maore
stringent provisions of ithe Black Money (Undisclosed Eoreign Income and Assets) and
tmposition of Tax Act, 2015, & one-tims three morths' compliance ‘window closing on 3™
September 2015 was provided under the -new law whersin ‘648 declarations involving
undisclosed freign assets worth Rs.4164 crore were made. The ameunt eollected by way of tax
and penalty it such cases is about Rs.2476 cmore:

‘The Coverament has taken several steps {o sffeciively tackle the issuc of black meney,
particularly Black money stashed away abroad. Such, 'measures include policy-level initiatives,
more sffective enforcement action on the ground, puting in place robust legislative and
sdministrative frameworks, systemns and processes with due focus on capacity puilding and
integration bf information and its mining through increasing ise of information technology.
Recent major initiatives in this regard mchade &:i)- Constitution of tae Special [nrestigation
Team (SIT) on Blagk Money under Chairmanship and Vice-Chairmeanship of two former Judges
of Hon'ble Supreme Court, {if) Enactment of a coraprehensive law —The Black Money
(Undisclosed Foreign Insome and Assets) and Imposition of Tax Act, 2015" which has come
nto force w.ef 01.07.2013 to specificelly and more effectively deal with the issve of black
mopey stashed away abroad, (i) Constitution of Multi-Agency Group (MAG) cansisting of

officérs of Central Board of Disect Taxes (CBDT), Reserve Bank of India (RBI), Eaforcement . -

Directorate (ED ) end Financizl Intelligence Unit (FIU} for investigation of recent revelatiohs in . .,

Panama paper leaks, (iv) Proactively, engpging with furelgn goyermments with a view to facilitate
and énhance the exchange of informstion under Double Taxation Avoidence Agroements
(DTAAsNTax Information Exchange Agrecments (TIEAs)YMulilateral Conventions, (v) A
According high priority o the cases mvolving black money stashed sway .sbrosd for
investigation and other follow-up actions including prosecitions m eppropriste cases, (vi) While
foctshly upon ndn-intrusive mi o4, due emphasid on enforcement measures in aigh mpact
cases with a view to prosecute the offenders at the earlicst for credible deterence against tex
evasion/black money, (vii) Proactively ‘furthering global efforts o combst tax evasion/black
money, infer alia, by loiniog the Multilateral Competent Authority Agreement in respect of
Automatic Exchange of Taformation (AEOR) ‘#id having information sharing-arrangement with
USA under its Foreign Account Tax Compliance Act (FATCA), {viii) Renepotiation of DTAAS
with other countriss to bring the Article on Exchange of Information to International Standards
and expending India's treaty oetwork by signing pew DTAAs and TIEAs with many
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jurigdictions to facilitate the mchmga'af@ﬁqaﬁpu and to I;-rilnpj rarSparency, (i) Enzhling
attachment md confiscation of property equivelert in yalue heid within the country whers the
property‘proceeds of erime is taleen or held outside & counfry by amending the Prevention of
Meney-laundering Act, 2002 through the Finance Act, 2015, (x) Enactment of tha Benami
Jransactions (Probfbition) Amendment Act, 2015 ‘to emend the Benmmi Transactions
(Prohibition) Act, 1988 with a view to, inter alia, enable confiscatifn of Benmmnd property and
provide for prosecution, {(x1) Initiation of the informetion technology besed 'Project Insight' by
the Income Tix Department for strengthening the non-intrusive ixformation driven appronch for
improving tax compiience end effective utilizaticn of iailable information, |

T :“IP s

’ : ¥ :
These measures have equipped the Govemiment betér in curbing the menace of blacle money
staghed away ahroad. Further, sistained aﬂdﬁmﬁr E&L@n taken by the Income Tax ent
In various cases invalving black money bas tesulied into assessment of substamtial amourts of
undiscios=d income, levy of concealment penalty :aﬁﬂl:'.ﬁ.ljng of crimingl prosecution eomplaints
fot various sffences in appropriate cases. o : ]

Wy i

As part of safircement measares, during the period from 01.04.2014 o 17,10.2016, 4he Tneama

Tex Deptrtment (ITD) conducted searches in 1242 groups of assesses, seizing undisclosed Esseln

worth R8.2,029 Crore, These assesses admified wndisjosed income of Rs.28567 Crore, During
the same period, 13,690 surveys conduei@d resulted in detection of undisclosed meome of
Re30,001 Crore. Similerly, during fiie perind fom 4904.2014 10 30,00.3016, the Tncome Tix
Depariment has filed 1514 presecution complaints while offences were compounded in 2244

cased and 75 persons have been convicted by the Courts,

Furthes, under the Income Declaration Scheme, 2016, the Ocvernment has received 64, 275%
declarations disclozing undiselesed intome of Rs.65,250 crore®, :

. *Provisional fgures
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' |
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
LOK SABHA
 BTARRED QUESTION NO.*34
TO BE ANSWERED ON FRIDAY, THE 1157 JULY, 2017
' ASHADEA 36, 1035 (SAKA)

]

BLACK MONLY STARHED ABROAD

“id. PROT. PREM SINGH CHANDUNAJRA
SHRI RADHESHY AM RISWAS:

Will the Minisisr of FINANCE be pleased to state:

fad nﬁgﬁu&rﬁnwnmﬂﬂnﬂkmymrqrme&ﬂﬂmmmdhhﬁm
in foraige conntrlesbanis;

(B} & 5w, fhe deradis thereof along with ihe amount of back money stasfied by Indians and the

ssepLimearures iaken by the Government during the lasé thivee years to bring back-the same from
Joraiga counfries ranks; ;
{t) whether the Gaveranent has made agreements or negotlaiions wish varions couniriesbanks

incinding Singapore for shaving iyformation on Slack money siashed abroad by fndiaens ond
Jor s recovery;

() f 30, the details thereaf along with the black money stashed tn Switzerfand, Singapors and

+ Hong Eong and the names of deposilors; and

e

fe) whether the Gavernment has constituted a Special Investigation Team (SIT) an blsck maneg,
if 50, the detnils of progress madereport presented by the SIT and the action taken by the
Governmeni on the SIT veport? '

rxasCi TR

(SHRI ARUN JAITLEY)

{2) to (e): A statarnent ﬁ luid on the Table of the Houss, :
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STATEMENT REFERRED TG IN REPLY TO LOK SABHA STARBED QUESTION RO,
34, RAISED BY PROF. FREM SINGH CHANBUMAJIRA AND SHRI RADERSHYAM

EISWAS, HON'BELE MEMBERS OF PARLIAMENT, FOR REPLY ON 2157 JULY, 2017
w & 3

Tl'ﬂl'e is po official estimation of quantum of black money stashed by Indiens in forsign
conmrvios bk, Hawever, on the bagig of reconvmendations of the Smnding Commitiee on
Fingmeos, the Govervment had commissioned a study, intcr alia, on estimation of imaccouniad
wncdape sl wealth inzide and outside the country, to be conducted by National Institute of Public
Finance and Policy (NIPFP), Natonal Council of Applied Economic Research (NCAER) ang

National Institute of Finencial Management (NIFW). 1]1:-5‘.:% of these Instinies and the
fovernment's response on e fhding: in the Reports’ wonl B the Standing

~ S ron e L

The Government has mken sevemnl measures 0 effectively tackle the issue of black maney,

paviicalarly black money stashed away sbeoad. Such messures include poticy-level iritiatives,
effective enforement ections on the ground, putting in place robust legislative and sdministrative
frameworks, systams and processes with due focus on capacity huilding and data integration and
mining throuzh increasing wse of information technology. Major steps taken during the last thees
weirs i this rezard incliede the following:

Thee 5IT on black money was conatituted by the Goverstent under the chairmanship and vice
chidimutiship of two former Judges of Hen'bie Suprems Court theuugh Motification dated 29
Muy 2014, The SIT has so far sabmitted § reportsto the Hon'ble Suprome Court. The mujor
recommencations of the SIT, intar-alia, include quoting of PAM compulsorily for purchases ever
Rs. 1 Laich, purfing an upper limit to cash tesnzactions/holdings, sugzestions to curb Trede haged
money lnundering, prevention of misusa of Pasticipatory Notea and suggestions on severl cuse
apecific iseses, While acting upon case-spesific su tong, secommendaticns of the SIT on
policy reluted issues have been duly examined and variows fillow up actions taken,

[ndia has proactively joined the plebal effora to § lemeint o wniform plebal standard op
Automatic Exchange of Information on o fully m:['Eul basis fcilitating exchange of
infaerntion regarding persons hiding their miney fi 2 in offthore financial centres and tax
havens thresigh multilayered cotifies with A=l parerE ownesskip

Deuble Tanation Avoidance A gressments (DTAAS) with other couniries have héen renegntiated to
bring the Article on Exchange™ & Informamish & Inidfarion] “Yandsrils “iad Indin's Treaty
Metwork hag been enlarged by signing new DT AaAs and TEAS. As on January 2017, India kag tax
freaties with 139 countriea/foreign jurisdictlons, including Singapore, for exchange of information
for curbing of black money. "

tndiia and Singapore also amended the DTAA for svoidance of double taxation and prevention of
fiscal evasion with respact to taxes on income, by signing a Third Protocal in December 20 |6. Tha

Third Protocol provides for soarce based tnation of capital gains-orising-on wansfer of shares in
& company to enable curbing revenue loss and prevention of double non-tasxation,
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(v} The Govesnment has proactively engaged with foreign governments for exchange of information

(vi)

(viz)
{viii)

(i)

)

i L e Y

under available instruments. As part of investigations in undisclosed foreign asset cases of Indians
duringg 1ast 3 years, there has been about three fold ingrease m number of requests made 1:3 the
Indian cvnpetent authorities under tax treaties 1o their counter parts abroad.
A compeehensive law — “The Black Money (Undisclosed Foreign Income snd Assets) and
Imposition of Tux Act, 2015' was enacted which has come into force wef 01072015 o
specifically und more effectively desl with the issue of biack money stashed away abroad.
Willful attempt to evade tax ete. under the Black Money (Undisclosed Foceign Income and Assets)
and Tmpogition of Tax Act, 2015 was made a scheduled offence under PMLA, 2002
Auschment and confiscation of property equivalent in value held within the country where the
property/proceeds of crime is taken or held outside the country has been enabled by amending the
Prevention of Money-laundering Act, 2002 through the Finance Act, 2015,
Enfoevement actions bave beenintensified in high impact cases, tater alle, with a view to prasccute
v pffenders at the cariiest possible. Substantial inceease in erlminal prosecutions in-undisciosed
forcign usseds cases has strengthensd credible deterrence against tax cvasion,
The infonmation collection and enforcement mechanism has been strengthened and streamiined,
inber alia, through extensive use of information technology & capacity building.

Further, information on 628 Indian persons hokding bank accounts in HSBC bank in Switzeriand
wes received from the Govemment of France under Double Taxation Avoidence Convention
{DTAC) between India and France. As a result of systematic investigations in these cases,
undisclosed income of about Rs.3437 crore was brought to tax il May, 2017 (which included
protective assessnents in some casey). Besides; eoncealnivnt penalty ofRs5.1287 crore was Jevied
in 162 cases and 199 criminal prosecution complaints were filed in 84 cases.

Investigations into information pertaining to abowt 700 Insfian pdsam allegediy linked to offshore
entities based in no lax ot low tax jurisdictions put into public domain by the [ntemational
Consortium of Investigative Jouselists {IC1J) have led to detection of more than Rs. 11,010 crore
of credits kn undisclosed foreign accounts. 72 prosecution complaints in 31 such cases have been
filed before criminal courts. Le . iy

The Government constituted a Multi-Agency Group (MAG) in Apeil 2016, for focilimting co-
ordinated and speedy Investigation in the cases of Indiah persons allegedly having undisclosed
foreign assets and whose names were reportedly included In Panama Papers leaks. As part of
investigations, 264 references have been sent o foreigy jurisdictions concerned under e tax
treaties, While taking forward investigations exgeditiously, eviminal prosecution complaints have

been filed in 3 such cases.

The information received under the tax treaties can be wsed for tax pugpeses and its disclosare 15
governed by the confidéntiaiity providions of such tax . Furtfier, disclosure of information
reparding specific texpayers is prohibited excepras provified under section 138 of the Incewe-tax
Act, 1961. :
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LOK SARFA SECRETARIAT /3PPy ZTU

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM Mo, T4,
|

Subject: Request for dropping of Assurande given In reply fn Unstarred
Question No. 39749 dated 13.08.2015 regarding "Land Scam"

On 13 August, 2015, Shrl Rajegh Ranjan, Smt. Ranjeet Rarjan and D,
Kirit Somalya, MPs, addressed an Unstarred Question No. 3979 to the Minister
of Textiles. The text of the Question along with the reply of the Minister Is as
given in the Annexure.

-

4, The reply to the Question was treabed as an Assurance by the
Committez and required to be implemented by the Ministry of Textiles within

three months from the date of the reply but the Acsurance is yet to be

Implemerntad.

3, The Ministy of Textiles -vide OM F. No. 1/25/2015-NTC dated 05
September, 2016 had requested to drdp the Assurance on the following
grounds:-

“Reply 1s not a promise but is a factual plece of information.”

4. The shove request for dropping the Assurance was considered by the
Committee at thelr sitting held on 30 June, 2017 and |t was decided not to
drop the Assurance as the Commitiee did not agree with the views of the
Ministry as It is for the Committee to dedde as to what constitutes an
Assurance. The Committes accordingly presented thelr Seventy-Sacond (16th
Lok Sabha) on 04 January, 2018 and stressed ypon the Minlstry to coardinate
with Central Bureau of Investigation (CBI) and pursue the case vigorously for
expeditions completion of CBI investigation and implementation of the
AsSSUrance.

4. However, the Ministry of Textiles wida OM Ne. 1/25/2015-NTC dated 17
July, 2018 have again stated as undep-

“Reply is not a promise but |s'a factual plece of information.”

3. Inwiew of the above, the Ministry, with the approval of the Minister of
State for Textiles, have agaln requasted to drop the Assirance,

- The Committee may reconsider,

A il o
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LOX SABHA
- UNSTARRED QUESTION NO.3979
- TOBE ANSBWERED OM 1%.0R.2015 4
LAND SCAM 8
3579, SHRI RAJESH RANIAN: .
SHEIMATI RANIEET BAMIAN: i
DR. KIRIT SOMAIYA: '
; B
Will the Minister of TEXTILES a&% HY E
b plossed to dtate: 5
(a)  whether F.LEL hes been lodged in the case of Lmd seam worth Rs. 1700 !
erore tn Mational Textile Corporstion Limited:
(o) if 50, the dednils thereof along with the quantum of loas of excheqeer dus |i
to this scam; , ﬁ
(¢} whetlwer noy enquiry hes been conducted in this regard: and
(d} if 5o, the delails theteof und the action teken against the persons foand l
Euilty in the said land scam? B
It | r
. ANSWER . I
T IY HJAT (Fadd wan) (3 Hay FAN TTEH) 4
MINISTER OF STATE (INDEPENDENT CHARGE) I §
IM THE MINISTRY OF TEXTILES 3 |
(SHRI SANTOSH KUMAR GANGWAR) E
i |
(ny  Cenuel Buresw of Investigathon (CBI) has registered 8 case against few. ! |
inddividisals in the matter of transfer of part of the land of Shroe Madhnsudan _ i
MﬂrsmWqHnﬂ&ﬂndmmhtﬂmnfmﬂmmtmwdhyﬂm:nmwuhh i 1’
Corporation Limited, : ‘
(b} to () Tha matter is under investigation of CBI, / 3
LTI T
£
7o :
i:-i
5
-
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LOK S48HA SECRETARIAT

COMMITTEE ON GO L ASSURANCES
MEMORANDLUM No. 0

Subject: Flaqhea‘l: for dropping of Assurince given in reply to Unstarred Question
Mo, 3684 dated 13.02.2014 fegarding “Prasar Bharati '

On 13 February, 2014, Shhi Kuldeep Bisnof, M.P., addressed an Unstarred
Question No. 3684 to the Minister of Information and Broadcasting, The test of the
Quastion slongwith the reply of the Minister is as ghven in the Annexure,

2, The reply to the Question was treatad as an Assurance by the Committee and

reguired Lo be Implemented by the Ministry of Information and Broadcasting within
thraa months from the date of the reply but the Assurance Is YEL 0 be Implementead.
3. The Minlstry of Information  and Broadcasting wvide DO.M. F.No.
H-11016/15/2014-BA(F) dated 10 Juna 2015 and had stated as under:-

“That earller a draft Cabinet Note for establishment of PRRB, was circulated
for Intar-Ministerial consultation. The comments of various departments had
bean dbtained and examined in consultation with Prasar Bharat (PB).
However, PB has sent a new proposal for drafting & fresh Cablinet Note for
establishment of Prasar Bharatl Recrultment and Services Board {PBRSR),
Since the modifications suggested by PB at this stage, require fresh approvals
‘of Prime Minister's Offica (PMO), Depariment of Expenditure  (DOE) and
epartment of Personnel & Tralning (DOPAT); PB has bean requested on
25.05.2015 to forward a firmed up proposal with the approval of the Prasar
Bharatl Board. Reply of PB Is awalted, Since, the processing of the nei
proposal of PB for establishment . of PBRSE, Involves Inter=Ministeral

consultation and requires apgroval of the Cabinet, which |s 2 time-consuming
activity, therefore no time Emit can be given In this regard. Morecver, at

present the proposal for constitution of PBRB Is nat pending with the
Minlstiy.”

4, Further, the Ministry of Information and Sroadcasting vide 0O.M. F.Na. H-

- L1016/15/2014-BA () dated 03 November 2017 have stated as under;

"During examination of the proposal, It was proposed. in the Ministry that
- pravision of establishment of PERB should be defeted from the Prasar Bharati
Act, 2950, The file concemed for comprehensive amendment of P Act, 1990
Including the sforementioned propesal for deletion of provision of PBRB from
-the Act, has been submitted. HMIB has sought a short point-wise note an the
smendments proposed, which Is being prepared. Since amendment of Act is a
time-consuming activity, therefore no time limit e2n be given in this regard,”

71
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5. In view of the abova, the Ministry, with the dpproval of Minister of State for
Information and Broadcasting, have requested fo drop the above Assurance,
The Committee may consider,
DatED - 21[114 laltn
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) LOK SABHA
UNSTARRED QUESTION NO: 3684 :

ANSWERED ONM: 13.02.2014 :
PRASAR BHARATI ACT

KULDEEP BISHNOI

Will the Minister of . h Vs
| INFORMATION AND e plansed 10 state:
| BROADCASTING

(a) whether the Prasar Bharati Act provides for accountability of Presar Bharati to the Parliament
instead of the Government;

(b} if 5o, the détails thersof,
| (c) whether the provisions of the Act are implemented in letter and apirit;
{d) if sa, the details thereof; and

i (¢} if not, the steps proposed 1o be faken thereon?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
- INFORMATION AND BROADCASTING (SHRI MANISH TEWART)

(a) & (0): The Prasar Bharati Act, |50 has provided for accountability of Prasar Bharati o the
Parliament under Section-13. This section mandates & Parliamentary Committes to overses the

1|‘_‘1‘?m20 B Am%m
o GOVERNMENT OF INDIA
: . MINISTRY OF INFORMATION AND BROADCASTING | .

Rt IR Tras = a E|W e

finctioning of Prasar Bharati.

In respect of the meser refated to jaying of Annual Report, the Prasar Bharati Act, 1990, urider
Section-31 envisages that the Central Government shall cause the report to be laid before 2ach House
of Parlinment, Further, the Prassr Bherati Act, 1990, under Section-20(2) envisages that the Annual
Financial Statement shall be prepared by the Corporation and forwarded 1o the Central Government
for i's epproval, Further, under Section- 21 of the Act, it s envisaged that the accounts of the
Corgoration as certificd by the Comprroller and Auditor-General of India or any other person
appeinted by him in this behalf together with the:audit report thereon shall be forwarded by the
Corporation to the Central Government for causing it to be laid before each Houss of the Pariament.

(c) & (d) : Yes Sir, It is the endeavour of the Government to implament the provisions of the Prasar
Bharati Act, 1990 in letter and spirit. The Government has taken several stepa for implementing the
provigions of the Act, which inter-alis include the following: :
. The Parlismentary Standing Cormittee on Informetion Technology scrutinizes the demand for
Erants in respect of Prasar Bharati and also reviews the other aspects of functioning of Prasar Bharsti,
| i The somposition and functioning of the Prasar Bharati Board is ensured 88 perthe-Sections 3, 4, 5,
6, 7 nné B.ofthe Act. iil. The status of the employess of the Praser Bharat has been seétled in
accordance with Section 11 of the Act. iv. It is ensured that the Prasar Bharati exercises its powers
and functions in accordance with Seetion 12 of the Act. v. The Annual Report and the Annual

=5

2

T T

L b WATEOL

e - ail
e m i Rao b —

e ——



WIN2020

Audited Accounts of Prasar Bharati are caused 1o be laid before bath the Houses of Parliament, vi, In
Fiirsuance of Seetion 34 of the Aty Rules and Regulations framed under the Act are cauged to be 54
i the Parliament. vii, Annual Financial Statement of Pracar Bhareti is spproved by the Central
Governinent in sccardance with Section 2072} of the Act, | :
(¢): Some of the provisions of the Prasar Bharati Act, 1990 have not yet been Fully implemented for
which the Govemment has taken the fallg Ing actions: ;

i A proposal for constitution of Prasar Bharati Recruitmerit Board under Section 10 of the Act iz
_under final stages of congideration. §i The Cakinet i 16 mesting dated 14.%.2012 Tas appraved far
transter of property and assets on Book valus to Prasar Bharati ad per provisions of Section 16 (a) of
the Praser Bharati Act, 1990 Frazar Bharati has bean agked 1o inventorise the assers s &5 to eneble
the Government to finalise the terms and conditions of transfer of propesty end assets on book valus
i them, '
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Y LOK SABFA SECRETARIAT - S s
COMMITTEE ON GOVERNMENT ASSURANG

I —ir -

MEMORANDUM N, &)

Subject: Requiest for ﬂrnpplr‘ig ::#_,.-!-.sm.wance given in reply to Unstarred Question Mo, 6978
dated 18.05.2012 reghrding “Power Generation” and Unstarred Cuestion Mo,
%045 dated 25.04.2013, regarding "Irregularities under RGGEVY." i
On 18 May, 2012 Shri Ravinder Kumar Pandey, M.P., addressed an Unstarred
Question No, 6978 to the Minister ufl Power, Further, on 25T April 2013, Shrl Ram
Kishun, Shri P.L. Punia, Shrl Syed Shahnawaz Hussain, Shri BN, Prasad Mahato and
Shrimati Rajkumari Ratna Singh, MPs., addressed an Unstarred Question No. 4945 o
the Minister of Power. The texts of the Quastions alongwith the reply of the Minister are
as given in the Annexures- 1 and 1T,
2, The repiies to the Questions were trested as Assursnces by the Committee and
required to be implementad by the Minkstry of F':.;.-wer within three months from the date
of the reply but the Assurances are vet to be Implementad., :
4. The Ministry of Power vide D.O, No. 50/55/2012-RE  dsted 06 February, 2013
had reqguested to drop the Assurance glven in reply to Unstarred Question No. 59?5
tlated J,g1 May, 2012 regarding ™ Power Generation” on the following grounds:-

"That the Part (d} & (e) of the Assurance be dropped because Implementztion of
three projects of Rajiv Gandhl Grameen Vidutikaran Yolana in Jharkhand are

belng Investigated by CBI and It is not possible to anticpate the likely date of
cornpletion of engulry of CBL"

————4#,—The.Carnmittes considared the ahave request of the Ministty at their sitting held
on 0 February, 2014 and decided not to drop the assurance and accordingly, presented
thelr 40th Report (15th Lok Sobha) on 17 Pebruary, 2014 Inter-alia recommending that

the matter should be pursued vigorously and the Committes be apprised of the proghass
made by CBI in the matter fram time ta time.

"TUSS. | However, the Ministry of Power vids aM No. 40/03/2012-RE dated 12th May,

2015 had again requested to drop the Assurance along with the Assurance glen in
~reply to Unstarrad Cuestlon No. 4845 dateg 75t April 2013 regarding lrregiularllje
under RGGYY" on the following grounds:- ' \
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"That the matter has been taken u

Jammu and Kashmir which Is as under=

b with CBI whe in tum, vide their D@0,
-23/3/15-PD/B39 dated 23.04.2015 has furnished the present satus of the
foliowing twh assurances w.r.t CBI investigation I the State-of Jharkhand and

‘sl Q. No. & Subject | Pramise Made . Status of CBI investigaticn

_No. | Da '

. |LS USQ Mo. | Power Implementation  of | The dosure report of the CEI
6978 dated | Generation | three projects of Hajiv enquiry filed in the court on
18.65.2012 Gandhl Grammen | 24.102014 and the same g

Vidyutkaran ~ Yojana | under consideration, i
regarding award of

work by ISEE are

being Investigated by

CEI

. LS USQ No. | Iregularities | Complaints regarding | The status of CBI enquiry 17 rfa
4345  dated | under Rafly | alleged iregularities 1n | the State of Jharkhend has been
25.04.2013 | Gandhi award .of wark In the | mentioned in Polnt (i) above.

Grameen Sate of Jharkhand | Further, the nvestigation

vidyutikaran | and Jammu & Kashmir | proceedings In rfo irregularities

Yolana were  redgived. The | under implementation of RE

matter  §s  under | warks in District Leh and Kargil

Investigation by CBI, | was completed and the closure

repori was acoepted by the

(Court  and  the  other,

Investiation in  rjio  district

Udhampur, are under trial,

It Is evident that the said CBI Cases have almost atteined thelr logical

conclusion/ffinality in the State of Jharkhand and Jammu and Kashmir except ocne

case which is under trial ard it is not possible at this stage to anticipate the lkely

date of completion of the said enquiry. in view of shave, it is requested that the
Committee on Government Assurance, Lok Sabha may kindly drop these two——

Anenrances.”
B.  The Committes considered the above request of the Ministry at their sitting held

on 18 April, 2016 and declded not to drop the Assurances and accordingly, presented
their 40th Report (16th Lok Sabha) ori 11 August, 2016 Inter-alia recommending that an
Assurance cannot be dropped merely on the ground: that the matter |s bélng
nvestigated by the CBI and Its not possible to anticipate the likely date of completion of
the said investigation. In this case, the Ministry are reguired to Furnish the detalls of the
CHI investigation into the Irregularities In the award of 3 projects of Rajlv Gandhi Gramin
vicyutikaran Yojana (RGGVY) by Jharkhand State Flectricity Board and the Irreqularities
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in the implementation of RGGVY work in Jammu and Kashmir. The Committee,

therafora, desired that the Ministry must enhance the !é;-.el of coordination with the CBEI .

for & proper and expeditious Investigation into the aforesaid cases and the details

thereof be apglised to the Committee 50.as to i‘ulﬂl the Assurances.

8

1
However, the Ministry of Fower vide OM No, 40/55/2012-RE dated 21 November,

2017 have skated as undar:-

g,

“That the matter has been taken up with Rural Electrification Corporation, the
nodal agency for Implementation of Deen Dayal Upachyaya Gram Vidyutikaran
Yolana erstwhile Rajlv Gandhl Grameen Vidyutikaran Yojana (RGGVY) who In
turn, vida thelr letter dated 06.11.2017 has forwarded the latest skatius received

“from Jharkhand Biili Vitran Migam Ltd, [JBVNL), Ranchi. JBVNL vide thelr letter

dated 28.10.2017 ham informed that CBI had initiated an engulry In the matter
related to RGGVY 101 plan In District Latehar, Palamu and Garhwa but outcome
of the enguiry or closure report is not intimated to JBVNL, JBYNL Is yet to reche
the final report from CBI, Attention |s also invited to Rajyva Sabha Secretariat
{Committee on Government Assurances) O.M. Mo, RS-1/227/258/2012-COM.I11
dated 21.04.2016 whereby the request of the Ministry of Power for dropping the
similar Assurances was placed before the Commities on Government Assurance,
Hajya Sabha. Tha Committea [n its meetng held on 14.03.2016 consldered the
requast of this Mirlstry and was pleased to accede to the request of the Ministry
and the Assurances were accordingly dropped.”

In viesw of thi ahove, tha Minlstry with tha approval of the Minister of State (1/C)

of Power have agein requested to drop the Assurance,

The Committes may reconsider,

DATES i~ 2}]ol [2020
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il GOVERNMENT OF INDIA Pnemn e — 7
:.:'.{ " -:l?l
- * % ! MINISTRY OF POWER
BRI .
o LOK SABHA |
v - e b ooy |
%'E UNSTARRED QUESTION NO: 6578
é _ : _,{ ANSWERED ON:18.05.5012
o FOWER GENERATION
;ﬂ RAVINDRA KUMAR PANDEY
;-%
. : - |
’%x (&) whether the Union Government havesant any proposal to the StateGovarnmantof Jhardand
g_m to Inerease the  powerproduction in view cfelectricily crsis intha colntry paricularly in the Stete
::-; ofJharkhand; :
ﬁ (b) If 8o, the datailz thereaf
B
ZE (¢} the amount provided under RajivGandhi Gramaeen

Vidyutikaran Yojana bytha Unicn
Govammant during the las! threeyears and curent financial yearo the StataGovamment of
Jharkhand alongwity thedelalls of its utiization and progresa: ofworl;

s

S P e

(¢} whether the Government proposesio conduct any Investigation regardingthesmount issuad ta

the State Goveramant of Jharkhand alongwith theproper utilization and pragress of work, and

‘ﬁw} it 56, the delalls thereaf and if nolthe reasons therafor?
Will the Minister of POWERb= plessed 1o state:-
ANSWER
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C, VENUGOPAL)

TR e

{a}& [b)No, Madam.

e s e ey R e LY oy
TS WSE s, Sy e ! FaE
=

(e)Cumulatively, an amount of Rs.2082 crore including loan by Rural Electrficatien Corporation
{REC] has been released under Rajiv Gandhi Grameen Vidyutlkaran Yojana (RGGVY) for fhe
Stale of Jharkhand as on 30.04 2012, The Year-wise release of fundsduring thelasthres years
and current year, is as undar; : =

Ra. 1n crore

o A

e v o e

w Year 2009-10 2010-11 2011-12 2012-13 {as on Total ([includes funds

i 30.04.2012 released prior to 2009-10) !

< }
Funds (including 750.48 161.89 116.50 12.38 2, 4852.00 23] .
loan by RELC) : ) = i
raleased y ' 2oy j
The physical progress of projects sanctioned under RGEVY in Jharkhand is as under: 3

o E

Eeviaﬁd coverage Cumulative achievement
.. 4% on 30.04.,2012

Un-electrified PFartially electrified Below Poverty Line UE PEV BEL
willages (UEV) willages (PEV) Cdnnectiogs (BEL]

19,281 7,223  18,30,722 17,917 5,511 12,775,252

U ET g
T

(d) & (&) Implementation of thres projects of RGGVY regalrdlng award of work by JSER are |
baing investigated by CBI. B ——
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: UNSTARRED QUESTION NO: 4945
ANSWERED ON:25.04.2013
IRREGULARITIES UNDER RGGVY
. e ' RAMKISHUN

iregulariies under lha Rajiv Gandhi Gramesn Vidyutikaran
ived from various States particulary in Bihar, State-wise:

(&) whether complaints regarding
Yojana (RGEYY) have bean reca

(b} I 8o, the details theraaf along with the dolails
ascertain a3 o whether the funds allocated o th
Bihar have been properly utilized, State-wiza:

ar engulny u:'nndut;tatl thruUQ_h any Commitias to
& various States including Uttar Pradesh and

(c) the action takenfbeing taken a

projects under the Scheme alon
this regard:

gainst the responsible perzons for delay in completion of the
g with the comactive” measures being taken by the Govemmsnt in

(d) the details of funds allocated for
during the last thrae vears undar th
said areas and the number of villa

Barabankl and Pratapgarh areas of Uttar Pradesh and utiized
& Scheme along with the status of completion of projects in the
ges in which eiectriclly has been provided; ‘4

(a} whethér the Govarnment proposes to make amerdments In RG GVY: and

(1} 11 50, the detalls theraqs?

Will the Minister of POWERba pleasad fo state:-
ANSWER
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| . &
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF POWER [ SHRI
JYQTIRADITYA M. SCINDIA ) .
|
‘(a) to(a) : Enmplﬂ.ﬁnts‘{'agarding alleged irregularities in tha States of Jharkhand and Jammu &

Kashmir were recelved, The matter is under Irvestigation by CBI, =
i

Na such enquiry hes been conducted by any Commitiee to ascenaln as to whether the funds
allacated to the various Slates including Uar Pradesh and Bihar have been propery ufiized.

In addition, other complaints of varlous natura that are recalved in the Ministry of Power from
different quariers are promplly sent to the coancamed implementing agencies for taking
appropriate action | correclive measures.

(d):inthe last three years L.e. 2010-11 to 2012-13, no fund has bean released lo Barabank]
and Pratapgarh in Uttar Pradash , Under RGGVY, projects of district Barabanki and Prataggarh
of Uttar Pradesh were sanctioned in the 10th Plan with the project cost of Re.7636.60 lakh snd
Rs. 495040 lakh respectively. The elecirification works in these districts have been completed,

i@} & {f} :The Ministry of Fower has proposed for continuation of the RGGVY Schetme fo the

rernainir_'lg villagesfhabitations having population 50 and abave against the exlsting proviaion of
population 100 and above in the 12th Plan subfect la availability of funds.
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES
(s MEMORARDUM No. + g2 =

Unstarred Quastion No. 2410 dated 28 March, 2012 regarding “Right to
Privacy Bill." (Annesure-T).

Unstarred Question No. 6495 dated 16 May, 2012 regarding "Right 1o
Privacy Bill." (Annexura-I1).

Unstarred Question No. 3201 dated 17 December, 2012 regarding
"Separate Legislation on Privacy.” (Annexure-TIT).

Unstarred Question Mo. 4154 dated 19 December, 2032 regarding
"Ranel on Privacy of Indviduals.” (Annescure=TV),

Unstarred Question MNo. 1714 dated 09 December,

2015 regarding
“Exemption from Right to Privacy Bi.” (Annexure-v),

The above mentioned Questions were asked by various M.Ps, to the Minister of

Parsonnel, Public Grlevances & Pensions. The contents of the guestions along with the

repiies of the Ministers are as given In Anfexures =1, H, HI, IV and ¥,

2, The replies to the Questions were treated ac Assurances by the Committee and

regquired to be implamented by the Ministry within three menths of the date of the reply but

he Assurances are yet to be Implementad,

The Minigtry of Persannel, Publlc Gilevance & Pension (Bepartment of Personnal
Training) vide OM. No. 2/45/2013-IR dated 5 § November, 2014 had requested to drop the

Assirances mentlored at 51 No. {i)-(iv) above on the fnllu:lwln'g grounds;-

U} That Right to Privacy Bl was drafted and placed before the Committee of

Secretaries on 27th May

+ 2011 where Ld, Attomey General of Indiz was also present,
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" The CoS made few observations and decided that DOPT would re-draft the Bil £3 per
the ohsarvations of the Committee and place It for thelr reconsideration, The Bill was.
redrafted by DOPT as per the observations of the Committee. In the meanwhile, the |
Report of the Expert Group constituted by the Flanning Commission under the
chairmanship of Justice A.P. Snah, former Chief Justice of Deini High Court was

received on 22.10.2012. .

M magy

(i} A note for the Commitiee of Secretaries was drafted taking into consideration the
recommendations of the Expert Group and was placed before the CoS meeting on
17.01.2013. As ceslred by the CoS, the Home Secretary, Secrstary, Department of
Telecommunication and Secretary, Department of Electronics and IT have been asked
to provide Inputs aned drafting suggestions regarding the draft bill.

L e ey 1 e e

(ii) A meeting was teken by Secretary.(F) on 30.04.2013 with the representatives of
Ministries/Departments concerned and It hias been decided thet the bill would be redrafed as
per the decision teken In the sald meeting end afer taking inte consideration the
recommendations of tha Expert Group of Privacy (Justice Shah's report),

(iv) . Accordingly, @ draft bill had been prepared by DOPT and sert 10 the Dfo Legal Affairs and
Legislative Department on 6th June,2013. Changes suggested m the draft bitl by the Legislative
Department as well 35 the concems of intelligence agendes had been included in the drefnt
Right to Frivacy Bll, 2014. The draft bil along with CoS note had bean sent to the Cablnet.
Secretarfat for corsiceration of Committee of Secretarles. The meeting of Cos was postpened
twice. CoS note was later returmed by the Cabinet Secretariat with few observations.

(v) - A mesting was taken by MoS (PP} on Right te Privacy Bill on 20.08.2014. It was decided
to have further detailed discusslon with Intelligence agencies and Ministry of Home Affairs.

‘4, The above request for dropping the Assurances was considered by the Copimittes at
their siting held on 12 August, 2015 and & wes decided not to drop the Assurances as
despite various Initiatives talen by the Ministry, the Right to Privacy. Bill could not be given a
concrete shape til date. The Committee accordingly presented thelr 24th Report (16th Lok
Sabha) on 21 December, 2015 inter-alia emphasizing that the matter needs to be taken o

Its Ingical conclusion and needful be done.

5. However, the Ministry of Personnel, Public Grievances & Pensions {Department of
Persannel & Training) vide OM F. No, 17/2(2018-IR(PL.) datad 14 March 2018 have stated as
under:-

(a) " A Committee of Secretarles (CoS) had been formed to ook into the Issue of
protection and privacy of data. The CoS recommended an umbrella legisiation 10
safeguard Right to Privacy. Tnitially this department was of the view that Department
of Legal Affairs or MelTY may be nodal department for this legisiation. However, on
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the insistance of Cabinet Secretarist, DOPT was mage nodal agancy for drafting Right
to Privacy Bil, Accordingly, Right to Frivacy Bl waé drafted and was under
tonsideration by this department A major part'of the' draft of Right to Privacy Bill was
related to data protection/dats privacy and structure to regulzte the same, Inter-
minlsterial consultations were geing on, However, due to the concems of the
Inteligence agencles which were gpprahensive and wanted a blanket exermption, the
Right to Privacy Blll could not achisie any breakwal.righ. .

{b) With the linking of Aadhaar with Government Schames,/bank BCoounts etc:
concerns about data privagy & protection Were ralsed. Hon'ble Supreme Court in Its

substantial policy of provisicns that were included In draft Right 1o Privacy Bal."

Since METTY s formulating & "Deta Protection Law®, it has been dedded In the
department 19 walt for Dats Protection Law to come into force and therezfter make a
assEssment whether 3 separate Right to Privacy Bill Is required to he taken forward to
afdress other privacy related oohcems if they are not suiably addressed In Dam

Protection Law,

The Govemment/MEITY s gaing shesd with the Data Protection Law which wil
address major [ssues refated o prhvacy,”

An view of the above, the Minlstry with the approval of Minister of State for Persannel,

Public Grievances and Fensions, have requested to drop the abaye Assurances,

The Committae may re-consider, - 4
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GOVERNMENT OF INDIA
: MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS |
(DEPARTMENT OF PERSONNEL AND TRAINING) w2
Shkgx
LOK SARHA
UNSTARRED QUESTION NO. 2416
(TO BE ANSWERED ON 28,03 2012)

 RIGHT TO PRIVACY RILL
2410. SHRI /.M, AARON RASHID:
SHRI RAGHUVIR SINGH MEENA.
SHRI AVTAR SINGH BHADAN A
Will the PRIME MINISTER be pleased t0 state:

¥ Wh;qt'hfu-ﬁnmpmud Right te Privacy Bill will noe
politicians apainst plane-topping and interception

() ifs0, the ressons und the deteils hereor;

Bive Protection to Individuals and
of telephonic conversation,

(4] wlwthumhl{nislﬂeshmamﬁmmd a1z agains tﬂl;-, phone-tapping
individuals: and o, i

(d)  ifso, the details thereaf?

S T et g 4 ey m A, s
ek WA el SR T 4 ok e
E "?"ﬂ'.‘..::x 4 A T L i T %

Wy =

P

ANSWER

Minister of State in Ihah'ﬁn!surﬁff’mmmel,?uh]icﬂdnmmmd Pensions and Minister
o State in the Prime Minister's Office. (SHRI v, NARAYANASAMY)
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@ 1o (@) The Goverument is drafiing & legistation that wil de ion tp
mdividusls in case their privacy is mmmmﬁ%
Tegialtion we yet fo be Fnallmd————— : :
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. . GOVERNMENT OF INDIA A )
MIMISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(BERARTMENT OF PERSORNEL TRATNING)

(1T E1]

' LOK SABHA
UNSTARRED QUESTION NO. 6496
(T0 BE ANSWERED ON 1605.2012)

RIGHT TO PRIVACY BILL
o= iu 64096, SHRIA T, NANA PATIL:
Will the PRIME MINISTER. bo pleased to ste:
(i) whether any Right to Privacy Bill is being drafted by the Government,
(B)  if 3, the detnile thergol and the main features oFthe Bill; and
(e} the Gme by which e s2id lepstation will be enacted?
ANSWER

Winiater of State in the Ministoy of Pasonnel, Public Grisvences and Perisions and Minister of
Stale in 15e Prime Mipisier's Offcs. (BHRI V. MARAYANASAMTY)

{a) 1o (&) _The Central Government 1 drifting a legislation that will provide protection o r

Individuals n case Tecl poivecy, i3 brenched through unlewfil meana, The. drafiing of the
IegiETntton 1= 61 prejimnay stage and details of the Tegislation are yet 1o be finalized.
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5 1 : © 7 Annsaure Tk
& |

; GUVERNMENT OF INDILA
" MINISTRY OF PEREONNEL, PUBLIC GRIEYAMNCES AND PENSIONS - -~ -
(DEPARTMENT OF PERSONNEL AND TRAINING)
LOK SARHA
SENSTARRLD QUESTEON NO. 3201
BE ANSWERED ON 12.12.2012)

T S -

| SEPARATE LEGISLATION ON PRIVACY
3201, SHIMATT SHRUTI CHOUDHRY:

Will the PRIME ?;-ﬂl*!lEIERhn pleased to sinte:
(e} whether the Government is considering 1o enacl sspmaie legislation on privacy: and
ik} ifso, the deteils thereof and the preasnt siafiis of the proposed 1egistation?
ANSWER

dinister of Stale in the Ministry of Permonnel, Public Grisvances and Pensions und Minister of
Stode in the Prime Minister's Office. (SHRI V. HARAYANASAMY)

8} & (bi: The Central Government is drfiing o legisinion that will peovide profection to
Egmdmhm_g_tb;_pnmy hmmmmnﬂm The drafting of the
legislation ls at preliminary stage and details of the legislation are yet to be finalized, i
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> GOVERNMENT OF INDIA
: MINISTRY OF PLANNING

. 4 : LOK SABHA
' UNSTARRED QUESTION NO 4154
TG BE ANSWERED ON 19-12-2012

- PANEL ON PRIVACY OF INDIVIDUALS
4154, SHRI ASADUDDIN OWAILSL:

Will the PRIME MINISTER be Pleased to stape:

(0]  whether Plnning Commizsion has 8ot up any pened on Privacy lssucs of Individunls;
(b} if 5o, the details thereaf!

e} whether the pancd has submited its recomniendations o the Govemment:
() ifso, the dotails théreol; amd -
(e} the sction taken by the Governmant thereto?

ANSWER
MINISTER OF STATE FOR PARLIAMENTARY AFFAIRS & PLANNING
(SHRT RAJEEV SHUKLA)

() & (b) Yes Madam. Plinning Conmission has 561 up a0 Expert Group on Prvacy Lssues,
tnder the Chairmanship of Justice A F Sheh, Former Chief Justice of Delhi High Court inter
g i
) Buudy Privacy laws and refated bill, promulgated by vardous countries
()  Make an in-depth analysis of verios prajrams and their lmpact on Privacy,

(i}  Make specific suggestions for considerstion for incorporation in the proposed drafi
Bill on Privacy.

(e} to (e); The Expert Group has submitted its repart an 16® October 2012, The report covers
international privacy principles, natioeal privacy principles, rasionale and emerging issues
along with an analvsis of relevant tegislationa/Bills from a priviscy porspective. On the hasiz
of deliberations and in depth annlyzis, the group has identified & &at of recommendstions.

Ciroup,

-

—

DOPT has ded a note for the mesting of the Commities of Secretaries 1o (he
Cabinet Secreferial The noic mofides mmm
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s GOVERNMENT OF INIMA

]

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF PERSONNEL AND TRAINING)
LOK SABHA
UNSTARRED QUESTION NO. 1714
(TO BE ANSWERED ON 03.12:201%)

EXEMPTION FROM RIGHT TO PRIVACY BILL
1714, SHRI L.P. MARUTHARAJAA
Wil the PRIME BMINISTER be plessed 1o stute:

(8)  whether the Government hos turned down the demund of intelligence agencisy for 0
limket exemption from the perview of the Right (o Privecy Bill; and

b))  whether the Government hes also decided o hack the provision oxtending the

propased 1w to all residents of Indin, vnlile the 2011 -li]:u.ftlnllt'twt oatered to only
Indisn citizans, nad if a0, the detils thersaf?

ANSWER

Minister of Stade in the Ministry of Persomnel, Public Grinvancss and Pensians and Mimigter
of Stede in the Privee Minister's Office, (DR ITENDRA STNGH)

FPNTEsT "_E

o

{n) & (b3 The of the Right to Privacy bill ie at prelimingsy stage ond detnils nfﬂm
hill ar= vt 1o be Binndmed.
e
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LOK SABHA SECRETARIAT APyt ~22L

COMMITTEE ON GOVERNMENT ASSIRANCES
MEMORANDUM No, 85

f
Subject: - - Raguest for dropping of Asswance given in reply to Unstarred

Questlon Mo, 2659 dated 03.01.2018, regarding “Semi High
Speed Corridors”,

e
4

On (3 January, 2018, Dr. Gokaraju Ganga Raju, M.P, eddressed  an
Unstarred Question No. 2659 to the Minlster of Rallways. The text of the
Question alang with the reply of the Minister ks as given in the Annexure,

2. The reply to the Question was treated 3s an Assurarce by the
Committee and required to be implemented by the Ministry of Rallways within

three menths from the date of the reply but the Assurance is yet to be
implementad. !

3. " The Ministry of Railways vise O.M. No, zul?ﬂ-inmm.flms dated 14
Cecember, 2008 have stated as under:-

“Determination of terms and conditions of tha Agreament, terms of
reference, scope of the study and the cost of study are a part of the
process and procedurs adopted for signing an Agreement betwaen
pardes 1o the Agreement, As such the underined part as polnted out by
the Lok Sabha Secretariat may net form an Assurance”

In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Rallways, have requested to drop the Assurance.

The Committee. may mnﬂder,{
DatEes- 21|et|2e2a 2
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COVERNMENT OF IMDIA | oo
© MENISTRY OF RAILWAYS !

Tl =y

_ LOK SABHA
UNSTARRED GUESTION NO. 2865
TO BE ANSWERED ON 03.01.2048

= e o LR P e oyt
*r - -—
¥ AR RIE s L T

SER HIGH SPEED CORRIDORS
Z30%. D STHARAJIY OENEA RAIU

Will the Minister of MAILWAYS be Eleapsd Eo ahibes

(8] whathor it le & fact that Berman Ballwaye will ssslat Indas Eodiveays
tz make couniry's edisting rall corddors nomkfigh cpaed aad (f o, tha
detalls theraaf;

[hlinhnlinrHuﬂlnlfmtﬂi-tajﬂntﬂﬂ-llhnnﬂrﬂhtwullund I
batwoen Minksbry of Rallways and Barmany reganiing canying out of
Teasibility study on suisting E43 kem ChennalMexined corrisior of indiss
Ralivays by German Railwayrs for ncronsing ihe spesd of peesoogsr
trains to 200 lonph on SO0 percest cosd sharing basls; 4

(=] i s, the detalls thoreofy e

]

{#Mﬁhm“lﬂm—hﬁmjhm“ﬂmm
for knslan Rafways and If 0o, the detals thersof?

i
IS o =T Nl Sl N T s e R T T o F i

A

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

{EHRI NAJEW GO AN}

. &

{2) & (bj Yas, Mndam. & Joint Declaration of kxlent was wigned on 10t ' iﬂ.

Gctober, 2017 at Now Dell! batween the Minlstry of Ralways of fhe ; E

Republic of India and’ the Fedsral Binistry of Tramsgort ond Digltsi I 5
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Eafrastrusture of the Federal i-auulndmmumm-

feasitiity atudy on the existing Chennal-Kezlpet convidse of Indian
Rsllveays for wpgemding the current passenger services|te Semi High
Spoed (SHS) upto 200 ln?h.

{¢h Tha study shall h-:'r stariad aflsr elgning s separsfe Agresment
. between both the parties determinisg the final terme and conditions of
the Implemsentation of the feasibliity study. The sout of the feasibliity

wiudy ehall bo shared S50 percent by both the partias.
tzrmme of raference &

- !‘I'Mhrmsandmdllhnn
l::?!_gfihu; study and (e cost ﬂmmumm@y.uﬁiu
_German sjde. |
(d): Mo moch project (Bsei High Bpeed) on smy sthee contdor of badiecs

RBaihwaye notwork other than Cheanai-Hsaipet osmrider s Being
updertpioan by Gorman Ralhways.
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LOK SABHA SECRETARIAT /2 ie g

COMMITTEE ON GOYERNMENT ASSURANCES
MEMORANDUM No. g4-
]

i ="Us

Subject: Request for dropping of Assuranice given in reply Lo Stamed Question
No. 561 dated 06.05.2015 regarding “Coopéfation in Earth Sclence”

-

On 6 May, 2015, Shrl Rahul Shewale and Shri Kallkesh N, Slngh Deo,
MPs, addressed @ Starred Queston No, 561 to the Minister of Earth Sclences.

The text of the Question along with the reply of the Minister s as given In the
Annexure. -

2. The reply to the Question was treated. as. an Assurance by the
Committes and required to be Implemented by the Ministry of Earth Sclences

within thrée months from the date of the reply but the Assurance s yet to be
Implemented, )

3. The Ministry of Earth Sclences v OM MoES/43-Parl/72/2015 dated 14
December, 2018 have stated as undar: : ik

"Required technical manpower for the Development of Wind Prafller is

currently not avallable with Indian Institute of Troplcal Metaorology
(ITT™), Puna.

National Centre for Almospheric Research (NCAR), USA also expressed -

that they do nob have personnel nesded to carry out the proposed
collaborative work for the development of the wind prafiler £l 2020."

4. In View of the above, the Ministry, with the approval of the Minister for
Earth Sciences, have requested to drep-the Assurance.

The Cammittee may consider.
DATED:- 2| '1"' |1n2n
MNeEw DelHt
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{v)

EWERHIIEH‘I’ DF INgia

Hhapccie
MINISYRY oF EARTH SGIENGES

SHRI RAMUL 3MEwaLg,
SHIM KALIKESH 1, BinGH peo,

; {UCAR), usa have sigpau e
fandum of l.lllduntllmlnn (Mall) for o
Sclences ang if 22, the saliang fosturen of the

wihether sny work tndor the sajy Mol has boen initistan ang i 20, the
detalls in ghis regard: and . '

the extent 1o which the Eouniny woutd benefit from the sxig Moz

ANSWER
MINISTER Fon IMHISTRY O SCIEMCE a5n
: HINISTRY OF sanr BCIENCES
(TR, Harsy VARDIA )

CLDBY Apery

(sftofeh: a tatement s 15 A the Table of the House,
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¥ TEMENT LEID ON THE TABLE GF THE LOM SABHA M REBLY (2} to (o) 7o

5% aqh._rrmn QUIESTION HO. ‘661 REGARDING “COUPERATION IM BARTH SCIENGE" Yo

e

T

(&)

)

BE AMSWERED O WEDMESIAY, I.Hﬁ‘k"’-ﬂli 2015

Yes Meden. Speciis activitizs in sclentilic areas of mutnal interent Wit
e undsitnken under the Memomndym af Undoretzndiag (Mall) signod on
24% Saptomber 2044 between Earth Sysiém Sclence Organisation -
Winistry of Earth Sciences (MoEF) amd the University Corporatiom for

| Atmospheric Ressanch (UGAR), UShA for cooporatics and coordinatios of
verious sctivittes and programs in Earth System Zciences. Some of the
conperation avenues identiiied In the Mol are dovelopmont of Wind
Profiler System, Radsr metecrology, Alrborne platforms for eyeclons
studies, Howcasting of severs weathor eovents, sapa ity building throwgi
ascioniific lactuves =mnd distance leaming ste. The Rosesarch and
Davslopment (R&D) work cairled out jointly under this el will help in
pddresalng sbove menliorsd sclientiffc izcues of commoB Goocom and
bulicling capacity in the country.

Bame’ preliminary weork under the gald Meoll hoe hq..u:n h-nii.-u.igd "I'Im
propossl related to dewslopreent of Wind Profiler System is I:I.It'n'umﬂy
mnidar mnwn between lndlan [astilute of Tropicsl Wekdorology
(ESSO-ITM), Pune, an actonomous organisation under m@mﬂ
Eun'lurfur .ﬁ.tmur.phwju Ressarch (NCAR), USA. .

I.IEAI'I'.,. USA fe s consortium of miore than 100 member colleges,
undveraltiss and research laboratories focuzod on carrying out sessarch
in the Earth Jysietn 3ciences. Cencldering ihat here exist warlons
research groups [n Indisn Universities and research Institstlons working
on vaHous zspocts of Eartlh System Sciences, this Mol will halp i
Brinrglng fonethor a imvger seetion of the sosdesvic andl rosearcl:
commamiby frann botls the commiries which In turn will enhones tha BEopE

of RED in Earth System Science by linking researchers having gifforant
skille and ayporiicg. Moreover the sefapniifia collabormtion in e fleld of

Earth Systen Sciance between the two counfries will enable axchizango

and wpgradation of scientific knowiedge, technical knowhow in
rddrazsing sclentific challemges Jor sociatal beinofit,
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LOK SABHA SECRETARIAT /Fbevadfy - T
= COMMITTEE ON GOVERNMENT ASSURANCES
hy T MEMORANDLUM No, g

Sﬁbjecl: Regquest for dropping of Assurance given in reply to Unstarred

+
,
-
S 5 banret i et T H ]

Question No. 3278 dated 06.12.2018, regarding "Enemy Property™
o 6 December, 2015, Shif T.G. Venkatesh Babu, M.P., addressed an
g Unstagred Question No. 3278 to the Minster of Home Affalrs, The text of the
o Q n along with the reply of tha Minister is as given in the Annexure,
i "
it 2. he reply to the Question was treated as an Assurance by the
s Commitiee and required to be Implemented by the Minlstry of Horhe Affairs -
within three months from the date of reply but the Assurance & yet to be .
implemented, |
ik . i
;%1' 3. The Minlstry of Home Affalrs vide OM, F. No. 37/80/2016-FFR(EP) dated
= 20 December, 2018 have statad as under ' :
'§F "The matier pertains to SUMVEeyY oF enemy properties, To accomplish this,
gt the Ministry has deddad to utlize the services of district authoritias to
] complete the survey, The Ministry has written D.0. latters in October, g
§ 2017 to all the district authorities concernad to conduct and complete i
& SUPVey cof the enemy properties under their jurlsdiction and subrmit &
= oetailed survey report to this Ministry at the earlast, Futther, D.0. |
g - istiers fram Home Secretary were issued th all eomcermed Chier i
T Secretaries on 07.11.2017 and follow up action through subsequert :
=R reminders at. different [evels threugh  letters  cated 20.11.2017,
N 2 . 23.01.2018, 08.05.2018, 10.07.2018 and 17.08.208. To expedite |t 1
i further the meetings/video conferences wera held with the States/UTs 1
= during August-December, 2018, It may kindly be intimated that the !
e Ministry has started receiving the Survey Reports and a large number of i
% them are et the submission stage at various level To review the matter !
i regularly al the concermed States/UTs have also apoointed Nodal Offis. 1
g’;& for enemy propertles. Since survey s an ongaing process, its 1009 I
; complztion will take longer time. Keeping In view the aforesaid steps H
& taken by the Ministry, the spirit of Question/Assurance has been largely 2
A fulfilled,”
] :
- ;
§ % 4. In view of the above, the Ministry, with the approval of the Minister of
) State for Home Affalrs, have requested to drop the Assurance, i
d
The Committee may consider, 4
DaTeD:- 1|f¢|f.?_qz.h ; :
New DeHr : _
e i ]
: 6 i
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Annexuzr e

GOVERNMENT OF mi:i,ln
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION MO. 3278

' TO BE ANSWERED ON THE DE™ DECEMBER, 2016/ AGRAHAYANA 15, 1538 [SAKA)

ENEMY PROPERTY

aTH, SFIRI VEMKATESH BABU T.G:
Will the Minlstsr of HOME AFFAIRS ba plaasad to state:

{a) the total number of prapartios located, Identified and under encroachment
owned by Pakistani, Chiness and other nationels In the country, Stateawise;

(k) whather the Goverament has taken any stops ta evict ail those eancreachers of
ensmy propartiea; and

{e) if 5o, the details theraof and the logal sction taken agsinst the encroachers
and the outcome theraof? |

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
[SHRI HAMSRA.) GANGARAM AHIR)

{a) The snemy property State/UT-wisa wvested in the Custodias of Enemy

Property for India Is as per Annexure-|,

(b} & (=) Appropriats setion on encroachment Is stipulsted under the Enemy

Froperty Rct, 1968 and the Rulas framad there under. A survey of the enermy

pProperiies in this regard is currently underway.
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The total mawhor of State/iT-wise snemy properties of Pakistani and Chiness
natlonals vested in the Custodian of Ensmy Froparty for India is a5 unden

q

=

E. Ma, Siate/UT R, of properiies
1. AEsmm 7o
2. Andesman 1
i Bihar T8
4. Chisattlsgarh T8
. Dipdhi . 489
RS [2]17] 4
i Goa 251
o Ba Cujarat 1408
"'s, Haryana 1]
10. Karnataka 24
11. Harala ]
12. Madhyn Pradesh 3]
13, Fiahnrasittra 13
14, Moghaiays 13
15. Rajasthan 23
16, Taminadu =11
‘f 1¥ Tolangana 163
18. Uitar Pradesh ADa4
19, Uttaranchal 50
4, West Bangal 2784
Total 2429

Annexurs- |

The enemy propartizs are vestad b the Custodizn on asl-whers-is basis, and

hance, the question of encronchment since their vesting does not srsa,
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27 - Apendic -x

Subject: R&queﬂtlfm‘r n‘rnpplng of Assurance given in reply to Unstarreq
| Question Nd| 4159 ateq 11082017 regarding “pians Tanic”,
* i
L ¥

By the Committee ang
: | Tonths from the dae
mplemented.

3. Tha Ministry of Defence v oM, je nqwum}zﬁmuzzunmm-n}'uar:e.:.l
4" May, 2018 nave stated as under:-

-4. ‘4 In view of the above, tha Ministry, with the approval oF the Minister of State for
Defanca have Fequested to drop the ASsirance,

5

The Commitiea MaYy Considar,
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GOVERNMENT oF INDIA
MINISTRY OF DEFENCE _
DEPARTMENT OF DEFENCE PRODUCTION
* LOK SARHA

 UNSTARRED QUESTION NO.4159
TOBE ANSWERED oN THE 1™ AUGUST. 2017
DHANUSH TANK :
4159. SHRI RAKESH SINGH:
SHR[ ACANWHAR RAATHAA

Wil the Ministes of DEFENCE a7 wif}
e phraced to atate:

{a)  whether sub-standard spare Pasts have been py
carriage factory, Tabalpur and if so, tha details thereor :
(b)  whether rregularitios have been noticed in the purchage of pare Parts Tor Dhanish
Tank;

€ ifs0, the details thereof elon
() the action takes apainst the

g with the eaquiry ordered 1o
Builty persons / officers?

ANSWE R
MINISTER OF STATE

probe in the matter; and

. (PR, SUBHASH BHAMRE)
IN'THE MINISTRY OF DEFENCE
, .* QI T5g w59y (2. 3 sy

(@) to(di: An anonymous complai
procurement of g Wire Race R
Sties Syndleats, Delhi by Gun Ca
the 156 mm Gun Dhanush. _
B T Mmanufactwred by m/s. CRB, Garmany but prima facie investigations hava
- revealod that the bearings Supplied by Mis Sidh Sales Syndicate, Delhj
were manufactured by a Chinese firm, M/s. Sino United Industries (Luyang)
L., Henan, China and not by M, CRB, Germany. Ng evidenca of any

complicity pertaining to Gun Carriage Factory (GCF) offigials in tha
aforesald alleged forgery was found during
Officer, Ordnance Factory Board [CVO / OFB]. Alse there is no adversg

observation regarding quality of bearings. Eor more dﬂfafl&d'anquiry, OFB
" has further referred the case tg Central Bureau of Invest

oller Bearing

igation (CB)
Economic Wing as per recommendation of CVO / OFB, CBI has registerad
an FIR and is Investigating tha matter.
lee

rchased for Dhanush Tan ir gun
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On 10 February 2014, Shii Uday Singh and Shri Kuldee

P Bishnol, M.Ps,, addreszad
a8 Stamed Question No. 277 to the Minister of Defence, The

text of the Question along
viith the reply of the Mirister is as given in the Afnexure,

2 The reply to the Questicn was treated g5 an Assurance by the Committen and
required to be Implementad by the Ministry of Dafe

oF the reply but this Assurance Is vet o be implemented,

3.1, The Ministry of Defence Wite O.M. o, 54004/1/2014-D{HAL-

IT) dated 13 February
2018 have stated gs undar;-

: with the R&D Frogram by .
sesting extema’ comsuliancy fiom MiE Bifvle Anolied Res

EATh e (BAR), 1154
i ann'memsm'hm?fbeﬁwmwmcemes?
rECOMmTENdations are avalbble sod Implementes,

4, In view of the above, the Ministry, with the approval of the Minister of State far
Defence have requested to drop the Assurance.

The Committee may consider,

Mew Dety:
DiaTen; 1r[4:.||:,'_q1u

o]

reply to Starred
: 10.02.2014 regarding "Intermediate Jetr
Trainer”, R |
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Annesype

TO BE ANSWERED ON THY, 10™ rpBRUARY 01
Intermediate J&1 Trajnar . '

*277. SHRI UDAY SINGH:
SHR! KULDEEP RISHNOL:

. Will the Minister of DEFENCE
be pleased to state: St

HAL 0 JAF; and

(¢} whether any new target date has boen fixed for handing over ITT Sitara by

m:s'g::: :;;{ DEFENCE (SHRI A K. I.urrﬂw} ‘
(5t v, =, e
fal to {d): A Statement is laig on the Table of the Housa,
——
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STATEMENT REFERRED TO IN REPLY TQJART‘E lab to {d} OF LOK SABHA
STARRED QUESTION NO. 277 FOR AHEWEH DE 10.02.2014

= g

{a} & (b}: The project was sanctioned in 1999 and the first and second
prototypes flew In March 2003 and in March, 2004 respectively.

The prototypes were initially flight tested with the LARZAC engines
from SNECMA. To meet the technical parameters, a higher powered
engine, AL-56] from Russia, was selected based on a global tender. Due
to davelopmental issues In Ruasia, fiiﬁhtkurthy engines were supplied to
HAL In January, 2009 against the contractual schedule of January, 2007.
Flights with these Engines commenced in May, 2009 after rasl:-tutlun of
Engine-Aircraft Intorface issues with the Huﬂ-aiarrﬂ-

The Progress of project was affected due to loss of prototype during
flight testing which necessitated major changes like total redesign of

flight control system and associated increased number of design iteration
for recovery and resolution.

{c] & (d): Presently, the development of T is in the advanced Eigﬂs of
cerlification with- more than 800 test flights completed so far. The
activities are progresaing well with completion of Sea-level trials, Night
fiying trials, High altitude trials as well as weapon and drop tank trials.

The activities left for obtalning Final Operational Clearance (FOC)are-the -
refinement of stall characteristics and thereafter spin testing.

All efforts are being made for achieving FOC by December 2014.
Preduction of the aircraft will commence immediately thereafter.
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| 5 O HH K EC £ 5
ag? ; COMMITTEE ON GOVERNMENT ASSURANCES
. MEMORANDUM Na. 4 |
T i v
il $
=;;g Subject; Request for dropping of Assurances given in replies to:-
3 () '15Q No. 476 dated 13.12.2010 regarding ‘Defence Deals'
B (i} S No. 116 dated 08.08.2011 reqarding Cases against Defence Companies’,
é% ¥k
%j ' The above ‘mentioned Questions were asked

by Shrl Hikumdeo Marayan Yadav,

M.P. ta the Minister of Defence. The contefits of tha Questions.along with the renlles of

the Minlsters are as given In Annexuras 1 and 11,

2, The replles to the Qﬁestl_nns were treated as Assurances by the Coemmittee and

required to be Implementsd by the Minstry of Deferce (Department of Defence

Production) within three months from the date of tha reply but the Assurances'are yet to
be implemented. 'y

————

-

3. © The Ministry of Defence vida O.M. No. 2{6)2011/D{Prod-II) & 2{10)/2011/D(Prad-
1T} both dated 18 June, 2012 had reguestad to drop the Assurances on the following
grounds:- -

"That &s per recommendation of CBI invesl:Egatllun OFB vide its order dated 5
March, 2012 debarred six firms Including’ Mfs T.5. Kisan & Co. Put, Ltd, New Delhi

and Mfs ®.K. Machins Tools Py, Ltd., Ludhlana from further business deafing for 2

: period of ten years, Consequent to OFF's order, the Ministry of Defenca vide Its

' ietter dated 11 April, 2012 extended the order of debarment to all tha wings aof the
' Ministry of Defence. Thus Ministry has fulfillad only one part of the Assurance.

AR e NP

The second aspect of the assurance w
Shi Sudipto Ghosh former DGOF & C
Shit Sudipta Ghosh, ex, DGOF & Chalrman,

Special Court at Kolkatz and the matter Is sutrjudice. Disciplinary procesdings have
atse been iniated against Shri Sudipto Ghosh, ex, DEOF & Chairman, DFB (Retd.)
with he issue of charge memos dated 6 January, 2011 and 23 March, 2012 t& him
uncer Rule 9 of CCS (Pension) Rules. The charge
been chaflenged by Shri Sudipto Ghosh in
Holkata,wha have reserved their orde
q':}f; take consigerable ime,*

ks

% 4. . The above reguest for dropping the Assuranoes wias considered by the Committes
_ at their Sitting held on 14 January 2013 and It was decided not to drop the Asturances.
o The Committee accerdingly presented their Twenty-Saventh Report (15th Lok Sabha) en
13 March 2013 and expressad that they would like the CBI 1o pursue the matter for eary
itk decsion in the matter.

hich “involves the CBI case against
hairman/OF3. Charge Sheet “against

OFB has been Med by CBI In tt:e,e;_ﬁl___g
3
2
;
4
)

S

-

memo dated & January, 2011 has
Central Administrative Tribunal,
rs. The flnal decision in this case Is likely. to
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uvwever, the Ministry of Defence (Department of Defence Froduction) wids thei
"

OM . N :
PDP-FOD02/6/2017-D(Prod-17) and. Np, 2(10)/2011/D{Prod-1T) bath dated

15.02
F

&,
Mantri

£018 have now stated as under:-:-

“As regards the disclpling
% oy Lase Bgainst Shr Sudipts Ghosh i
partment of Defance Praduction has infarmed that after :nns.tferﬁélt?:in;lfinzﬁuqi

Rep:lrt in the disdplfran:“r case agalnst him py Disciplinary Auvthoriby, it was

CET had intimated that 3 Cha
rge Sheats No, RC 0102009
itnhdarﬂsc glﬂzﬂﬂgnﬂﬂlﬂlagalnst Shri Sudipto Ghash, Ex—ﬁaﬂ?ﬁg‘g ?ﬂﬂﬂgﬁﬂmﬂ
ity re pe:ndjng trial before the Ld, Judge 3™ Spl. Jud n"" oty
t, Bankshal Street, Kolkats. : VRO B S

In view of the above  the Minls . s
3 L th pfg-'.r i i
have once again requested to drn;?:he Jﬁsu?;ici,p 8l of Hon'ble, Ralsha Rajya

The Committes may re-cansider,

DaTeD:- o |1:|I ii‘-‘-lﬂ
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GOVERNMENT OF [NDIA
X . MINISTRY GF DEFENGE
' LOKSABHA, |
STARRED QUESTION NO: 478
ANSWERED ON13,12.2010
DEFENCEDEALS ;
HUKAMDED NARAYAN YADAY |

{8} the number of casss of alleged irregularties/corruption in defence desls rep-ﬁrtud during the
|mst three years and the curent yoar: :

(b) tha datails of officials and companie= invohed therain,
{e) the details of Inquiries conducted Irto Sach of ha cases and the outcome tharees
() the action taken/being taken against them: and

(&) the: measures belng taken by the Govammant to checlk .ml:urranu. of such cosas?
Wi the Minister of DEFENCERa pleasad 1o state'-
'  ANSWER

i
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MINISTER OF THE STATE IN THE MINISTRY OF DEFENGE (SHRI A k. ANTONY)

&) & (E): The Central Bureau of investigation (CEI) had registered 2n FIR agansi 5hn Sudiplo
Ghesh, former Director General of Ordrance Factarles (DGOF) and some others in May, 2009]
The szid FIR mantions, Intar alia, the names of the !'::'I.'ru-.-.fng firmisiwandara;

1. Wie lsraell Military Industries, |sraal. : S

2. M's Singapore Technology, Singapaore,

2. M'sHYTEngg,

4. Mz T.5. Kiasan and Co. Pvt Lid, Naw Delhi

5. Mfs R.K. Machine Tools Pvt, Lid., Ludhiana,

B. M5 BBT, Poland. ;

7. Mfs Madia Architects Put. Ltd.. Singasore Y 7 [

-

ic) Sofar, the CBI has charge sheated, among others, Shri Sudipta Ghosh, former DGOF and
o firrns, nemely, Mis T.5, Kissan and Go, Pvt. L2, New Dalfi 2nd Mis R.K, Machine Togkg Pl
Lid., Ludhlana, |nreapect of othar companies, the GBI report Indicaies that there ks a prime facla

| o circumstantial evidence of payment of illegal gratfication to Shii Sudipte Ghesh, The matter |s

under further investigation by GBI, 2

Lo

id) Pepartmental proceedings are being cortemplated against Shri Sudipto Ghosh, forrer
DGOF, under Rule & of CCS [Pension) Rules, 1872 and show couse riatices are belng issusd ta
the companies recarmmended for blacklisting by the CBI

(8) The Lefenca Procuremernt Procedure contains stringent provisions almed ad emscring the
highest degrea of probity, public accauntablity and transparercy. The Procedure provides for the
mechanisrm ef Pre-Coniract Integrity Pact in procurement cases of the estimetes value exceeding
Ra.100 erore as well as provisions prohibiting engagement of agents oruse of undus influsnce,

T T
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GOVERNMENT OF INDIA ‘ i
N MINISTRY OF DEFENCE
iz e hee LONOREHA. - ]
STARRED QUESTION NO: 118
ANSWERED ON:0F.08.2011
GASES AGAINST DEFENGE COMPANIES

HUKAMDED NARAYAN YADAY

S o aed S e Lo peae

(a)the detalls of the allaged iragularties commited by cantain defance comparsesffirma against
which adtion was Inltiated by tha Govarnment during the |ast three years;

{bjthe dater cn which show cause noticas were issued ta the Srms and the dates on which replies
were submited by them: _ ! '

(s}the detats of the officiaés allegedty Invalved In the cases: |

(d)tre details of penal action taken against the faraign/indian firms &na the officials found guilty;

{ejihe ramsans for such alleged Irregularities/comuption casas daspite several maasires n place
to chark them; and
(Hthe ﬁataila of pther such cases panding for action?

Wil the Minisier of DEFENGEDe pleased to state-
o ANSWER
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w TE??&IETER OF DEFENGE (SHRI ALK ANTONY)

i L
{m)to (fiA Statement ls jald on the Table of the Houss, - ¥
STATEMENT REFERRED T |N REPLY TO PARTE (a} TO (f) OF LOK SABHA STARRED 7
QUESTION NGO, 116 FOR ANSWER ON 882011 h
= i I I;
As per CBI report following firms: % E
- i
- M/s B.R. Mashire Tools Ltd. Ludhiana, ; i
-~ M/ T.8. Kiasn & Pvt. Ltd., Mew Delhi. -
- M/B Ierael Military Industries Ltd. [IMI] . !_
- Mfs Rheinsetall Bir Defence (RAD), Surich. |
- ‘Mfs Corporarien BDefapge, Fussiz (CORY - _ .:
- Mf2 Bingapore Teahnolegies Kineties Ltd., (BTE] have been involved in E
3% payment g
¥ of illegal gratificatien to the fermer Diractor Oenerxal of Ordnance rd
e Factories ' |
?—;: and Chalrean/oFs in respect of certain supply crders placed en them by
o]
o different 4
gt Ordpance Factories either for plecement of high valus orders o '
: sdditicnal orders 3
= or for ralease of advance payment ih reapect of contract for gupply of- i
Bi Modwlar : |k
5| Charge Syatem [EMCE) plant, i lJ
gL |l i
fist t
i | i
The dates of issus of show cause nofioes 1o the firms and the datss of recsipt of thelr repbes ara | |
ghven a6 undar i ; 3
I'J
. - i
BL.Wa. Name of the firm Date of lssus of show cauge notice Date of Teceipt I
ef firm's reply I i I
i
1. Mfs R.K. Mechine Tools Ltd. Gun & Shell Pactory: ' 27nd Jdnusry 2011 -
13rd December 2010 E
P
Ordnenee Pactory Fanpur:  I7th January 2011 -
1lst Decembar 3013 F‘
| s -




_ | S
Heavy Vehicle Factory: £7th Jangary 2oll . '
2ind December 2010 ! l
n+
Crdrance Factory Chands: End Februsry 2011
21st December 2010
2. Mfg T.5. Kisan & Co. Ltd, Ordnance Feetary Chanda: 2nd rahrl.:.a.r}r 2012 g
21st Deeamber 2010 ' b
| |
Heawvy Vehicla Factory: 27th Januaxy IOLL E
22n0d Dacember 1013 i
3, #H's I[MI, Ieras=l trdnance Factory Boarcd (MC): TEh April 2010 (interim ”5
reply) : &
d2nd December 2010  4th March 4|:|11 ?
4. M/a Rheinmetall Air Ordnance Factory Board CT & 26th Februaroy 2011 j
Patence, Zurich Export - 04 February 2011 h
5. M/s Corporation -do- Sth March 2011 :
Defence Russia ' ‘%
i
- 6. -Mfa Singapore Techmologies -de- 20th April 2011 i
v  Kimetles Lid. . ¥ |
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A.s per GBI reporl, no other official of Ordnance Factory Board, axcept Shil Sudipic Ghosh ax
a@F & Chaiman/ZFE, has baar: found o be invoived in the case.

r
CEI hied tegistened & c=se against Shr Sudipio Ghosh former DEOF and same athars in May
2008, Ministry of Defenca decided o put on hold all centracts with the eompanies figiring in the
FIR vida [te ardar dated 28ih May 2009, The abovs ordarwes sonteated by dore of the
companies bafore the Dalhl High Gour. DelhiHigh Court sat asida Lhe orderiin its udpeman

dated 11th February 2010 ui'u:l directed that penal activn against the companies can ba teken only
after fellowing lhu FIrH:IanB af nalural justice. 0 June 2610,

L-Bi recommended black(isting of the above mentlonad sb: firms, Accordingly, shaw cause
notices were lssued 1o these-Nirms. Reples were submitled by the companies danying the

alegations and sesling personal hearing snd spacific evidence basad on which panal action was
proposed sgainat them.

The Ministry, inApril 2011, has directad OFB thet In secordancs with the prircigie of natural

juslice, before taking any daclsion on Show Calse Nofics it should ghve personal hearing 1o the
firns, Achon s being tsken accordngly by OFB,

inJuna 2010, GBI has oharge sheeted, among cihers, Shri Sudipto Ghosh, former DEOF and
two firms, namely Mis T.8. Kisan and Co. Pvi. Lid., New Delnl and Mis. RLK. Machine Toals Pyt
Lid., Ludriana. I respect of remalning four companias, the CBI fas reportad that there is a prima

facle or clreumstantlsl evidenes of payment of llesal gratification b Shri Sudipta Ghosh. TI-.a
rmatiar & under furiber inveatigation by TR

OFB has also Beued charge aheet to Shri Sudiplo Ghoeh, the fomer DGOF & Chairman/OFE
under Ruls 8 of CCS (Penalon) Rules 1672,

The preseni corrupiien case, desplta savaral mEE:iI&t Ir placa to check tham, |s & case of

2. . Individusl aberration as no other official of Ordnance antuqr Boerd, has been alleged o bo

imvohved |n the case,
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LOK SAEHA SECRETARIAT Fppentis X
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 2.
i

AT

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 4466 dated 12.08.2016 regarding "Fegulation of Pension Funds®

i

On 12 August, 2016, Dr. Kirit Premjibhal Sclanki, M.P., addressed an
Unstarred Question No. 4466 to the Miniser #f Finance. The text of tha
Question along with the reply of the Minister is as given In the Annexure.

2 The reply to the Question was trested as an Assurance by the
Committee and required to be implementes by the Ministry of Finance
(Department of Financizl Services) within three morths from the date of the
reply but the Assurance is yet to be Implemented. :

3. The Ministry of Finance {Department of Financial Services) vige OM F.
Mo, H-11016/17/2016 PR dated 14 August, 2017 have wated 3s under:

“The matter of Assurance relates to gringing the pension funds floated
by Insurance companies and mutual funds unider the regulatary ambit of
PFEDA. The subject matter may involve amendment i not only of
PFRDA Act 2013 but also varlous other Statues fike Income Tax Act
1961, Provident Fund Act 1925, Insurancs Act 1938 and SEB] Act 1999
It would therefore, also require consultation with multiple stakeholders
inchuding the concerned regulators, Due ta the complexity of the Issue, [t
may ke a long Bme for fulfiiment of the Assurarce. Also the Process

for making amendmients in varous statutes [s not under the control af * - :
Ihe execltive.™

I S N RNt - [aalae. SN ame T

i
H
B

4. In view of the above, the Ministry, with the approval of the Minister of

SEat& (Revenue and Financlal Senvcas), have requestad to drop the
Assurance,

The Committee may consider, 1 -]

Dated:- E.|:'n|.||s'_n1-a
Mew Delhl
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GOVERNMENT OF INDLA
MINISTRY OF FINANCE |

DEPARTMENT OF FINANCIAL SERVICES

R

4

| LOK SABHA
TN STARRED QUESTION KO, 466 .
TO BE ANSWERED ON AUGUST 12, J6/SHRAVANA 21, 1938 {SAKA)

REGULATION OF FENSION FUNDS
4456, DR KIRIT P. SOLANKT:

Will the Minjster of FINANCE be pleased o state:

(a} - whether the Govemment hss recejued noy propesal from the Pension Poad

Regulatory and Developient Authority (FFRDA) for allowing it to regubete the
persion finds foated by Insurancs companies and mubml funds which ave
ewreatly under SEBI and IRDA: and

() ifao, the details thereof and the steps taken by the Gavernment In this regand?

ANSWER

The Minister of State in the Ministry'of Finance
- {Shri Bantash Kamne Gangwar)
% .

(@) & (b Ceraln schemes flosted by miutunl furds and insurance conpEnies bafaps
PFRDIA was 5ot up came ender the jurisdictien of the respective regulasms viz, Securitios

nd Exchangs Poard of India (SEBI} aml Insupapce Regulstory and Development
Authority (IRDA), PFRDA has requested that such schemes may be brought under e
tegukatony embit of PFRDA. Mo decision by beas ooyt in this regagd. /
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMURANDUM Ho. 4 5

Subjact: Request for dropping Df__ﬁSELlﬁl'i:E; given In reply .10 Unstarmed
Question Mo. 517 dated n?.uz.zﬁ;{' regarding "Anti-poaching Laws"

On 07 February, 2017, Dr. (Smt) Ratna De (Nag), and Shei Harl Om.

Pandey M.Ps., addressed an Unstarred Question Mo. 517 to the Minister of
Environment, Forest and Climate Change. The text of the Question along with
the reply of the M!ni:ﬁtar i5 35 given in the Annexure. '

2.  The meply to the Queston was treated as an Assurance by the
Committee and regquired to be implemented by the Ministry of Environment,

Forest and Climate Change within three months from the date of the reply but
the Assurance is yet to be implemented.

3,  The Ministry of Enviroament; Forest and Climate Change wide OM F.
Mo, 1/-16/2017-WL dated 17, October 2017 have sE'r.e_r;l a5 under:

*The review of the Wild Life (Protection) Act, 1972 per se Is & long
drawn process that also Includes stakehoider consultatlon, vetting of
the draft by the Ministry of Law and Justice, approval of the Cabinet
Committee, Introduction in the Parliament, discussions In the
Parliamant. Consldering the |engthy time span required for the
completion of the process of review of the Act through amendmert, the
Ministry of Envircnment, Forest and Climate Change, with approval of
competent  authoriby  requests the Committes on Government
Assurance, Lok Sabha for excluding the above cited Parliament
Assurance from the list af pending Assurances."

4, In vlew of tha abova, the Ministry, with the approval of the Minlster of

State for Environment, Forast and Climate Change, have requested to drop the
Asslrancs.

The E-nmmﬂ;_’q};,ma‘y consider,

Dated:= 21]a}]2e2e
Mew Delhi

I
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GOVERNMENT OF MBIA

B TRY OF EMVIROMMENT, FOREST AND CLIMATE CHANGE

LOK SARHA
DNSTARRED QUESTION ND. 917
TO BE ANSWERED ON 07.02.2017 ;

Anti-pesching Laws

917, DR. RATNA DE (NAG)
SHEIHARI OM PANDEY:

Wl the Minister of ENVIROMNMENT, FOREST AND CLIMATE CHANGE be pleasad to

state:

{a} whether the Government hae fey proposal o omend the Anfi-penching lnws fo enomre
the better conservistion of wild Efe in the country:

b ifsa, the demils thereot

(&) whether this effort will help to ensure greater wild life conssrvation nnd effective check
on posching inckients i e comnty; &

{d} if =0, the detzils theveof? R

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST AND
CLIMATE CHANGE

(SHREANIL MADHAY DAVE)

(2), by, (e)and (I} The Wild Lile (Frotection) Act, 1972 provides for stringent punishment

for hunting of wild aninials. However, s the seope of protection of wild
florn ond foama bet chenged over the yemrs since the Act has been

cancted, 1 review of the Wild Life (Protection) Act, 1972 i belng
canaidered for mons effectve protection md conservation of wildlife,
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Subject: * fequest for dropping of A._izéuranl:e given in reply to Unstarred
Question No. 3208 dated 14;_&3.;&13 regarding "Fighter Planes”.

~.'= xpE

5;;1 On 14 March 2018, Adv. .Sharadkumar Maruf Bansode, M.P., addmessed an

i) Unstarred Question Mo, 3208 to the Minister of Defence. The taxt of the Question along

;é;j with the reply of the Minister is as given in the Annexure.

|

i :

’E; - . The reply to the Question was trested as an Assurance by the Committee and

I required to be implemented Dy the Ministry of Defence within three months from the data

:;*11 of the reply but tha Assurance is yet to be implamented,

i 3. The Ministry of Defence vide .M. No. 7(24)/US D{AI-1)/2018 dated 18™ July 2018

f’fl hatve stated as under-

::-':.i

& “BASWEr given to the LSUISO Mo 3208 was Indicative of the status of the I
o induction of balance of 272 51-30 MKI airaralt from HAL and the factuat position 2
e that-to meet the raguirement of fighter alrcraft of HAF, indbction of the bafance of

s <72 SU-30 MKT alvcraft from HAL 75 under progréss’ may not be treated as an

R Assurance as ft was only & factual position of the conirsct imglermantation ang

3 ‘4 therefore, does not constitute an Assurance. *

& 4 In view of the above, the Minlstry, with the approval of Honble Rakshy Rajva

MIantri have requasted the Committee to drop the Assursnos,

The Committes may consider,
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alrcraft per year to sixtesn aircraft per yaar,
(RFP) for procurement of 83 LCA MKk1A has bean j
Induction of 36 Rafale aircraft will commanecs by S

Flhﬂe:-:ufé :

GOVERNMENT OF INDIA
MINISTRY OF DEFENCE
DEPARTMENT OF DEFENCE
LOK SABHA

UNSTARRED QUESTION NO:3208
T BE ANSWERED ON THE H™ MARCH 2018

FICHTER PLANES

1208, ADV. SHARADKIMAR MARUTI BANSODE:
Will the Minister of DEFENCE T Wt

be pleised o state;
{(#)  whether the Government hae entered into cantract fiop purchase of Fighter Plages
ai eoeelerated rates; wnd
(b} if so, the details tereaf and the reasons therefor?
A N 8§ w E R
MINISTER OF STATE (DR, SUBHASH BHAMRE)
IN THE MINISTRY OF DEFENCE
@I Mg FHAr (ST. 3T I
’Ta} & (b):

f

than
of 40 LCA Into the IAF has commenced. On 15" Ma

rch, 2017, Government
sanctioned the enhancement of Proguction rate of LCA frqm existing eight

Alsa, the Reguest for Proposal
ssiied In Decomber, 2017,
aptember, 2014,

R A

o
To meet the requirement of fighter aircraft of IAF, induction o
the balance of 272 Su-30 Mig aircraft from HAL js'y nder process. Induc
#—'_-_'_\—-__‘_
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MEMORANDUM NG, 7

Subject: Reguest for dropping of .ﬁi'ssuranne

given In reply to Unstarred
Question No, 4860 dated 31.03

2017 regarding "LCA Tejas".
e

On 31 March 2017, Shri Radendra Agarwal, M.P., addrecsed an Unstarred Question
0. 4860 to the Mirlster of Defence. The text o

f the Question along with the reply of the
Minister ks as given in the Annesure,

2. The reply to e Question was treated as an Assurance by the Comimittee and

required to be implemented by the Ministry of Disfence within thres manths from the date
of thie-reply but the Assurance is yet o be Implemented,

i The Ministry of Defence wike O.M. N

0. L2(23}/2017/D(N-1) daked 11% July 2015
have stated as under:-

"The LCA Navy M2 is 4l the design stage, its develbomeant s Deing - supported
and part funded by the fndian Mgy,

a5 an intermediate step to develop a Fully
rEpahie el deek haced flobier

in the fiture that wold mest the Ingisn
Nevy s requiraments, Jt fas fong Festation period

+ In view of the abave, the Ministry, with the approval of Raksha Mantri have
requested to drop the Assurance,

The Cammittoe may consider,
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Arnerure
; i
. |
GOVERNMENT OF INDIA
MINISTRY OF DEFENCE  *
DEPARTMENT OF PEFENCE
LOK SABHA
UNSTARRED QUESTION NO.4850
TO BE ANSWERED ON THE 31" MARCH. 2017
LCA TEJAS
4560, SHRI RAJENDRA AGRAWAL: _
Will the Minister of DEFENCE e vt ! |
be plensed to state: % !
(a]  whether the [ndian Navy has rejected the indigenausty developed LCA Tejes;
(b ifso the reatons therefor; and
(¢} whether the Mavy intends to purchase an alternative fighter from abroad and If 50,
the dctﬂlf-ﬁl-ﬁbuf?
AN S WER
MINISTER OF §TATE (DR, SUBHASH BHAMRE)
IN'THE MINISTRY OF DEFENCE ‘ :
- ¥
& UEy F#Y ‘ (ST 3T HER) y
laltofcl; The development of the Light Combat Alrcraft (Navy| is under
progress. Moan

nwhile Indian Navy has hosted a global Request for
Mfarmation (RFI) for Multi-Role Carrier Borne Fighter (MRCBF) Alrcraft on
.26 January 2017, :
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LOK SARHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. \ao  Ablemalic XL

Subject: Request for dropping of Assurarice given in reply tn Unstarred
Queston No. 1531 dated 04,03.2015 regarding "Cyber Crmes

On 04 Man:h 2015, Shri Jmtiradltya M. Sdnja and various other M.Ps.,

addressad an Ustarred RQuestion No. 1531 to the Minister of Communications
and Information Technology. The text of the Question along with the reply of
the Minister |5 as given in the Annexure,

2.

The reply to the Question was treated as an Assurance by the

Commitkea and required to ba implemented by the Ministry of Electronics and
Information Technolegy within three months from the date of the reply bt
the Assurance is yet to ba Implemented,

3.

The Ministry of Elen:trunits and Infnrmation Technoiogy vide OM No.

2(34)/2015-Parl. dated 22 July, 2016 have stated as under:

4.

"While replying a similar Question (No. 1488) of Rajya Sabha on
11.12,2015 regarding Supreme Court Judgment on Sections 66A and 69
of TT Act, an ldentical reply, was given. The Rajya Sabha Sectt, vide OM
No. RS.1/237/2015-Com-TII dated 3.3.2016 Informed that the
Committee on Government Assurances, have decided that the reply to
the guestion under reference (Q.No. 1488 dated 11.12.2015) not to
treat the reply to the question as an Assurance. Since replies of beth the
guestions: (I} given to part () & {d) of the questicn Na. 1531 dated
04.03,2015; ard (i) reply to Question No. 1488 dated 11.12.2015 are
the same and the chlmlthee on Government Assurances, Rajya Sabha
has already decided "not to treat the reply to the question as an
Assurance” for Q. No. 1488, It Is requested that the reply to Q. No. 1531

dated 04.03.2015 may aso be refer to the Committee on Govemiment

Assurances, Lok Sabhz for consideration of "not to treat the reply as an
Assurance”.

In view of the above, the Ministry, with the approval of the Minister of

Electronics and Infnnnatlun Technology have requested Do drop the
Assuranca.

The Commitiee may consider,

' pated:- zile)2sze
New Delhi
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Avnesure

GOVERNMENT OF INCHA
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DEPARTMENT OF ELECTRONICS & INFORMATION TECHNOLOGY)
. LOK SABHA
;1 UNSTARRED QUESTION NO, 1531
TOBE ANSWERED ON: 04.03.2015

—

CYBER CRIMIS ‘

1531 SHRIIVOTFITRADITYA M SCINDLA:
SFRI NALIN KUMAR KATEEL: i
SAR] MALLIKARIUN KHARGE:
SHRIMAT! JAYSEREEREN PATEL:
SHBTVIATI POONAM MAHAJAN:
SHEI GATRAY GOGOE

SERI SANJAY KAKA PATIL: - . E
SERI VENKATESH BABU T.G.: .

APV, NARENDIA KESHAV SAWATKAR:
SHET BAMSINE RATHWA:

SHEI L. DIVAKAR REDIY:

Wil tha Minister of Communications &t Information Technology be plessad to state:

(s) the estimated loss guifered by the covatry due to cyber crimes during the last thise yean
and the rmber of srrests made dlong with the action takerr apainst the cuiprits;

(o) whether the exlsting legal frume work s aufficient to tackle cyber crimes aad if° so, the
details thevenf:

(¢} whether the Government hae set up mm sxpert group o recommgnend megsires o sddress
cyher crimes; :

(d)  IF 50, the details thereof, and

(e} the tima by which & proper ¢y ber policy will be put in place in couniry?

ANSWER

VATMISTER FOR COMMUNICATIONS AND INFORMATION TECHNOLOGY
I (SHRI BAVI SHANKAR PRASAD)

! - | {): Law and order s a stats subject, Natiomal Crime Records Burein (NCRB) only maintalns

g pelected datn relating fo crimes and fauds. The data related to ststus of action talen agalnst the
R ‘s nit maintained by NCRE, Acconting fo the cyber crime data maintained by NCRB, a ¥
ol no. of 1184, 1522 and 2098 persons were amesied .for the coses under lnformation
Technelogy Act, 2000 in the year 2011, 2012 and 2013 respectively. In sddition, 446, 543 and
12613 persons were arrested under Cyber Crime relatad Sections of Indian Pens] Codz (IPC) in the

year 2011, 2082 and 2033 raspeciively. ;

BT
P
2y

ios MRy
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Ax par Regerve Rank of India (KB an amount of Rs. 38 Crore, Rs, 61 Crore and Re. 78 Crome was
| tnvalved i fhe cyber frands relaied to Credit Casds, ATM/Debit Cands and Ineruet Banking
during the year 201112, 2012-13 end 20135-14 respectively.
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in addition, Central Buresy of Irnvesti gation (CHI) has alse registered 46 cages | [4 PRs & 12 Rr_?a}

relating to Cyber Crime in various parls of the country during asi 3 years e, 2012, Eﬂi;-}cqq' =

2014 respectively. .

{bl The Information Technology Act, 2000 togather with Indian Peral Code 1880 provides
comprehensive legal framework to deal with prevailing Cyber Crippps. It provides punishment in
the form of imprisonment ranging from two years o life imprisonment “and fine / penalty
depending on the typa of Cyvbar Crimge, J?

(¢) and (d): An expert Committes on cyber laws and international ¢ laws hay hrn-au caonstituted
. - The exp ommitice will sty examine the exisong

Mo Gy Aws

(e A National Cyber Security Poliey was put in place an (7 Tuly 2013 for public use and
implementation by all relevent stakeholders. Ma staled mission "0 protect information and
informuetion infrastructure in evber fpaca, build capabilities to prevent and respond to cyber threats,
teduce vulnerabilities and minimize damage fiom cyber incidents through a combination of
'msﬁt:.:!inm.] structures, people, processes, technology and cooperntion”, Tt sesfs to do s0 by
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b : s Apperle L
st iy _ LOK SARHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES |

MEMORANDUM No. 1€

Subject: Request for dropping of Assurance ghven in reply to Unstarred
Question No, 972 dated 29.04.2016 regarding "Health Insurance for OGHS
FE“SI-HHET:;—"

TEEaE o

ol

On 29 porll, 2016, Shri P. C. Maohan, M.P., addressed an Unstarred
Question Mo, 972 to the Minister of Finance, The text of the Question along
with the reply of the Minister is as given in the Annexure. The Assurance was
\aer on transferred to the Minstry of Health and Family \Welfare.

2. The reply to the Question was treated as an Assurance by the
Committee and requlred to be Implemented by the Ministry of Heaith and
Family Welfare within three months from the date of the reply but the
hssurance |syet to be implemented. : .

3. The Ministry' of Health and Family Welfare wide OM Fle No.
H.11016/20/2016-CGHS (P) dated 20 December, 2018 have stated as under:

“Final EFC memo regarding finalization of the Central Goverpment
Employess & Pensioners Heslth Insurance Scheme (CGEPHIS) has been
sent for aparalsal of the Expanditure Finance Committee. It [s pertinent
o mention here that |t has also baen decided that the subject matter of
Central Government Employees & Pensioners Health Insurance Schame
(CGEPHIS) may be put up on Ministrdes’ wrebsita of CGHS for Inviting the
comiments of stakehalder on the proposal, As such, it will take ime to
fulfill the above Assurance.”
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4 In view of the above, the Ministry, with the approval of the Minister of i
State for Health and Family Welfars have requested to drop the Assurance.

=
: T

Tha Committes may consider,
Dated:= zi]at|zs20
New Delhi
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Pmitsd o
GOVERNMENT OF INDIA
MINISTRY OF FINANGE f
DEPARTMENT OF FINANCIAL SERVICES
UNSTARRED QUESTION NO, 872 +

Tp BE ANSWERED ON 26™ April, 2016/alsakha 9, 1928 (Saka)
Hezalth Inaurancs for COHS Pensioners

872, SHRI P.C, MOHAN:
Will the Ministar of FINANGE be pleased to ﬁtma

{a)

o)

(c)

whathar the Government hae any proposal to launch a new scheme of haalth
insurance to Cenlral Govemment Emgployess and penslonars;

if s0, the details thereof and the benefits III-:E‘.y' to be avalable to the pﬁrﬁlmars

and !
|

the time by which the new scheme is likely to be launched in this regard?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRIJAYANT SINHA}

{g) to (¢): Ministry of Heatth and Family Welfara has irtfon‘r‘mt# that an insurance scheme
for the Central Govemment Employees and Pensioners is under their considemetion.

The salient featurez of Cenirél Govermment Employees and Pensioners Health
Insurance Scheme (CGEPHIS) and the main features proposad are as under:

Oxptional for serving and retired Central govi, Employses incluing future retirees.
Compulsery for new recrsits. -

Cowvars all the members of family 85 per CGHS NOmme,

Sum Insured Rs, 5 lakh per year on a family floater basls.

All pre-existing diseases covered from the day one.

Pra and post hospitalization banafite avaidabla,

Matarmity benefit upto two living children,

Peyment of fixed medical allowance (FMA,) for muuhrng OPD needs,

"Cashless traatment faciiy,

Gont. fo subsidiza the payment of premium
Schame to ba implementad on pan India basis.
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Appendix-XIX
MINLITES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-20207 i
(SEVENTEENTH LOK SABHA)
FIFTH SITTING
(24.01.2030)

"The Committee sat from 1100 hours to 1210 hours In Committee Room "B”, Parllameant
House Annexe, New Delhl,

PRESENT
Shri Rajendra Agrawal - Chairperson

MEMBERS
Shrl Nihal Chand Chauhan
Shri Kaushalendra Kumar

Shri Pashupati Kumar Paras
Shri Chandra Sekhar Sahu

g

SECRETARIAT

Shri Pawan Kumar - Jaint Secretary
Shri H. Ram Prakesh - Director

Shri S.L. Singh - Deputy Secretary

Ly Bt s

KEHK 0K HEHKHNR AXRHNR

W00 LR FARKER LE 6

At the outset, the Chalrperson welcomed the Members o the sitting of the
Committee and apprised them that the sitting has been convened to consider 25
Memoranda contalning requests received from varous Ministries/Departments for
dropping of 53 pending Assurances and for taking oral evidence of the representatives
of the Ministry of Human Resource Development (Department of Sthoo! Education and
Liceracy) regarding review of pending Assurances. The Committee then took up the said
25 Memoranda {Memorandum Nos. 77 to 101) for consideration for dropping or
otherwise of the relevant Assurances. Afer consicering a few Memoranda, the
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Committee authorized the Honble Chairperson to decide the remaining Mempranda,
The Chairperson subsequently decided to drop 13 Assurances as per detalls given In
Annexure-I* and to pursue the remaining 40 Assurances gs per details ghven in
Annexure-I1 for irrmle?'entatlnn by the Ministry/Department cancerned,

AXKX KX O00CK 00000

The Committee then adjourned.

* Not enclosed
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Statement Showing Assurances not dropped

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

by the Committee en Government Assurance (20 19-2020) at their

sitting held on 24.01,2020

TS o o
e e i N T T i T T e ek =
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S.No. [ Mem |SQ/USQ  No. Ministrys Subject | Remarks == s
i ‘o No. | and date J'.'llq artment I i :
II [ P |_ ! |
i1 17 (1) LS Mo, 1483 | Fnenr:t ol ﬁ:ﬁhm ' The lelisr_rjr has- requested for dropping of the Assurances nn

I dated Scherne For
l | | 0403 3011 | Daparbnat Black Maney the ground that the final stedy reports on unaceounted irr:umu |
: | of Revenye | and wealth both inside and sutside India received from the |
I : o :
| i SE];_:_IQ S (1) Black Money | National Institute of Puhr:l: Finance and Policy [MNIPFPY, Hahnnnl [
05.08:2011 ! ::m.-m;-r of Applied Emnumn: Research {NCAER) and Mathnal
! i [ (i 50 bt £5 n {1} Black Institute of Financial Management (NIFM) and the Gavernment |
i dated l Mengy | Fesponse fo9 it are under deteiled examination of the Standing |
| i § i
. 2103011 Committee on Finance of Parliament. The Committee are of tha
! (i'-'j G2neral (i) Moy s wieww that an Assurance cannot be dropped merely on the ground
. Gistussion Diepositad ! : ZET : : |
i th Pa ! ;
| Gited Tlingally ir at the rlmn:_cu'tarv Standing . Cemmittee on Finance has |
! 14.12.2011 Foregn Bank & | selected the subject for detailed examination, Moreaver, the
5 . Action Taken | Standing Committes on Finance {2019-2020) has not selectod
! (V) LD Mo, | (V)Revelation of | the subject for detailed axa mination. The Committee feel that
1937 dabedd : :
;?E:]:Eﬂu %"I’:" MomeY BY | she  matter refating to black money is of extreme national
{ || I importance/concern and as such it should be brought to its
| s k : \ Arlo
i E:;?cﬁﬁjm:u (vi) Ef:’;aén lagical conclusion. Moreover, ance an Assurance is given, it is
dated the Fnance Bill, | incumbent upon the Ministry to ruI‘I‘III it with proper planning
08.05.2012 3012

| and m-—drdminun mth all 'ﬂ'l: Hnlstﬁaifﬂepartmmts;ﬁgencms
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& | %agauzg t;.;u B ; Efei_g Ein'latim Invelved within a definite timeframe, Far from being convinced |
E,; 11.05.2012 v Powey to drop the Assurance, the Committee urge upan the Ministry to
: ;1 . | i) take appropriate steps in right earnest with bettar co-ordination
¢ {wifi) LISQ No. Information :
881 . reqarclng with all concerned so that there is no further delsy in Fulfitling
] :i‘t‘n’g — | Money the Assurances.
|
] Lo, _ (ix) Panel for |
: | {ix) USQ N, Bl
.J | 1913 dated RNy I ;
& 08.03.2013
: {x) USQ No Ef’ I:.ﬁ'éua!
4 4306 dated gﬂntaf-w
22.03.2013 y
A xi) Indian
f {xi) USQ No. 435 I{Eni‘lhI
; | dated : Unaccounted
5 06.12.2013 Wealth
: (i) USE) No, (xii) Black
; | 4443 dated Foonemy
| | 19.12.2014 :
: xili) Back
E g’gg} USQ Ne, E‘lnrzev
i : dabed ' - i
27.02.2015 i
1
(eiv) LS Mo (av) Outflow o
2857 dated Tl Money
13.03.2015 )
Na, {xv) Black
(%v} 5Q No, 187 Money | J
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dated -
1t.12.2015 F
J (v Black

Cxvi) SO Mo, B9 ki

22072018

{avll) LSQ N, (xviTpACTiIOn on

CEG Black Money

dated

18.11.20156

wvill} 50 No, 9% (xeviii) Black

{daté e Money Stoswed

21072017 Abroad
T|USG Na, 3970 | Tedlles Land Scam

clabed

13.08. 115

The Ministry has contended that the reply given is not a promise
bt & & factual piece of information and hence iﬁlg rerLested Tar
dropping of the Assurance, The Committee feasl that the
contention of the Ministry is uptenable since the Ministry is
required to provide the details of the land scam, quantum of loss
of excheguer due to this scam, the details of enquiry conducted
In this regard and the action taken against the persons found
guilty as was sought in the USG No, 3979, The Committee desire
that the Ministry should enhanca the level of co-ordination with
CBI for speedy investigation into the case so that there is no |

T
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e [ further delay in fulfilling the Assurance. The Committee would |
4::'5::' like ko Le apm;:sed of the Initiatives taken and progress made in
+ the ma;:l-en ]
3 B0 USC No. 3684 | Information | Prasar  Bharst | The Ministry has requested for dropping of the Assurance citing
dated Elq:udadcas:ing el l:hnt since the amendment of Prasar Bharati Act iz time |
(13022014 consuming activity, no time [imit cen ba given for fulfilling the

[ Assurance, Censidering that the amendment to Prasar Bharati

Act is imperative for deletion of provision of Prasar Bharati
Recruitment Board from the Act, the Committee feel that tha
Assurance should be brought to its legical end and hence thay
! | direct the Ministry to puré._ue the matter in a time bound manner
50 that things do not get  stuck up' and ensure early
implementation of the Assurance.

4 81 i) USQ No 6978 | Power Lid Porwver Irl_'u'Et another instance, CBI had initiated an enquiry in the

o | wensEtn matter but the Ministry has requested for dropoing of the

Assurances citing that Jharkhand Bijli Vitran Migam . Limited

: S;IJJ-:;*EQ No 4345 . E::El.u Ie”?ggﬁiﬁ (IBVNL) is yet to receive the final repart from the Central
LS r ..

250420013 Bureau of Investigation {CBI}. The Committae fee that an
Assurance cannot be dropped merely on the ground that the
matter is being investigated by CBI which will take time. The
Committee desire that the Ministry should co-ordinate with CBI
for expeditious investigation intoe the case. The Committes
would also like to be apprised of the initiatives taken and the

L Progress made in the matter
1 3=
%)
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5. 81 [i) USQ No 2410 | Personnel, [ ight 5 _| The Ministry has requested for dropping of the Assurances
gﬁ?.zuu P Privecy Bill | stpting that since the Ministry of Electronics and Information
and Pensions Technology {MEITY) is formulating a "Data Protection Law®, it
(o i 98 ':D'?EF“"PE"”;‘;";EI e ' has decided to wait for the law to come into force and thereafter
clated and Training} ! Privecy Bil make an assessmant whether 2 separate Right to Privacy Bill is
16.05.2017 ' required to be taken forward to address other privacy related
_ | - i eoncarns if they a.m not suitably addressed in Data Protection
! L g:%;"m o 3201 : Eﬁégﬁi}?ﬁn ! Law. The Committes are of the view that the reasans given by
12122013 Privacy the Ministry do not bring the Assurances to the logical
conclusion and the same cannot ba dmg:rpnd' marely on this
{iv) USQ No I (i Fariel on i ground, Moreover, Data Protection Law being prepared by
l ;:f:d l ?rzldl‘:if;f;s . MEITY is more on & different perspective. Tha Committea foal
19.12.2012 that once an Assurance is given, it is incumbent upon the
p () USQ No 1714 &l Bxamption | Ministey ta fulfill it. The Cammittas, therefore, urge upen the
dated from  Right to | Ministry to pursue the matter vigorously and implement the
8- 1%401 Pefcy dik Asgurances at the earliest. iz
[ a3 SO No 2658 | Railways - | Sem High | The Committce observe that providing information that the
.ﬁ-mlﬂ Speed Coridors discussions are underway with the German side for deciding the
terms and condillons of the Agreement as a reply to Lok Sabha
| Question is very much an Assurance. The Committee understand
that such matters may take time but the Ministry need to take
some concrete actign to finalize a clear timeline for carrying out
a Feasibility study. The Committes urge upon the Ministry to
] | take urgent action in the matter with alacrity and specific
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timefine ard pursue the matter with the German side for
]
implementing the Assurance ag the earfjest,
i

r s

S0 No 561
dated
06.05.2015

Earth
SCiences

! (Department
taf Earth
| Stence)

Cooperation. in
Earth Science

The Ministry has requested the Committee te drep the
Assurance on the ground that the National Centre for
Atmaspheric Resagrch (NCAR), USA expressed that they do not
have personnel needed to carry out the proposed collabarative
wark far the development of the Wind Profiler till 2020. The
Committee Feal that the mattar of development of Wind Profilar
System s of ur.ml::sr. Importance and a mattar of national
a5 the data synthesized from wind direction and
speed is very useful far metearolagical forecasting and tirmaly
reporting for flight planning. The Committes desire that the
Ministry should pursue the matter eamestly with the NCAR, USA
50 85 to initiate w:i.r!'s an the develapmant of wind profier and
Tulfil the Assurance at the earfiest.

significance

dated
06.12.2016

Enemy Property

The Ministry has requested the Cummitt;!r.: to. drop the |
Assurance citing that su rvey of enemy pruperties.is an ongoing
Process and its 100% completion will take a long time, The
Committes are of the view that the matter is of national concerm
and as such should be brought to
Moreover, the Committes foal that an Assurance cannot he
dropped merely for the simple reason that its implemeantation
would take more time. The Committee, therefore, desire that
the Ministry must ectively pursue the matter and expedite the

its logical conclusion,
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fulfliment of the Assurance. The Committes would also like to I:Im'
apprised of the inil:htw-ef taken and the progress made in the
matber. Y

OSg ho 4150
dated
11082017

D:E!fenc-u

[ epartment

T T ——

of  Defence
| Production)

Dhanush Tank

The Ministry has contended that the Assurance is not pending
due te any actian to be taken by the Ministry of Defence and
| gince CAI is not under the ad ministrative contral af the Ministry,
: it cannat commit regarding the timelines for completion of the
I investigation of the case, Citing these ressons, the Ministry has
I requested for dropping of the Assurance. The Cammittes reject
this contention of the Hinhﬁv as the matier imvalwing

| irregularities in the purchase of spare parts for Dhanush Tank is
I

| of national concern and irs_iud-l should be brought to its logical
| conclusien. The Committee, therefore, desire that the Ministry
| must enhance the level of co-ordination with CB1 for expeditions
linmﬁgutﬁm into the case and the details thereof apprised to

the Cammitter and fulfil the Assurance at the earliest.

id

a0

S0 Mo 247
dated
10.02.2014

(Department
| of Dwfenoe
| Production)

Tntemmediate
Jet Trainer

The Ministry has requested the Committee to drop the
Asturance by stating that owing to the uncertainly invalved in
||tl'|=: Intermediate Jet Tralner_dmtnpmunt programmae, it is not.
foasible to fulfil the Assurance in near future, The Committes
feel that this is untenable as there should be a prescribed time
frame for dealing with matters pertaining to country's defence
| and sccurity. TI'!c Committes find that the project 'N'Ejs
| sanctioned in 1399 but is yet to be completed even after 20

I e
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years. Thus, the project has already been inordinately. delayed
and the crucial spin issue of the aircraft still remains unresglved
leading to the uncertainties in the pregramme, The Cﬁml'l',trm
observe that both the Ministry and the Hindustan Aeronautics
Limited (HAL) have not besn serfous i:.r':;‘uhn' in their approach
and have failed to pursue the matter in the right earnest to fix
the problem well in time when the country Dadly needs a '[
reliable intermediate jet trainer to hone the skills of its i’igr-rterI
pilots, minimize aircraft crashes during. training and save the
lives of trainee pilots as well as to sccelerate the country's
in the Defence sector. The
Committee, therefore, emphasize upon the Ministry to pursue

march towards self reliznce

the matter aggressively, infuse mare idess and energy in the
preject and bring more mability in its functioring and expedite _
the completion of the project.

| ——

() SQNo 476 | Defence (i} Defence The Ministry has requested the Committee to drop the
Daals : o= AL
{Deiartinare Assurances on the ground that the matter is under trial in CBI
of Defence Special Court and the Assurance is not pending due to any
(il 53 No 116 Production) (i) Cases : o :
_; st DuaParac action to be taken by the Ministry of Defence. The Committee,
Companies while observing that the Ministry of Defence is a very sensitive
and crucial Ministry and the matter pertains to the country's
security and protection, feel that the cases of irregularities in
defence deals should be pursued earnestly and brought to their
logical conclusion. The Committee, therefore, desire that the
13%
2
<
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@} Ministry must pursue the matteTvEgumuslyr, nm'l.fhring mare
mobility in ts functioning for expediting the process and
T |, bringing the Assurances to the logical end.
12. |92 USQ Na 44966 Finance | Regulation  of | The Committer cannot accept the Ministry's contention that the
| ﬁ':ggm i i [ Dr_-par.nﬂenl: FRRg S Assurance sh?urd be dropped as the =.u bject matter may involve
, of Finandal amendment in not only of Pension Fund Regulatory and
; ity : Development Autfority (PFRDOA) Act, 2013 but alss various
other statues which would require consultation with multiple
stakeholders and may take lang to come to a final eonclusion,
The Committee feel that an Assurance cannot be dropped
4 ' menely for the simple reason that ite implementation would take
mare tima. While emphasizing that the matter should be
brought to Its logical conclusion, the Committes desire that the
; Ministry should scale up the level of co-ordination with various
- stakehalde rsfagencies involved and fulfil the Assurance within a
| definite imeframe. i
13, |95 USQ No 917 '":_Enulmnmerrt, Anti-poaching | The Ministry has requested for dropping of tha Assurance on the |
E;Ta;.izn i E:’I"n‘:"fma”“ - Linag | ground that considerabie time is required to amend the Wild Life
f Change (Protection) Act, 1972, The centention of the Ministry is
untenable since an Assurance cannot be dropped merely on the
| ground that its implementation may take more time.
| . Censidering the pressing need for protection of valuable wild life
including flora and fauna, the Committes feal that the Assurance
should be brought to its lagical end arid, hunna! they direct the
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! Issue ag the reply given to the Question, according to it, was
Committee cannot aceept th-'ai
of the Ministry as the regly af the Ministry stating |

apprise them of the

initiatives taken and

|| Must vigorously pursye the matter asgd
_ L Progress made in the matter,
[ Defance CATelas  |Th Committee feel that Eh_Ass_ura_néa._ca_nnu_:h_e Eu?pa_:t’

| (Department
i Of Defenee)

I fighter aircrafy, a vital ingredient i
| x

at the same time, all out efferts need to be taken to achieve the
Intended objectives, Moreover, the Com mitiee fee! that fo,
| . 'dealirrg with defonce matters, there should he 7 prescribed time
frame and a system for ensuring accountability so that country's

e — — -— TR
; ]
i
v
;| e R e e e o ) S ) :t-\.::ll'u___'g ey . |
o I e e P o P -_--;-.L.a."_..,_._.._._-._-..._..:m-:-gIEE‘i':...L. =T oy = :

e
= [ :



T BT T W e (e - Ry T ey gy ey 48 S
@ overall interest s protected. The Committes desire that the |
Ministry {must pursue the matter earnestly and Ffulfil the
_ Aﬂumm:re at the earliast,
16. | 100 [LS0 No 1531 Electronics | Cyber Cimes | The Committes are of the view that the matter of addressing
i [ﬁ;g_zﬂﬁ ?J:%ﬁn-ailnn I cyber u*[-rrla is of utmost rmp:-:rlzm:e ln. view of the -.Ha-rming
| i Technolkagy ! increase in the rate of cyber crimes and intarnal security issues
I -in the country. The Committes are dismayed at the Ministry's
y ! ‘ackadaisical sttitude in the matter when it ought to have
| implemented the Assurance with alacrity and determination in
-¢ the larger interest of the country. Maregver, an Assurance
:1?: y v I cannot be drapped merely en the ground that the Rajya Sabha
4 _ b ! Committee has net treated a similar reply as an Assurance. The
_.9 |! ' Commiltes urge upon the Ministry te pursue the matter
i vigorously znd fulfill the Assurance at the earfjest, The
f; Commitiee would also like to be apprised of the initmatives taken
:f | gnd progress mads in mis‘ragar-u. a
4 iﬁ, BEETT :]J:"IE;-ID 972 lf:i:;lllh and [HEE-"'H"I 7 The l-'linistﬁ;' h_i;r; reguested For dropping of the Asgurance on the
I 29.04.2016 WEIF;rre %?m& ground that considerable time is required to launch the
E Pensioners Insurance Scheme for the Central Government Employees and
% _ gﬁ‘fﬁmﬂfi ; Perisioners. The Committee feel that the conlention of the |
= | Family Ministry is untenable since an Assurance cannot be dropped
r | Vo) merely an the ground that its implementation may take more
“ time. Considering the pressing need for prm.-i:fi;Tng camplete and
3 comprehensive medical earn facilities to Central Government

Fam
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@ employees, pensioners and their depen for ensuring their

general well being, the Committee feel - tha
t the
sheuld be brought to | : g
: g tz logical end and hence they direct the
Ministry to pursUe the matter vigorously and apprise them of
the initiatives taken and progress made in the mEIT.‘I;-::r
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MINUTES :
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
SIXTEENTH SITTING
(22.09.2020)

The Committee sat from 1400 hours to 1430 hours in Committee Room '1, A
Block, EPHA, New Delhi.

PRESENT

Shri Rajendra Agrawal - Chairperson

Members

Shri Nihal Chand Chauhan
Shri Gaurav Gogol

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Parbatbhal Savabhal Patel
Shri M.K. Raghavan

Dr. Bharatiben Dhirubhai
Smt. Supriva Sule

W oE N O WM oE W N

Secretariat

p 33 Shri Pawan Kumar - Joint Secretary
2. Shr Lovekesh Kumar Sharma - Diractor

3.  Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and zpprised them regarding the day's agends. Thereafter, the
Lommittee considered and acdopted the following three (03) draft Reports
without any amendments:-
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(i)  Draft Tenth Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining to the Ministry of Railways';

(i)  Draft Eleventh Report (17" Lok Sabha) regarding 'Reguests for
Dropping of Assurances (Acceded to)'; and

(i) Draft Twelfth Report (17 Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)';

2. The Committee also authorized the Chairperson to present the Reports
during the ongoing Session.

The Committea than adioumned,
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